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LOK SABHA
Monday, August 1, 1966/Sravana 10,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Negotiations with China
*151. Shri Hem Barua:

Shri Nath Pai:

Shri Hari Vishnu Kamath:

Shri Surendranath Dwivedy:

Shri Shree Narayan Das:

Shri Sidheshwar Prasad:

Shrimati Jayaben Shah:

Shri Madhu Limaye:

Shri Kishen Pattnayak:

Dr. Ram Manohar Lohia:

Shri Warior:

Shrimati Maimoona Sultan:

Shri D. C. Sharma:

Shri Bagri:

Will the Minister of External Affairs
be pléased to state:

(a) whether it js a fact tha! Govern-
ment have decided to negotiate with
China in the Tashkent fashion for the
solution of the outstanding border
pnrg'b‘.lems between India and China;
a

(b} if so, whether these negotiations
are proposed on the basis of the
Colombe proposals or independent of
them and if it is the latter, then the
nature of this basis?

The Minister of External Affairs
(8hri Swaran Singh): (a) and (b).
The Government of India have always
been prepared to hold talks with the

1494

Government of China on a reasonable
basis, for the settlement of the border
question, The Government of India
consider that the Colombo proposals
put forward in 1963 by six non-aligned
countries which India accepted, pro-
vides such a reasonable basis. The
Chinese Government have, however,
rejecied these proposals as a basis for
talks,

Any question of Tashkent type dis-
cussions presupposes a certain mini-
mum interest by both parties in a
peaceful settlement. While we have
not deviated from our stand, the
Chinese Government appear so steeped
in hostility towards India and Indian
policies that far from showing any
indication of interest in such negotia-
tions, they have even attacked the
Tashkent accord.

Shri Hem Barna: The hon. Minis-
ter just now stated about a reasonable
basis for talks with China. In the
light of this, may I know whether our
Government proposes to talk  with
China on the basis of China’s illegal
occupation of 14,500 sq, miles of our
precious territory or on the basis of
China's further claim for 90,000 sq.
kilometres of Indian territory south of
the McMahon line, whether the basis
would be to legalise the illegal occu-
pation of our territory or on the basis
of the further claims put forward by
China?

Shri Swaran Simgh: The House
would bear with me if T were to sug-
gest that hypothetica] things need not
be answered. I have said clearly that
according to Government, the Colombo
proposals did have a certain reason-
able basis. The Chinese unfortunately
have not accepteq that as the basis.
Therefore, for the time being, there
does not appear to be any basis for
talks with China.
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Shri Hem Barma: I would put the
second question but before that I
want a clarification from him.

Shri Kapur Singh: There was no
hypothetical thing in the question that
Wag put.

Mr, Speaker: Whether they would
discuss on the basis of restoration or
recover of these areas that have been
taken or on the basis of further claims
—that was the question.

Shri Hem Baruna: 1 want a clari-
fication from the Government only
because there are people in India who
have been crying hoarse that there
should be negotiationg with China.

Mr. Speaker: That is what the
Minister has said—for the present
there is no basis. Second question.

Shri Hem Barua:
admission of the hon. Minister him-
self China has refused to touch the
Colombo proposals with a pair of tongs
ani China has not demolished the
chackposts in the 40 km demilitarised
zone ag stipulated in the Colombo pro-
posals, may I know why is it that our
Government, since China has refused
to accept the Colombo proposals, had
pinned their faith so much on the
Colombo proposals and why is it that
our Government did not announce to
the world that the Colombo propo-
sals are dead as mutton for us also?

Shri Swaran Singh: I do not think
it would be wise. The mere fact that
they had rejecteq it should not be the
reason why we should reject it for we
think it to be a broad reasonable basis
for talks. I think our position and our
attitude towards the Colombo  pro-
posals should not be influenced by the
rejection of these proposals by the
Chinese?

Shri Hem Barua: Mayv I submit that
for all talks there should be a bila-
teral .neeting of the minds, Here
there is no meeting of the minds.

Mr, Speaker: He says that iz the
policy. Shri Sidheshwar Prasad,
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ot fads T wmw : Fwr aIET A
g9 9 w1 947 £ 5 97 959 91T F
AR ¥ F27 9rar & 7 92 ZHw
w4 § qEET 779 & faq du17
a1 W AT FAGT 9T IAHT TqA TAL
9%aT €, Fife q B X/ v s1AT
g fragatadta #9 & fau d@
W8T E; W 7f ) f5T AT &Y W
g0 AFIC £ 09 AT T FEr
st & 7

Y ravl fog : WY AIEr aga
WaT TET AT G S | wAT AAar
& A T £ U E, AN Ag IW A T
T, FfF g0 0F @ 97 FOWE
T 4 IYF T FAW WA gU AT
A aF o1 @, ared IT A g7
T wffod g i

Shri Surendranath Dwivedy: Ac-
cording to the Minister, the on’y basis
for talks has been the Colombp pro-
posals which the Chinese have reject-
ed. If that is so, may 1 know whether
any measures are being taken to va-
cate those areas of aggression and
whether we are preparing ourse!ves
to dislodge the Chinese if they do not
vacate? I would alsg like to know
whether during the talks with the
President of the UAR, the Prime Min-
ister broacheq this issue: since the
Colombg proposals are not being ac-
cepted. whether they would find anyv
basis for negotiations with China.

Shri Swaran Singh: About the
second part, there has not been any
suggestion from us to any other Gov-
ernment that they shoulq find out from
the Chinese if there could be a basis
for further talks. We on our side have
taken a clear position that there js a
possibi'ity of starting talks on the
basis of the Colombo proposals, and
we have not suggested to any other
friend'y power that they should pur-
sue thic matter further in the light
of th2 clear attitude that has been
taken up by the Chinese.

-
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About the other question, that is a
larger qugstion as to what prepara-
tions we are making. Surely we are
making all possible preparations to
safeguard our integrity and, on that
quesiion, we hawve really to continue

to hope that our owp territory will
comes to us sooner or later.
Shri Hari Vishnu Kamath: How

can it come?

Shri Hem Barua: May I submut one
thing, Sir? The answer that he has
Ziven is. our own territory will come
to uz. May I know, how and by what
measures? {Interruption)

Shri Surendranath Dwivedy: The
question is whether they are going to
take any steps to dislodge the Chinese
from gur territory.

Mr. Speaker: That is what he says
...... (Interruption).

Shri Hari Vishnu Kamath: Sir,
this is evasion. You must try to help
the House and the country. The Min-
ister of External Affairs has just told
us that our own territory will come
to us. The Prime Minister recently
zaid that Kailas and Manasarovar will
come to us ohe day; some dav, we will
ask the Chinese to hand them over to
us! What has this Government come
to? Are they taking any action or
are they just waiting for our own
territory to come to us? Could you
ask the Minister to explain? (Inter-

ruption).

Mr. Speaker: Order, order. The
Minister has replied.

Shri Hari Vishnu Kamath: You

must try to help the House and the
country, Sir.

Shri U. M. Trivedi: Our own ter-
ritory which is immovable property

has become movable property to come
to us!

Mr. Speaker:
D. C. Sharma.

Shri D. C. Sharma: Since negotia-
tions through the Colombp proposals
appear to be a very remote possibility
which may not fructify in the life time

Order, order. Shri
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of many of us and since China is stzp-
ping up its own hostility towards us,
may I know what is the use of show-
ing tuis king of olive branch to
China and letting China feel that
India is always on the defensive and
not on the offensive?

Shri Swaran Singh: It is true that
the Chinese attitude to the Colombeo
proposals was negative although they
pretended otherwise; and it is also a
fact that the Chinege continue to be
hostile towards us. Therefore, it adds
a greater burden on us to continue to
make our preparations, but, at the
same time, we should not adopt an at-
titude which might give an impression
that under no circumstances are we
prepared to talk with the Chinese.

ot 7y femd : mem W@, #
Wt WAty § s WAt g fFoqr
FAFEA T aA FrH T ¢ fe
2ATR EW ¥ == SuTET AT & AT A,
7 fa St Afa &, s g @, o fag
2 o favigew o qwow & @1 2,
TH & A ¥ =91 w7 FOT g, 4
IART  ETA WHI-SHT T AET
AT F ST W AWEET F @y
3 ST gerren foam a7 9T AT AT v B
faad sfAwer @ fF gwd agf A
mifsw s aegfas afuwe §, @t
g weor qaa fEm 9, S
arirs w1 F1 A guer A afom,
39 &1 wEAriUa F4 w1 fggmm av-
qF TqeT FOT | W GHT q%g v
IART T IH AT AT OHIC 6T T
2 fF us ga § 9 & aw gEa
FHT T F i A & o4r
fam ® wagmd AR faawr s
fergeam ®1 faem wvem ar, @7 oW
IEEE FT WA TSAT W, f§
ST =vEaT g f st sfeear amdt
St F71 ST F99eT § A7 5g WA /4T
1 AR =T TET § 1 2E F a9 o
F1 HHA 7@ F7HIE AT AU AT,
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%oy &g smaar O FEEE #
ST ?

=t v fag: o g, I A7 Ami
T BT A AT AATAT HAIAAT |

Shri Ranga: In view of so many
assurances given by the Government
in the past, is it or is it not the inten-
tion of the Government as a policy
to regain some day the lands that have
been lost instead of simply depending
on the wish and prayer that some day
it would anyhow come to us? What
is the policy and intention of the Gov-
ernment?

Shri Swaran Singh: The policy
and intention of Government js that
‘whatever has been illegally occupied
should come to us in the first instance
by negotiations and talks, That is
the present stage. We  shoulq not
jump to other things unless, of course,
al! these possibilities are exhausted.

Shri U. M. Trivedi: It is a wrong
answer, The Minister says “it should
come to us”. Is it a proper phrase?
Earth does not move itself We have
to go over to that place and occupy it.
Will it walk gver to us?

Mr. Speaker: We should not make
much of it. He has said that first we
will have negotiations and that is the
stage at present. Then other steps are
‘taken.

Shri U. M. Trivedi: The question is
not whether it will come to us but
whether we will take it.

Mr. Speaker: He has explained it.
First we will make efforts by negotia-
tions and that is the present stage.

Shri Hari Vishnu Kamath: Is it
some sort of Chinese bhoodan that it
will come to us?

wt THEaw oA WO WEIEW.
Iz W ATEAT A gETE O A
Tz % fem w1 o, Gar fafaees
qgd A #2711 AT a8 fFaq fea & o
Wy, TT e AT E 7 uw Ag &
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wZT Bt a9 F geEY, WMATT AN F
HT w9 aF wT s fEw oamam
¥ W1 S, gar oI asi
fear g 7

«{t east fag o
AT |

T, TEn g

o feww g ;. T R
INT FET & FF TE1 st w-
w9 & fAg T g1 s wi gawt
T FEAT & fog gaw Fd 7w
% FaT-71 yary fear g ¢

Shri Swaran Singh: 1 have not
said that there is a likelihood of China
accepting the Colombo proposals. In
fact, I have said that the present indi-
cations are that they are pot likely to
accept it. Although they are saying
outwardly that they accept them in
principle, they have not actually taken
any steps to implement those pro-
posals. In the meantime, it is for the
other Colombo Powers to consider it
they want to do anything further. On
our side, we are not taking any steps
to request the other countries to ask
China tp implement the proposals.

Shri Kapur Singh: Are the Govern-
ment aware of this historic truth that
what you have lost ang cannot retake
on the battlefield can only be given
away at the negotiation table?
If so, may I know what is this farce
of a ta'k of negotiations at the present
stage?

Shri Swaran Singh: Sir, I do not
share the pessimism of the hon. Mem-
ber (Interruption).

Shri Vasudevan Nair: In view of
the fact that a permanent solution for
this dispute between India and China
is not in sight, an early solution is not
in sight and also in view of the fact
that India is interested in normalising
the relations with our neighbour, may
! know whether the Government has
ever thought about the advisability of
offering a no-war pact with China as

~ in the case of Pakistan?
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Shri Swaran Simngh: No, Sir; we
have not thought of any such thing,
and there is no intention of thinking
in those directions.

A1 &% : WEqer ST, WAT Fev o
F #g1 f qg 919 FeeET See #
T ¥ fow dare 7 € S weE O
Mamfrgmeamgd v
Fgar & f& 62 ¥ 66 a% I qAA B
T, WW! A% A ATEAT SUTC AGN
2 1 e OTIE F AqTG FE AR
THTIA T o AT A ¥ faw w2
frdge 7

st o fag: #rerar qEE &
Tug-aay 93 59 faay & wrew § qavasm
&qTATH F®T AT ¥ | AT IRH
@ ux AoEw T famr | wE 9@
ATEAT AT TE WA AT IHE HAfeds
o T T gA & 7 g fam
#gT &foq & F gq ST qaq &7
F¢ o am7 §8 7 wE |
Employment for Ex-Servicemen

+
*152. Shri Bibhuti Mighra:
Shri K. N. Tiwary:

Will the Minister of Defence be

pleased to state:

(a) whether it is a fact that Gov-
ernment have taken the decision to
employ 20 per cent ex-Servicemen
in Clasg IV Services and 10 per cent
in Class ITI Services; and

(b) if so, the extent to which this
decision has been implemented?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) Yes, Sir.

(b) The Government
been issued on the 4th  July 1986.
The recruitment rules are being
amended and the procedure for im-
plementation of the orders is being
worked out.

orders have
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st forfa fes: & st =mgan

g f& 7@ 4 & 20 93 @i W FE

3 % 79 7z W a1 a8 faaa smer
& 9 77 20 9@ HIT 10 THE &
Y g gnm 7 R ey g an
EgTH 4 fqE T HCHIT IA AR T A
afr ?

Shri A, M. Thomas: Sir, generally,
we intimate about all these vacancies
to the employment exchanges and we
recruit the persons from among those
sponsored by them. They would be
specifically informed that as far as
the vacancies are concerned such per-
centages will be reserveq for ex-
Servicemen and they will have neces-
sarily to sponsor the names of those
persons. As I have already indicated
in the main answer, in fact, the rules
are being amended and the detailed
procedure for implementation  will
also be finalised soom.

ot faqet fw 0 w7 oETE A

7 =1 oAt & f 10 sfawe w0

3% &% ¥ ww 20 wfawm 7w 4 F
o ¥ fraq wefadt &1 A0 fa=r

st T ge e d ?

Shri A. M. Thomas: Sir, in fact,
there is another question also with
regard to the total number of ex-
Servicemen. There I have answered
that, perhaps, we have not got the
list of total number of ex-Servicemen
and it would be difficult to collect
the details about the total number
of ex-Servicemen in the wvarious
branches. As far ag estimate is con-
cerned, we have not been able to
make, a firm estimate. The House
will also realise that now under
the economy measures we are trying
to see that the posts in these class
III and class IV categories are also
reduced to the minimum. Therefore,
that limi*~*ion also is there. But
within that limitation we are trying
to do the best for these ex-Servica-
men. We have also written to the
various State Governments to  re-
serve a sgimilar quota for ex-Service-
men. The public-sector wndertakings
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are alsgp being addressed to reserve a
eimilar quota,

Shri K. N. Tiwary: Thoss schemes
have to be implemented more by the
State Governments than by the Cent-
ral Government, Therefore, may 1
know whether the reactions of the
State Governments have been  re-
ceived?

Shri A. M. Thomas: They have
been requesteg to make similar re-
servation for ex-Servicemen in the
recruitment to corresponding posts
in the State services.

oY gaver Tag: F7 FXF FAAT
axdt & fF 70 dro ¥ fom =i #,
St wrm-atesE g o A faer g,
IR FH ¥ TH A 25 BEST A0,
AEETG WX A e agq|
1 91 e, @ o Al fasit & 9
¥ 10 & Y TEAAT TR ¥ G
1 g0 Tro TaTHE § FE1
7o 10 TaHE IT T 25 HEd
qTH FT 7
Shri A. M. Thomas: This has not
come to my notice. I shall enquired
about it.

ot e Tag 0 w1 gETQ A W
Atfew qwe T gL STwRl

weae  wgiRa: JuT S |

st fmomw o faay 9w
40 99 ¥ A9 & gCRIL IAR! §F ARG
FA WA TET 40 ATl o1 WY ATHY
¥ forr s 7
Shri A. M. Thomas: At present
the demobilised ex-Servicemen enjoy
age concession to the extent of the
period of their service in the army.
In addition, three more years will be
added.
=it |t qd : S fE owe waT
S7 ¥ qaman & fF areare gran s
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# o fewm F 717 o Teap aER
wifegi & w1 @ T 0§ s
SRl § 5 @ duw o ame 5O &
far ¥ @ uvw g ¥ s
FHEATE FCGEIE !

Shri A. M. Thomas: It is true that
there have beep instructions pre-
viously. The employment exchanges
also give preference to these ex-
Servicemen. I think after the recent
instructions and after formulation

of dectailed rules of procedure for
recruitment things will improve.

Shri A. P. Sharma: Have the Gov-
ernment decided that the war ser-
vice of these ex-Servicemen will also
count for seniority in the department
where they are employed against 20
and 10 per cent quota?

Shri A. M. Thomas: That is the
idea.

st ge 9 FHIE . § AT
=gt g 5 woga o dfw E, S
FOFTCHT g1 H AL E a4 oAy
FT a1 &, a4 o1 Fremwd #99
TR s 9sw &, @01 oy
yagd afret #1 qary & fayr @
F #rf groaranig ?

W WE\IY : g 9 a1 afEw
Fartid

sit gvH T WGATW | IAR! FIH
3 ¥ far ¢, wofe & = ai=i
F qIXAYST §, WA T AL H I
w1 AT g

Mr. Speaker:
posal?

Is there any pro-

Shri A. M. Thomas: With regard
to the allotment of land the answer
has beepn given previously also.
Though the schemes may differ in
certain particulars, all the State Gov-
ernments have got their own schemes
for allotment of land to the ex-Ser-
vicemen.
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Shri Hari Vishng Kamath:
I am sure the House is glad that the
Government is making these arange-
mentg for ex-servicemen, ig it not
a fact that most of the former mem-
bers, rather soldiers of the Azad Hind
Fauj, the grand libcration army of
Netaji Subhag Chandra Bose  have
remained unemployed during the last
18 or 19 years of independence and
even today more thap 95 per cent of
them are unemployed? If so, what
arrangements have been made for
giving similar treatment to the ex-
INA meqn also?

The Minister of Defence (Shri Y.
B. Chavan): May I explain this
point? It is not merely a question
of having schemes for distribution of

land; it is a question of land being’

available for these schemes. The
State Governments have also got
different priorities. In some States

they have got priorities for Scheduled
Castes and other displaced persons.
In the case of INA people. I remem-
ber my expericnce in the State ad-
ministration. We hid put them on
certain priorities but those priorities
remained merely on paper.

Shri Hari Vishnu Kamath: Only
in Maharashtra?
Shri ¥. B. Chavan: I am only

saying that even wherc we had given
certain priorities for them, those
priorities remained merely paper
priorities.

Shri Hari Vishnu Kamath: So, my
question remains unanswered. My
question was whether there is any
concrete scheme. Why can’t they
answer my question?

Mr. Speaker: The Minister has ex-
plained that it has remained on
paper.

Shri Hari Vishnu EK2math: That
meang they did not want or did not
implement any concrete schemes.
What is the reason?

Shri Bade:
answer

The question and the
are the same.

SRAVANA 10, 1888 (SAKA)
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Mr. Speaker: Order, order. The
question was put by Shri Kamath and
not by Shri Bade.

Shri Hari Vishnu EKamath: Since
you have called me to order, I will
submit to your ruling. But it is the
Government that should be called to
order. If they have got any concrete
schemes, let them mention them.
Otherwise, let them give the reasons
for not having any schemes.

Mr. Speaker:
Kamath.

Shri Hari Vishnn Kamath: Sir, you
shoulg come to the rescue of the
House if you agree with me,

I agree with Shri

Mr, Speaker: 1 am asking them,

Shri Hari Vishnu Kammth:
please ask them now.

You

Mr. Speaker: Not now. Next ques-
tion.

Shri Priya Gupta: Sir, what are
the qualifications for catching your
eye? I stood up so many times but,
unfortunately, I could not catch your
eye. ... (Interruption),

Shri Sheo Narain: It is g reflection
on the Speaker.

Shri Priya Gupta: You did not call
me,

Mr. Speaker: That might have hap-
pened.

Shri Priya Gupta: I am unlucky.

Mr. Speaker:
cannot call all

What can I do? 1

st fra ger - w9 ¥ g@w
ol

Mr. Speaker: It is wrong on the
part ?f Members just to cast these
reflections. Members ought not to do

that. feesy et 1 whiw & o
AT fFad muite & qemy § st
w Wfar
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ot e oW gE T oa@a
sTewT A e ot w17 fawet e ?

TR WEEa: TH A T AT %
fean wrad 9w F gy §, W@
ar fomma Fwm 2

wadwr "W faia g Ama w5t
giaard &1 aeed

+

* 153, ot STHETET AL
=Y FER T wFIT:
=t 79 faz:
CURCORRe +E
Wt Ho To TEadAl :
Y lqo ®oTe f[if'
=t gaw gaan
Y ®o Fo W :
At ALTIA AT WA -
ot e o amewT:
o FBHT:
st AATHT  wEH
Y TW wETT wTEa:
sy gfemr:
it =y fovard:

FAT AT HAT qg T KT FAT
w47 fw:

(F) #Fa1 9" #1 glaue 37 &
e § gwAFT T4y fazq w7 awrd
ara s T gfqea fofas 57 =7
g

(@) afzzi, a1 fomdpm as; AT

(w) afz &, @1 @F ac T
FrEHTT T Fa afafen g ?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) to (c). In September last the
Governments of the US and UK had
imposed certain restrictions on ‘the
supply of equipment to India and the
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Governments had been informed at
the time that India which had been
subject to aggrcssion should not be
put on par with the aggressor. Since
then there have been relaxations in
these directions. In  February 1966
the US Government intimateg the
resumption of supplies of nonlethal
equipment on a selective case-by-case
basis. The UK. Government have
also relaxed restrictions on supply
of military storeg to India. Notwith-
standing the efforts to make ourselves
self-sufficient, with regard to Defence
equipment it will be necessary for
us to procure a variety of Defence
stores from many countries abroad.
It is not, however, in the public in-
terest to disclose our efforts in this
direction or the sources from which
we secure supplies. Such disclosure

is likely to affect advers:ly our
efforts to secure supplies.
ot e wren - fada o

qaET A AT A qifET #1 Al
ghaard aitw gt & s @
qf, 98 AT F9 ¥ q@ &I 4T 1
aff oWl Fo-TvE] AWTETTGET H
o qATAT gFIfe g g i arfeer
fawmer wrar gu & o1 ®wAET ¥ AT,
st ¥ fvw w1 SO & arfeera
FiaA § sagaagfs zm
& F1 gfqegy gW F A1a9z @ -
TEGEEHET WifeeA #1 gfage @
it # gong 9w @y 2, afw gi, a1
WA AT #1949 g1 sfafwr & 7
The Minister pf Defence (Shri Y.
B. Chavan): There is, of course, in-
formation received by us that Pakis-
tap is trying to get some of this
equipment from other sources, but
ag far as the US policy is concerned,
we have been assureqd that there is
no change in the US policy of sup-

plying any lethal weapons both to
India and Pakistan,

Shrimati Renu Chakravartty: What
is the answer to the specific point?
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Shri Surendranath Dwivedy: Are
they taking steps to prevent other
rountries from supplying these arms
ta Pakistan?

Bhri ¥. B. Chavan: We have
brought this particular fact to their
notice and. naturally, we expect,
them to take certain action about it.

Shri Kapur Singh: The American
sabre jets have been supplied to Pakis-
tan indirectly. That question has
been asked and there is no direct re-
ply.

Mr. Speaker: Is there any infor-
mation about that?

Shri Y. B, Chavan: I did say that
we have got information that Pakis-
tan is trying to get this. They have
received some.

»t wETTET mTeAy T oAv =
IFE

St mmraTE wEnr % ot

T FEE | W0 e o & o ey
feer & 27 gay w2 & faw £
mg gfasr oz faet & ®w

This particular fact also we  have
brought to the notice of the US Gov-
ernment.

st IETET gEAt 0 A w1
TfEEA™ & qaY F 41T 5 SHT 29T
# wf warfae % & foor 8 o
arEes qew gE @ few wwE
FY AIEAT FT qTHT AAT 7 AL TLHT
Tiffa A & aTe-aTT Foeud & &
Tz Wt FIET FEET T ST E,
T 08w ¥ fF ofeea s =
AT ZW AT T A F Y, J% w4
¥, gfaat /13 71 @57 #7 w18, ol
gf, 1 FET IAF FHOITIA-AE
o g #frw wfewifal 3 gwes
fed & 3w % #77 AF =91 & AW
o= F1 AR & oy e w . A
FE & ?
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Shri Y. B. Chavan: It is our in-
formation that Pakistan is trying to
get military equipment from different
countries, but ag far as Soviet Russia
is concerned, we have been assured
that they are not giving any equip-
ment from the Russian side.

st Ho ;o faady: |1 wrd
HTHTT A THUST LRI F1 07 §F
17 srwfee fear @ fs ofeeam &
TF I I ade #  mEE
fagare 7 77 & AR gEQ W S0
& w1 S g 3@ F a1 ag
7z &1 fF g0 gao weFe A A7 ¥
fawg &, af g1, @1 70 w0 ATFT 71
39 o g wfafwn g€ & #hv afz
a2t forar & &1 791 WA AT RIT I O7
forar rETA TR 7

Shri Y. B. Chavan: It is a well-
known thing. Even the Pakistan
Government have admitteq that they
are receiving equipment from the
Chinese Government. They have de-
monstrateq a  certaip equipment
openly. I think, as it is known to
us, it is kKnown to the U.S. Govern-
ment also. What the U.S. Govern-
ment should do about it, it is cer-
tainly for them to decide. We have
brought this fact to their notice,

ff gwH T2 GE T : T AT
1T HT YAV T ST AT AT TR
F AT 7 S 77 FE T e "/
%3 AEA F g9 H7 G qrfs § w@r
o wT IH A wudwT w9 faEa
# weFTe w1 e feara @ fe o w0
2 79 & sarx afz 9= gheare afs-
AT FT 3T AT wwIrET g gfwary
ST ST T AL AT IT T 0 § THRY
o7 | fTa® g A AT 7
T SAFAGTANTRG 7

Shri Y. B. Chavan: 1 think, this
information is certainly known to
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them. We are also raising this ques-

tion with them. This js all that we
can do about it.

Shri Bhagwat Jha Azad: May 1
know whether the attention of the
Government h:s been drawn to a
news item oniy a few days before
regarding the kindess of our senior
friend in the Commonwealth, the
United Kingdom, that it has pleaded
with the United States of America
that since the United Kingodm has
relaxed the restriction on its supply
of armgs to India, the United States

of America should also relax the same
to Pakistan?

Shri Y. B. Chavan: We have cer-
tainly seep the news item and natu-
rally told the U.S. Government that
they should not start such a supply
of aid to Pakistan.

Shri Bhagwat Jha Azad: What
have you done to the United King-
dom, your senior friend in the
Commonwealth? That is what I want
to know,

Shrimati Renu Chakravartty: 1
want to know whether our Govern-
ment knows exactly from what
source the sabre  jets have come,
whether they have come wia West
Germany and Iran or whether they
are a part and parcel of any sabre
jets given under the NATO agrce-

ment or given to Iran though any
military pact.

Shri ¥. B. Chavan: It is known
that this type of equipment is re-
ceived by both Turkey and Iran as
aid to them from U.S.A. through
0" agrooments.  But it is certain
that they are getting them through

these countries, That is our informa-
tion.

Shrimati Renu Chakravartty: Under

which agreement, are they now sell-
ing them to Pakistan?

Shri Y. B. Chavan: I have not got
that information as to under what
agreement or under what terms it is.
The point is that they are getting
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physically the transfer of these things.
That is a fact.

Shri P. R. Chakraverti: The Pakis-
tan Government has again started
influencing world opinion by a
blatant lie that India is going to ex-
plode a nuclear device in the near
future. May I know whether the
Government has made its position
abundantly clear to U.S.A?

Shri Y. B. Chavan: 1[I think, our
policy about this is very clear and
it has been made clear from time to
time.

=t TTREETERR ¢ W1 3w arfasans
F1 a9 fawa ar w7 asd 1 A
g e s 4 aFd qw s ¢ fmmr
F1 wHET agE 2 Rl § &0 ad
|G A F 39 2w &1 A1 arfaEans
T EEgraAT ¥ T WIT AT DRG] AT
sife 37 W FT AU KA & TA
F1 #r¢ [GTigwa ar fwET A&7 &0
AT w g
Shri Y. B. Chavan: We do take
it up with those countries

Shri R. S. Pandey: Taking into
consideration the regular supply of
sabre jets to Pakistan by different
countries, may I know what is our
difficulty in getting the sabre jets
from those countries which are sup-
plying to Pakistan?

Shri Y. B. Chavan: They do not

supply us. That is the only  diffi-
culty.

sty @ @ sEaw WEEE,
& S =g § 6 werde W fagw
& fafwm o w0 # foow 9 &
T ATAHE FUL F A1 Frgidl qTfereara
&1 o1 gfaa far € €8, @ 93 fwar
X I9 ¥ fqawwr @aq & qEd @A F
fot gren waf dmv Eafs fergrma &
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FAA A ®E A g ot e
% fF O ggtaar & aie F |1 @
w !

Shri Y. B. Chavan: We have some
information about this and we are
getting information from time to
time. I do not think it is necessary
or it ig in our interest to give all
the details about it.

oft TRETEE 0 TEE WRR,
T Y g FTHHA S |

oI FErET T AT smaedr
R gAML ?

st TRIITEE : 98 91 99 @I
2 %A § sgaeqr &1 AW W@ § W
T ISMT AT E |

qSBT  qAeEy

qeq AEET
ITAT SFET |

WY TEITe . & Wig &r &ar
% ag frdas Fom g ¢ e e
WERE UH T 3O 2 R E AT
A AT T aUH F T ar W IAAT
W 34 q0F T T T 1 wa oaw
AT TIh & &1 e F2a fE gw it
T 8 @A Al 9Er ' oW
TTHI W OF fo F I 57 FT
wgr difsd f& & ger 9x dae e
oET &% |

ot A feamd: @y o A AT
w3t ¢ 5 van @rdwfas fom & &
aE § ag W A g@emr
IEW Fg @ fF a7 wmaww €Y
T ATIVAT § AT AET 9 & hawm Fal
WEET AE TG afed wIE w4 |
TV § T goa AT /i
T ATavaF AHT gH fret sfed
WX AEwiaF fgq &1 e & 8
¥ T a1 gt fgg @ 9% At
3 o o g v FreTT R
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w1 %9 fag: T ot §1 #7949
qqrd & FET IEE sgEwr w1 g
wv AgF wsaT 1

st TATEOTR : Wt faww ==
@I & o9 & §raey | ¥ aedr &1
SY F41 AET aWaT § 7 SqSedr a9y
g 99 = sy fag wemer w@Y € i
I 79 ag F1 g &7 7 #1E wfawre
iy 7@ & 1 &w 9 faviw 3 wemer
FHFHAEEATR |

Shrimati Savitri Nigam: In view
of the fact that China and many
other NATO countries are openly in-
dulging in war-mongering by supply-
ing arms, ammunition and also
planes to Pakistan, may I know whe-
ther this fact has been brought to the
notice of U.N.O. and Security Coun-
cil and also to the friendly countries
like the USA. and UK, and if the
answer is in the affiirmative, what
has been their reply?

Shri Y. B. Chavan: I do not per-
sonally think that it ig necessary to
bring it to the notice of the Security
Counci] because, as the hon. Member
herself knows, these are things which
are known to most of them. The
question is that naturally the coun-
tries, when they supply these things,
sometimes do it through private
deals, etc. Also, I must make it
very clear that we have also to get
equipment from different countries.
So it is not a question that we cam
take up.

U. S, Attituade towards China

+
*154. Shrimati Renuka Ray:
Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of
Affairs be pleased to state:

External

(a) whether Government are aware
of any change in the U.S. attitude to-
wards China; and
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(b) if so, in what way this is likely
to reflect on Indo-U.S. relations?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
We are not aware of any change of
US. policy towards China.

Shrimati Renuka Ray: Has the
Government’s attention been drawn to
a statement made by the Defence
Secretary to the American Newspaper,
Editors’ Society suggesting that, for
the sake of trade and markets, there
shou’d be a change in the attitude of
America towards China?

Shri Swaran Singh: Yes, Sir. Sug-
gestions have been made by several
important people in the United States
that they should alter their policy of
isolationism and that they should try
tn build some bridges. These ideas
have been thrown, up, but we are not
aware of any change of policy.

Shri Hari Vishnn Kamath: Building
bridges between whom?

Sbri Swaran Singh: Between the
United States and China,

Shri Hari Vishnu EKamath: A very
long bridget

Shrimati Renuka Ray: Will the
hon. Minister kindly state whether
the Government is aware that the
repercussions of this is seen in the
changed attitude towards soft-pedal-
ling the Pakistan-China agreement, to-
wards flouting of the SEATO pact in
regard to using arms against India and
in the recent move towards supplying
arms to Pakistan again? Does the
Government feel that change?

Shri Swaran Singh: 1 would feel
disinclined to accept that this has got
anything to do with any change of
policy on behalf of the United States
towards China, There may be other
factors also, some of which have been
mentioned by my colleague, the
Defence Minister.

=t fadwaz mawm: o7&
ST 7 7g Faemn oo o o ==t

W W AR TE P gET J0 THO
FERFaEA ™ W EfFAm ¥
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afq == &1 Aifs & ofadw & @1 &0
T G § W §CHTL A 0 THO
qHT ¥ #E qmeEE A1 oA afy
ag qfEsa gFm @1 SEwT g
el 9 FT THE AGH T8 7

Shri Swaran Singh: We have not
had any talk on thig subject with
the United States Government or
their representatives, But we our-
selves have a'wayg taken the view
that the policy of islating any coun-
iry, more so, a country with this
vast population is not in the ultiinate
interest either of that country or of
international peace.

Shri Priya Gupta: In view of the
fact that the USA is always interested
in two things, firstly that the com-
munist expansionism may nol in-
crease in South-East Asia and second-
ly for that reason India having a
sood position in South-East Asia is
required. and, thervfore, the US Gov-
crnment is helping the Government
of India only to the extent that the
help is required to resist the Chinese
communist expansionism and not be-
vond that, and, therefore, they are
not interested in India occupying a
conspicuoug position and a command-
ing stature in South-East Asia and
so, they sometimes decrease and
sometimeg increase the help given by
them, may I know whether the Gov-
ernment of India has thought over this
and asked the US Government re-
garding this matter?

Shri Swaran Singh: With all the
concentration that wag at my com-
mand I have not been ab'e to catch
what the question involved is. The
hon. Member has put forward a cer-
tain analysis which by no means can
be termed as very lucid. Anyhow, I
shal] try to study very carefully whe-
ther there is any content in what the
hon, Member says.

Shri Priva Gupta: If the hon. Min-
ister does not want to understand the

question, then that is a different
maiter. '
Mr. Speaker: Next question.
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Resumption of U.B. Armg Ald to
Pakistan

+
*155. Sbhri Kishen Pattnayak:
Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Shri Madhu Limaye;
Dr. Ram Manohar Lohia:
Shri Hukam Chand
Kachhavaiya:
Shri Rameshwaranand:
Shri Raghunath Singh:
Shri Yashpal Singh:
Shri Harish Chandra Mathar:
Shri Shree Narayan Das:
Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Warior:
Shri Vasudevan Nair:
Shri Prabhat Kar:

Will the Minister of External Affairs
be pleased to state:

(al whether Government have kept
themselves informed of the nature of
the United States col'aboration with
Pakistan in the sphere of arms assis-
tance in particular and military pre-
paredness in general (military air-
ports, radar equipment, communica-
tions. etc.) after the signing of the
Tashkent Agreement;

(b)Y  whether Government have
drawn the attention of US Govern-
ment to the grave consequenceg of the
resumption of U.5. arms aid to
Pakistan in the special context of
Pakistan-China anti-Indian axis; and

(¢) if so, the response of U.S Gov-
ernment thereto?

The Minister of Externa] Affairs
(Shri Swaran Singh): (a) We are not
aware of any mnew “collaboration”
b-tween U.S.A. and Pakistan in the
sphere of arms assistance in particu-
lar and militdiry preparedness in
general after the signing of the Tash-
kent Pact,

(b) and (¢). The U.S. Government
have been acquainted with our views
through diplomatic channels. We have
been informed by the US authorities
that Pakistan is not being provided
with letha! weapons, We have fur-
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ther been informed that the US Gov-
ernment have decided to resume on
‘cash and carry’ basis the supply of
non-lethal military equipment to
India and Pakistan on a limited scale.

st fesm qemmaw ¢ W wERT
& qamm & st o) a9 wifses
#1 %5 gfgmrrwer A F
=T & aremr =wean g fw oot o
AU AR ¥ Tiegad wifEEna
DU A S CE
IAHT Ig TZAT F1H qEI § (6 Qi
ATHIT F AT T3 & 918 T 9§ FH
o=t & wew # gfewrd #ew fee &
e 71 ¢ afe g, "R W oA g
e A1 gEE gfy W /YR A
T wfafFar 2 7
Shri Swaran Singh: It is very diffi-
cult for me either to confirm or to
contradict the role of the new US
Ambassador who is accredited 1o
Pakistan, whereas the hon. Member is
in the uneviable position of putting
across any interpretation of his own.

It is not for me to speculate on this:
matter.

=t fewn geamw @i

IR’ FrEAT g |

=t Ag fawd | werer AEEA, H
o IEqT F A £ |

Shri Swaran Singh: As regards the
other question, we ourselves have al-
ways held the view very strongly that
any further arms aid by the USA to
Pakistan and any supp’'y of armaments
to Pakistan by the USA will definitely
create new tensions and it will be ap
act which will not at all be liked by
India,

ot vy femdt :© memm wEnEw,
¥ o gaedr &1 9w g | & am
ST aTget g R arear< fadw Wl
F Aol W1 wiEly w1 qE FEOA
FIH #1 W1 W& AgHd  IET § 7
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qg AT ATY gEEW H @y W @)
aifees T oifeem & gnd @@
€ | HifEewIT 7T I 9 gA
darwied #T @E?  wRwwdAr
F @At ¥ g7 waT vTE 3 Wi
oo ATt g fRw darew
FY g 7 Ferar § qr § wgw ¥ A
AN 92 97 A F AT R E | Og
FUWT T FY T FT Hifww F E
T gad R § wowr Awfaw foig 2
afar | aw & @ IwET &
FTLATET AEl 9 g i & |

st @ g AR i Fw W A

g Ea e § 1 fedt & el A

HTHAT F FEATL § Wt ag g e & i
“The American Ambassador in

Pakistan is trying to get more spare
parts for Pakistan.

HETW FFET ;WY Fgd g fw
e # mwr @ 1 gy & smmard
¥ oY mrar @ 7T WIS F owEard #
W AT &\ A o ag femr g

H  gea W@ wgITA ;T
WY TEIAG ARNE

weTq wEiEa : IAH faar av
I THAT TR F G T AT 37

Shrimati Renu Chakravartty: There
is something further. They have saic
that when this matter was broached
with our External Affairs Ministry,
they did not react at all There is on*
statement like that here.

Shri Swaran Singh: I have myself
reacted very strongly and I have made
the position clear. In fact, my strong
reaction is not to the liking of Shn
Madhu Limaye,

ot wg fom 3 g1 & amaTOr AT
FOE TR FEE)

Shri Swaran Singh: I have said that
any supply of military armaments by
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the US to Pakistan at the present
stage will be very much against our
interest and against the interegt of

peace. Luckily, I am not depending
upon the goodwill of Shri Madhu
Limaye alone for my continuance

as Foreign Minister.

ot g fawd: g @ g A ST
T TEEM AT FEAE | AW &
gAY | IERTFATEAT?

Shri U. M, Trivedi: The question
that has heen asked is this. In the
light of the infcrmation that as been
given to the world at large by the
press in America and by the press
in India, how ig it that our External
Affairs Minister, who ought to be
better posted with the facts than the
newspaprermen, gives this sorr of
repnly? The reply that has come from
him shows ignorance and is not a fair
answer to this question. If other
peop'e are in the know of it, T think
it dees not lie in our miouth to say
that we are not aware of it. Our
ambassadors and other oeople are
th:re,

Shrimati Savitri Nigam: Tn so many
vsords, the hon. Minister has express-
«d his reaction.

Shri Swaran Singh: I would not
like to create an impression as if
these things are not know to Govern-
ment. But as you yourself rightly
pointed out, it is ome thing to have
this information from the press and
another to have further information
that we may have from our diplo-
matic missions both in Karachi and in
New York. About that, it was clari-
fied by my colleague the Defence
Minister, that we are in touch with
the US authorities and we have con-
veyed our views to them. So far we
have been assured that they have
not agreed to give any armament or
any military supplies to Pakistan.

Shri Hari Vishnu Kamath; The
Minister mentioned about our dipla-
matic mission in New York. Ts it New
York or Washington?

Mr. Speaker: He meant Washington.
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Shri Swaran Singh: We have both
in New York and in Washingien.

Shri Hari Vishnno Eamath: srom
where did he get the informatinn, New
York or Washington?

Shri Swaran Singh: Both places.
st fews qzATEs : WRE W
arfewm #Y gfgard 7=z 37 =+ Aifa
w1 F9dT 779 g faew ard & wgde
sl graw wie ffadefesd &1
FA TRAY RS ¥ I o HIEE
Fuara Fygu sgrarfe v & faare
e qrew wY &Y 91 @y g Afew wwt
¥+ qifewara #1 qar &, e & fa=rs
Ia%T gfgard: gag & 91 W, €9 a1q
& gt mwr F F w0 w4
AW HIHIT T K0T & 7 avq 7
qar s #1 fF swdwr ofswma
w fow ¥ fame gfaard 722 2 @
rHafr AR T F fanw ?

st @ fag: &% ag waw faar
2 fr welt @ 7 2 77 2 frvn AT
Frga 499 F |

st fen et aw : s w2 7

OeH WEEw ¢ gHLST  aT
wgd & & ot g #1f 72g wrfsear
T TH I G2 TR

st fesr qzatos @ IART A
mHEE mhifmige et s
fag, sz gar @A & 1 qEgw € 91 @
@ g wfaeg & @ St
g fawaw @1% a1q § 1 AT ETARY
EART ATAHTY AGY & A «@r § wosAT
aAEal AT FE £ 5 gy e
IR AW &

Shri Swaran Singh: On the earlier
ocecasions it was well known, and this
bas been stated on the flcor of the
House, that since 1954 the US gave

them massive help because of Pak-
istan's membership of SEATO aud

1076 (Ai) LSD—2.
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the Baghdad Pact which later omn
was termed CENTO. Pakistan con-
tinueg to be a member of these pact
oTganisations.
sit vy fowd: : ag are § gar
ag T agTET 70 & 1§21, ey arg
HEgwl |
st fewm qeamae @ @ qW SEE
faar & 7
Shri D. C. Sharma; Why doues he

accuse the Minister of ignorance? Him
answers are all very knowledgeable.

wTOH WEiEd ¢ WE WIEEl 9E
g fafedr prr T e st . ..
Shri Swaran Singh: That was
pursuance of the Mutual Defence Paet

between Pakistan and the United
States which wag entered into in 1954

Shri K. C. Pant: Does the Gover:.-
ment consider it valid to make a dis-
tinction between lethal and wnon-
lethal weapons, and is the Govern-
ment aware of the precise natuce of
the lists which the U.S. has in mind
when it supplies non-lethal weapons
to Pakistan?

Shri Swaran Singh: 1t is a very
valid point that the supply of non-
lethal weapons also &adds to the
defence potential and therefors the
distinction is there but not very effec-
tive. About the lists, we have got
some information, but [ have not got
the detailed information.

=t gew W wgTd:  feee
¥RIFT, ®F, 9 A1 §U4,  ®@WY
TRt &, gfaarT 3 ¥ www g wr &,
aHT ofefegfa § mr gwc gw aa =1
sy T G e s ATl =
4 & ww glagrefas |

st wol fag : oY @i, 2w @<
Fiferwr w47 1

Shri Shree Narayan Das: May [

know whether the Government has
been able to ascertain the technique
that Pakistan employs in framing

her external or foreign policy, so
that she is able to get military
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weapons from America on the
one hand and China on the other,

~and now she ig trying to get
weapong from Russia also? What is
the technique that Pakistan is able
to adopt and be successful in getting
military aid from all the three places?

Shri Swaran Singh; It is wvery
difficult for me to make any conmiment
on that. It is possible that in the short
run some countrieg do succeed in
g2tting seeming advantages by adopt-
ing policies which might be full of
internal contradictions, btut this thing
cannot continue for long,

S TATINAT : W/, Ay HgIed
F ®J a1 f5 i afsmm
g ag € w1 & 1 wwdET WX
T F omwE F oaw fagd A
qfemw F i3 & @ o€
gagia fear gar € 1 wwdEr &
AIfFE T & |77 WY Ter qfeT
I ofrferi § =t witew d9 W%
¥ & & wwiwr afseaa 1 #:0€
ghrmeadi 2 wrd

wft @i fag : 7 § 7o TIEH AT
® S ACFATE |

S QREAVAT : A7 & BB Fal
2 3a% aT? F 1 ATEHAT § WO

st & fag : WA sTE H
T AT & TgT & AfFw IAa
arsfBag 3a4; 73 2 faqdTt adr &
Shri Bhagwat Jha Azad: May I know
wheather the attention of the Govera-
ment has been drawn to the stztement
of an expert of th: Pentagon saying
that whereas in case of India non-
lethal means trucks, bulldozers and
other things, in the case cf Pakistan.
the interpretation of non-letha! will
lie with the Pentagon, that they will
interpret it in. any way they like,

cither non-lethal or lethal as we
mean?

Shri Swaran Singh: I must confess
that that particular statement cf the
representative of the U.S. Defence
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Forces is not with me, but I have no
doubt that the interpretaticn of nun-
lethal weapong cannot have different
meanings while dealing with different
courntries.

Shri Bhagwat Jha Azad: For us,
not for USA.

st mmata fag @ W@ §TIT
A 77 A agera & awder o |
s gfgme # wErmar ¥ o@o
£ 39 & are ¥ faar favg w@ fems
F 99 F 909 AT [T ITA F I A
UFA & | ¥ WA AEIRA IH AD-
T A FOFGT |

st avifeg @ WL MAAT AT F
qTT 9 FT HI5 f@UT gET AAET &1 AT
AT IATE | BW IA R T
e 7 & o §ane & (A o

! TR W Adl qged
FAAT A1E AT I WY FAT FZar A1Gan

Shri Shivajirao 8, Deshwukh: Now
that the trickle of non-lethal weapons
from America has started flowiag
either in the direction of India wr
Pakistan, does the Government pio-
pose to send someone with a shop-
ping bag with a long shopping list
which was suspended prior to the
Pakistani conflict?

Shri Swaran Singh: 1 would re-
quest the hon. Member not to press
the Government to disclosa their pro-
gramme or scheme for acquisition «of
defence capacity.

st 7y feml: g &1 7 @ar
# &7 T qfFr 17 9y wuda § fiw
gAT a1 WS & AT A oo ¥ R
Frafrsw & faens 72 gfasrdr @graan
A I W1 FIFeEz kW] K AT
T, uF AW UF 91 AT aA¥
=q 1§19 & 99 9 1% a1 #F fas-
1w femadl  frazsa 3 faas
I FT AT 1 AR qW T W qEAT
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qifieeaTT aret have established any thermonuclear
LA ot material indicating that it l:ad set off

AT T FT W Gy & IWE
W 9T & | wheT g X3 S
& oYt 5w o mifsema #1 afeard
wgraa dae fgrgear &1 ¥ fawms 3
& gl o fasrc g g fan &
S wEYew ¥ AT wrgA g R A
Fgfaen & fdw w1 wifeeara &7
qEF WY I FowEAr 7w 2 gftar
¥ WA WX AR JAa F AAT
TIT " w0 s 3w 3w ofswT s
Fhardt  agmar F oW fawr
FHE

st wvf Fag : o @, wEAE
HEET T 98 FIHAT 506 § AT T3 WY
wfFofrmmamagmy fagrz
f 2y fFagarifos Ff@ars swar
TEHTH FOM {97 T @ A IT A
AT fF 18 g8 wrdy gfam 5
g ot g 7 A4t F|T & ) wNE
Y /| fFmg &) A a1 5, @ Al
9T 37 51 w7 37 Fqf o7 & faagw
FATE, T HTTITILEN

ut ug w1 Fgfew &
w07 § 98 WAEET WK Sqmw &
UL H wATA AEY BT FIA, FAAT A@IL
WA TS |

China's Explosion
+

*158. Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:
Bhrl S. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Dr. M. M. Das:
Shri Ribhuti Mishra:
Shri Guishan:

Will the Prime Minister be pleased
to state:

(a) whether investigations into the
Chinese explosion of nuclear device

its first Hydrogen Bomb; and

(b) the other significant finds of the
investigation so far made?

The Parliamentary Secretary to the
Prime Minister (Dr. Sarojini Mahishi):
(a) Investigations have established
that thermonuclear materia' was pre-
sent in the weapon but there is no
evidence to show that the weapon
functioned as a Hydrogen bomb.

(b) The other significant results of
the investigation are:

(i) The fissionable material used
in the weapon was U-235.

(ii) U-238 tamper (casing) was

used in the weapon.

(iii) Lithium-6 was present in the
weapon,

(iv) The weapon was not detonat-
ed on the ground surface.

(v) The explosive power of the
device wag in tne range of
100—200 kilotons,

(vi) The radioactive fall-out at
ground level in India was
negligible and did not present
any health hazards.

Shri Bhagwat Jha Azad: May I
know, since China has this nuclear
device of great and very far reaching
importance whether the Prime Min-
ister hag made any reference to the
defsnce experts to reorientate or to
think in terms of reorientation of the
defence strategy of this country
against China?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): I have stated on previous
occasions in thi House that our gtra-
tegy is constantly under review and
this matter a’so has been taken up for
detailed study.

Shri Bhagwat Jha Azad: May I
know whether we have further infor-
mation of the new npuclear device and
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whether China has also perfected its
delivery system for these weapons?

Shrimati Indira Gandhi: We have
no very definite information, but it
ig clear from this that they are
attempting to have a much bigger
bomb. I do not know how efficient
their dellvery system is.

at qo w0 fy¥r: Rt gy
¥ qar w41 # i sr3ar wik ofeer &
g amsfr R @ 2 skae
MW AR g T g 5 -
feream ¥ a7 W o faar & i 2 e
¥ fir fegeesa safeem feargw sedmme
& arar & | & qer S g o
Freg ¥ AT WO AT #T T
T It o 9 W mfeerr & i
T AT T H omgTEar U

s sfror wiei: g & o
T Y g AT 4gY T+ § 1 AT wgvar
ag fow a<g ¥ &40 | W ag ¥
T '@ fefaat faew o 9w
Y St Y T Y NF E ag aF A
A, qar WA R A aw g gwgw
¥ aga fafraq § 1| Alos s aw &
ats & sgra fearar st O fF
arffeqr & W qre e dq fzdY a3
TEqaT fHa ¥

Shrimati Savitri Nigam: May 1
know whether the attention of the
hon. Prime Minister hag been drawn
to this news item that China is going
to explode in the near future a much
stronger nuclear bomb and it hag also
been reported in the same news item
that the radio-active fall-out has been
traced near Calcutta and in various
other neiphbourine countries like
Thailana and Philippinegy If the
answer 18 in the affirmative, what is
her reaction about this?

Dr. Saro)ini Mahishi: The radio-
active fa'l-out from the explosion has
been investigated and analysed by the
atomic energy Establishment at
Trombay and I have placed before
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the House its findings. To the first
question, 1 may say that the Gov-
ernment it aware that this is the
forerunner of a more powerful
hydrogen bomb.

12.00 hrs.

Shrimati Savitri Nigam: My ques-
tion has not been fully replied to.
1 wanted to know what is the reaction
of the Government, the Prime Min-
ister.

Mr. Speaker:
Hem Barua.

Shri Hem Barua: May 1 know if the
hon. Prime Minister is aware of the
fact that there is now a nuclear collu-
sion between China and Pakistan, and
with the help of China, Pakistan ie
going to explode her first bomb in
1968 and therefore she has been accus-
ing India of all these things—of pre-
paring to explode a bomb and a'l that?
May I know whether the Government
is aware of this collusion, and if the
Government ig aware of this collu-
sion, what precautionary measures are
they proposing to take against this
nuclear collaboration between China
and Pakistan which is meant against
India?

Shrimati Indira Gandhi: I thought
I just answered this question. We can
take action, I think, only for our own

Order, order. Shri

security. We cannot prevent any
collaboration between China and
Pakistan. Ag I said earlier, even if

China does explode a bomb in Pak-
istan, it will be the Chinese bomb; it
will be the Chinese know-how; every-
thing will be Chinese at the most, I
do not think Pakistan can so quickly
build up its know-how and other
things essential for the bomb.

Shri Hem Barua: When a bomb ex-
plodes in Pakistan, whether it be-
comes a Chinese bomb or anyone
else’'s bomb. it becomes a bomb all
right. What happens is, Pakistan gets
an advantage over us and that is in
spite of the Tashkent agreement.
Therefore, we are concerned and we
are perturbed and disturbed about it.
What is the reaction of the Prime
Minister to ite
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Shrimati Indira Gandhi: 1 fully
share the hon. Member's concern and
distress over this matter.

WRITTEN ANSWERS TO QUESTIONS

Wage Board for Cantonment Board
Employees
*157. Shri R. Barua:
Shri R. S. Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri A. N. Vidyalankar:
Will the Minister of Defence be
pleased to state:

(a) whether a final decision has since
been taken to set up a Wage Board
for the Cantonment Board Employees
throughout the country;

(b) if not, the reasons for the delay;
and

(c) the steps taken by Govern-
ment to expedite the decision?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (c). A final decision
has not yet been taken gn the request
of the All India Cantonment Board
Employees Federation to appoint a
Wage Board or a National Indus-
trial Tribunal in respect of the
Cantonment Board employees. Gov-
ernment is considering various
alternative proposals for fixing the
pay gcales and allowances of Canton-
ment Board employees, Meanwhile,
the Award of the National Industrial
Tribunal given on 2nd April 1960 con-
tinues to be implemented, and the
benefits awardable to the employees
as a result of revision of dearness
allowance by the State Governments
from time to time are also sanctioned
to the Cantonment Board employees
on the bagis of the Award.

Impact of Goodwill and Special

Delegations sent Abroad

*158. Shri Linga Reddy:

Shri P. B. Chakraverti:

Will the Minister of External Affaire
be pleased to state:

(a) the impact of Goodwill and
Special Delegationg sent abroad by
Sovernment on the foreign policy and
om the gtand on EKashmir: and
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(by whether Government continue
to do so gpecially in view of the viola-
tion of the Tashkent Declaration by
Pakistan and with a view to project
the true image of India nmons the
comity of nations?

The Minister of External Affairs
(Shri Swaran Singh): (a) The mem-
bers of delegationgs had free and
frank exchange of views with
the leaders of the countries
visited as a result of which there is
now better understanding and appre-
ciation of our stand on Kashmir in
particular ang foreign policy in
general.

(b) Our representatives abroad con-
tinue to bring to the notice of their
country of accreditation wviolations of
Tashkent Declaration by Pakistan
Other delegations sent to attend Inde-
pendence day celebrations etc. also

utilized the opportunity to project the
Indian viewpoint.

feda o afewr  qEfem ®
dw awEE
*150. =t fagwre s
«it T wgT qTeEa:
=it gro ATo  wwwt :
st FgRET A
o wewIwew TemE:
=t giefaon e
st W TEm:
iﬁ’gi’!‘ ama fgEd:
ot g qrd:
=t siAroan g
sit femr T
st Wo ¥o wxadl:
= weETa:
o AT AT
=t THgR:
wr ddfae-wed W 1w
& F9THT (5
(%) fa2a aar Ofma #v o=
ST G & qtw g s A W
w7 af o faserr @
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AT T WA F AL A 4 g
HETAT R

(7) WIRR A IF FIA AR
% 29 3 wrg fra wF< woar f@En
faad smdl @i g; A

(%) TEaar F THAT FEA
FTX & fA% GOETT T S0 TE 939
FraoyoFaT g ?

fifoeed dama W Teq wAY
(it fryw Faz): (%) qameEe femew
A iTE Al fera aET R I &
qfiorte & a1 F ATHTT FY AEILS

TR

(@) wra w7 fafew
TETT ¥ areaT w@ § 5o A
mqaﬁmzﬂmaﬁ% fag
ag wateT S9Tg AT | g fafen a3
1 w1 &3 fzar £ 5 7 53 a=
o1 Faq I35 2, F w3l W IAH
FifeT ofeor™ 751 fawet 21 &AW A
gé AT T ASF AATTF sfafafy
FefrgRamdi FTATLIFLHIN

() fafos sy 3w 7 9¥
wg s veAtas sfafafadl & afw
it aeHsa afaarea & aaEaE
dza # faafwa s & g aren sfaas
afaft £ &5 & wfw@ ArFA TR
Qifar #1 awan a faarr fafma
e

(7) T@ & IO H AW
Fewer & T wE 7 goen afwwg A
&7 F ot W 7 g faegw s w7
Ferar at P rEforan 7 By e H
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AUGUST 1, 1968

Written Answers 1532

sgp-anfea-aF qe” F e o -
qraq & AW A QR AT wgwr
feg s =nfgd |

Shortage of Radio Valves

*160. Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Madhg Limaye:

Will the Minister of Defence be
pleased to state:

{a) whether it is a fact that there
is a great shortage of radio valves
produced at the Bharat Electronics
Ltd.;

(b) if so, whether those are being
sold in black market at much higher
prices than those fixed by the Bharat
Electronies, Ltd.; and

(c) if so, the steps taken by Gov-
ernment to meet the shortage of the
radio wvalves?

The Minister of State in the Minis-
try of Defence Production (Shri A. M,
Thomas): (a) Yes, Sir. The demand
for Radio Valves has been in excess
of the production at Bharat Electro-
nics Limited.

(b) Some complaints that wvalves
manufactured by Bharat Electronics
Limited are being sold at prices
higher than the published prices have
been received,

(c) While action is being taken om
the complaints, the solution lies in
increasing the production sp as to
satisfy the demand for Radio Valves.
The present rate of production of
Radio Valves is of the order of 3.1
million per annum. Bharat Electro-
nics Limited proposed enhancing the
capacity to 5 millions per annum. This
is under consideration.

o7 st afwer grr fed s ey
qaTT &7 e v ¥ i pe-
@ w1 W
*161. S TAT AATHT :
= Stemay  w=E
# T i qredy
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w5t o TEWT:
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T ATRANI HAIT
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&1 agm AIH:
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1 FaT FoA fF7 ¢
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Chinese Nuclear Programme

*162. Shri Madhu Limaye:
Dr. RBam Manohar Lohia:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Bhri S, C. Samanta:
Shri Bhagwa¢ Jha Aszad:
Shri Gulshan:
Shri Hem Raj:
Bhri Dailjit Singh:

‘Will the Minister of External Affairs
be pleased to state:

(a) whether Government have made
a fresh assessment of the Chinese
nuclear programme ang the develop-
ment by them of a delivery system;

(b) whether they have seen reports
of similar assessment by US.A. and
other countries; ang
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(c) the conclusion reached?

The Minister of External Affairs
(Shri Swaran Singh): (a) The pro-
gress made by China in the develop-
ment of nuclear weapons and a deli-
very system is constantly under re-
view by Government.

(b) Government have seen reports
of Defence Secretary McNamara's
statement that China might be able
to deploy medium-range missiles by
1967 and intercontinental missileg by
1975, and that China might begin to
stockpile weapons.

(c) Government view with concera
the effort being made by the Peo-
ple's Republic of China to develop
nuclear weapons and a delivery sys-
tem which in the context of China's
aggressive policies are a threat teo
international peace and security, par-
ticularly in Asia. Government con-
sider that this development makes it
all the more urgent that agreement
should be reached on the prohibition
of all nuclear weapon tests and of any
further production of nuclear
weapons. India is continuing its
efforts in these directions in the
Eighteen-Nation Disarmament Com-
mittee and in other international
forums.

Anti-Indian Propaganda by Pakistan

*163. Shri N. R, Laskar:
8hri R. S. Pandey:
Shri R. Barua:
Shrl Hukam Chand
Kachhavaiya:
Bhri Bade:

‘Will the Minister of External Affairs
be pleased to state:

(a) whether it ig a fact that
Pakistan has stepped up anti-Indian
propaganda in some foreign countrivs
on Kashmir and other issues; and

(b) if so, whether Government have
taken any measures to counter the
Pekistani propaganda?

The Minister of Extermal Affairg
(Sh#i Swatan Singh): (a) and (b).
Yes, Bir.
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Within the terms of the Tashkent
Declaration our Missions abroad are
taking appropriate stepg to counter
Pakistan's anti-Indian Propaganda.

High Power Transmitters

*164. Shri S. C, Samanta:
Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri D. C. Sharma:

Will the Minister of Informatiom
and Broadcasting be pleased to state:

(a) the progress made in obtaining
and installing High Power Transmit-
ters, which were declareq to be im-
stalled by the Ministry;

(b) the pumber and capacity of
such transmitters together with the
names of countries from which they
are being imported;

(c) the time likely to be taken in
their installation; ang

(d) their cost together with freight,
transport and installation charges?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Pending approval of the Fourth Five
Year Plan of AIR, the Planning Com-
mission have approved advance action
being taken to establish 15 high-power
transmitters in various parts of the
country. Necessary arrangementg are
being made for procurement of equip-
ments, selection of sites etc. in con-
nection with these projects.

(b) Out of the 15 transmitters taken
on hand, two super high-power
medium wave transmitter units will
be procured one each from USSR and
Yugoslavia, ten high-power medium
wave transmitters from Japan, two
high-power short wave transmitters
from Switzerland and one high-power
shot wave transmitter from Aus-
tralia.

(c) The transmitters are likely to
be commissioned commencing from
the cnd of 1966 to the end of 1968.

(d) Rs. 16 crores approximately.
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Recognition of Guyana

Shri P. C. Borooah:
Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of External Affairs
be pleased to state:

*165.

(a) whether Government have ag-
corded recognition to the independent
Guyana;

(b) if so, the nature and level of
diplomatic relations established there-
with; and

(c) the treaties and pacts which
have been signed with that country to
establish cultural, economic and trade
ties therewith?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) At the level of High Commis-
zion.

(¢) None so far. However, a
barter deal was recently signeq with
Guyana Government for exchange of
10,000 tonnes of rice for Indian manu-
factured goods.

Construction of Canals on West
Pakistan Border by Pakistan

*166. Shri Shree Narayan Das:
Shrimati Jayaben Shah:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Pakis-
tan has under construction a numbes
of canalg of the Ichhogil type along
several gther parts of the international
boundary in the West;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) whether Government propose to
take similar measures for the defence
of the country?

The Minister of Defence (Shri Y. B.
Chavan): (a) Reports have been re-
ceived to this effect.

(b) and (c). Government are
keeping a close watch om all such
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developments.  Measures necessary
for the defence of our borders includ-
ing construction of defence works are
reviewed continuously. It will not
be in public interest to disclose their
details.

Allegations against Indian Diplomatic
Personnel at Cairo

*167. Shri H. N. Mukerjee:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S, C. Samanta:
Shri Bhagwat Jha Aszad:

Will the Minister of External Affairs
be ppleased to state:

(a) whether Government's atten-
tion has bezn drawn to the news-item
appearing in the Free Press Journal
of the 26th May, 1866 under the
esaption ‘Cairo Newsletter' in which
allegations of underhand deals in
motor cars have been made against
eertain personnel of India's Diploma-
tic Mission at Cairo;

(b) whether Government have made
investigation into the allegations;

{e) if so, the findings thereof; and

(d) the steps taken against the
officials found guilty in the investi-
gation?

The Minister of External Affairs
(Bbrl Swaran Singh): (a) Yes, Sir.

(b) Yes, Sir.
(c) The allegations are baseless.
(d) Doeg not arise.

Directive to Ministers en Foreign
Tours

*168. Shri Yashpal Singh: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether the Prime Minister
has lssued a directive to all Ministers
asking them to inform the Ministry
of External Affairs whenever they go
to forelgn oountries:
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(b) if so, the broad details thereof;.

and

(c) how far it has been complied
with by the Ministers?

The Minister of External Affairg.
(Shri Swaran Singh): (a) and (b).
The Prime Minister has suggested
that all Ministers should get in touch
with the Minister for External Affairs
whenever they plan to wvisit foreign
countries so that he may make such
suggestions as he considers pecessary
s0 as to derive the maximum benefit
from such wisits.

(c) Prime Minister'’s suggestion s
being followed.
aaferr-wrf sarem § Trow WA
w faw @n
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U.S. Offer for Transmitiers

*170. Shri Indrajit Gupta:
Shrimati Renuka Barkataki:
Shri Ram Harkh Yadav:
Shri Basumatari:
Shri P. Venkatasubbaiah:
Shri Ravindra Varma:

Will the Minister of Informatiom
and Broadecasting be pleased to state:

(a) whether Government have ac-
cepted the U.S, offer to instal one
U.S. transmitter in every district of
India to disseminate information
among the villages on the latest agri-
cultural techniques and family plan-
ning;

(b)y whether it is a fact that thes.
transmitterg are to be manned by the
American Engineers and Specialists;

(c) whether it is also a fact that
members of the American Peace
Corps in India are to help in prepar-
ing the daily programmes of thewe
transmitter stations;

(d)y the total cost of the scheme;

(&) how much of this will be met
by US.A.; and

(f) when the transmitters gre like-
ly to be installed?

The Minister of Information and
Broadcasting (Shri Raj Bahaduar):
(a) to (f). In April last year, the
U.S. Ambassador wrote a letter to
Minister of Information and Broad-
casting to say that it might b2 useful
if India could establish a network of
local rural-oriented radio stations,
one in gach of 320 districts. Each
station was proposed to have a gmall
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staff of programme personnel capa-
ble of producing radio programmes
in the local language suited to meet
the requirements of the town and
villages within the district.

Subsequently, inp May last year,
the Ambassador offered to bring over
two Consultants, later increased to
four, to undertake a feasibility study
to determine the pecessary number of
transmitters, their cost, the likely
cost of receivers and other specifica-
tions of broadcasting system. The
<Consultants were also to examine re-
quirements of training of necessary
personinel and provision and manu-
facture of equipment and machinery
for the stations.

Broadcasting as a communication
media has enormous powers and is
particularly suited for a country like
India with remote villages for bring-
ing about social, economic and tech-
nological changes in the country. The
possibility of having regional broad-
casting stations to cater to the differ-
ent agricultural zones by some fore-
seeable date in the future was consi-
dercd attractive. Such a network, it
was felt, would strengthen our sense
-of national unity and provide new
means of masg education and literacy
drives, create new Incentives to
greater production, a  desire for
modern technology and even convey
the essentials of that technology. It
was, therefore, agreed to have the
feasibility team.

The various technical implications
of the U.S. Ambassador’s suggestion
were consequently examined by this
Ministry and some difficulties in im-
Plementing were envisaged both for
reasons of high cost and lack of fre-
quencies, as we operate on AM. fre-
quency and the concept of one Radio
Statiep for each district implied the
F. M. system which will neeg addi-
tional investments which we cannot
afford. The matter was subsequently
discussed in October last year with
the Planning Commission and it was
decideqd that it will be both unecono-
mic and unfeasiblé to have transmit-
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ting stations in each district. The
FPlanning Commission favoured a
much smaller number of - efficient
transmitting stations but the rapid
expansion of listening facilities.

Also in October last year, follow-
ing a FAO Regional Seminar on Agri-
cultural Education and Training im
Bangkok, the Ministry of Food and
Agriculture made a request for
assistance from the UN, Special Fund
for a broadcasting programme. Im
accordance with this FAO-UNESCO
recommendation for request to the
U.N. Special Fund, there would be a
total of 66 Farm and Home Radio
Transmission Units in the course of
the Fourth Five Year Plan. Of theze,
10 have already started working from
June 7, 1966 and ¢ more will start
shortly. The remaining 50 units will
be completed in the Fourth Plan
period if the recommendations of the
FAO-UNESCO Team are accepted by
Planning Commission and a request to
UN Special Funq for assistance is
made and entertained.

We indicated the aforesaid difficult-
ies and position and the intended wvisit
of the proposed study team has beem
cancelled.

Russfan Armé for Pikistam

*171. Ghri Ram Harkh Yadav:

Shri P. R, Chakraverti:

Shri Vishwa Nath Pandey:

Shri Kishen Pattnayak:

Shri Madha Limaye:

Shri Surendra Pal Singh:

Shri Stvamurthi Swamy:

Shri D. D. Mantri:

Shri Ram Sewak Yadav:

Shri P. C. Borooah:

Shri Kajrolkar:

Bhri R. S. Pandey:

Shri P. Venkatasubbatah:

Shri K. C, Pant:

Shri Basappa:

Shri Guishan:

Shrimat! Renaoka Barkataki:

Dr, Ram Manohar Lohia:

Shri N. R. Laskar:

8hri Liladhar Kotoki:

fhrl Hem Raj:
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Shri Daljit Singh:
Shri Brij Raj Singh:

. Shri Lakhmu Bhawani:
Shri M. Rampure:
Shri M. K. Kumaran:

Will the Minister of
Aftairs be pleased to state:

External

(a) whether Government are aware
that the U.S.S.R. Union is willing to
sell arms to Pakistan on the same
terms and conditions as to India;

(b) whether it is a fact that Pak-
istan has placed orders with Russia
for the purchase of a huge quantity of
arms;

(¢) if so, the broad details thereaf;
and

(d) the
thereto?

The Minister of External Affairs
(Shri Swaran Singh) (a) to (d). The
Soviet Government have assured wus
that they had not supplied any arms
or armaments to Pakistan nor had any
agreements been made in this regard
with Pakistan.

reaction of Government

Tribal Programmes

*172. Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister ‘'of Information
and Broadcasting be pleased tp state:

(a) the frequency of broadcast of
tribal programmes from Calcutta,
Ranchi ang Cuttack Centres;

(b) the main features of the tribal
programmes; and

(¢) the dialects in which the pro-
grammes will broadcast?

The Minister of Information and
Broadcasting (Shri Raj Bahaduor): (a)

o (c). A statement is laid on the
Table of the Sabha.
STATEMENT

A.LR. Calcutta

Tribal programmes from Calcutts
Seetion are at present broadcast in

AUGUST 1, 1066

Written Answers 1544
Tripuri dialect for a duration of 1§
minutes daily and in Santhall
dialect for a duration of 1§
mts. Weekly. Tripuri programme eon-
sists of news, market rates, whether
bulletins, discussions in Tripuri and
Bengali and Tripuri music, specialiy
recorded.

Santhali programme consists of only
talks and music.

AILR. Ranchi

The broad features of the program-
mes are given below:i—

Talks:—Omce a weak, talks are
broadcast in the following five major
dialects of the region:

1. Santhali
3. Oraon

3. Ho

4. Nagpuria
3. Mundari

Magazine Programme: —In additiom
to talks, a magazine programme con-
sisting of short stories, poems, sket-
ches etc, representing as many dia-
lects as possible, is broadcast once &
month on the last Wednesdays. The
tribal programmes are compared and
presented in Nagpuria, a common lan-
guage for inter-communication among
the different tribes of Ranchi zone.

Tribal Music:—Tribal music 1Is
broadcast every day representing one
or the other major or minor dialects

Plays and Features: They few plays
that have beenp written are only in
Nagpuria dialect.

A.LR. Cuttack

There are a nirmber of Tribal dia-
lects prevalent in the Orissa State.
Items of tribal music recorded by dif-
ferent tribes in their own dialects are
presented for a duration of 15 mta
every week. Talks, discussions and,
occasionally, feature programmes are
broadcast in Oriya on a quarterly
basis, on subjects of an informative
ang cultural character.
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Pak Defence Expenditure

*174. Shri Hari Vishnu Eamath:
Shri Sarjoo Pandey:
Shrimatj Maimoona Sultan:
Shri D. C. Sharma:

Shri Indrajit Gupta:
Shri Vasudevan Nair:

Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that the
Pakistani Government has offered to
reduce its defence expenditure on a
reciproeal basis to be agreed with
India;
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(b) if so, the details of the Pakis-
tani proposal; and

(c) the reaction of
thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.

(b) and (c).
Dalai Lama’s Visit to Leh

*175. Shri A. K. Gopalan:
Shri Dasaratha Deb:
Shri M. N. Swamy:
Shri Kolla Venkaiah:

Will the Minister of External Affairy
be pleased to state:

Government

Do not arise.

(a) whether the attention of Gov-
ernment has been drawn to the re-
port in Blitz of the 2ng July, 1966 that
the Dalai Lama proposed to visit Leh
in Ladakh in mid-August this year:

(b) whether Government
sanctioned this trip; and

have

(c) whether his Ministry consulted
the State Government before taking
a decision in the matter?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) and (). Visit to Ladakh by the
Lalai Lama has been suggested but ne
final decision hag been taken.

Prime Minister's Broadcast Containing
Proposals on Vietnam

*178. Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Nath Pai:

‘Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that ad-
vance reports of the Prime Minister's
broadeast containing proposals for
peace on Vietnam problem were sent
to Britain and America;

(b) whether any other country or
countries were informed about the
proposals before the Prime Minister
made the announcement; and
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(¢) which are such countries and
what were or are their reactions?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Bingh) (a) to (c). No, Sir. However
the  representatives of TUSA,
U.SSR, U.K., France, Canada, Po-
land, Narth ang South Vietnam as
well as some other countries directly
connected with the Vietnam situation
were verbally informed of the subst-
ance of the Prime Minister's sugges-
tions for a peaceful solution to the
Vietnam problem a few hours in ad-
vance of the broadcast.

Their preliminary reaction was not
unfavourable.
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*178. Shri Hem Raj:
Shri Liladhar Kotoki:
Shri R, Barua:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
Chinese have recently mounted up
their propaganda by radio amongst
Army personnel posted on the North
Eastern border;

(b) it so, the effective steps taken
to counteract it; and

(¢) whether Government have any
proposal under consideration to (o
some propaganda amongst the Tibe-
tang against the Chinese and for that
purpose utilise the services of Tibe-
tan refugees settled in India?

The Minister of Defence (Shri Y. B.
Chavan): (a) From 3rd July 1966, the
Chinese have been directing propa-
ganda-cum-music towards our troops
positioned in the Natu La area of the
Sikkim-Tibet border,

(b) and (c). A protest has been
lodged with the Govermment of China
against this action of theirs. Govern-
ment have no proposal under conside-
ration to utilise the services of Tibe-
tan refugees in the manner suggested
by the hon'ble Members but Govera-
ment are considering other measures
to counteract the propaganda of tihe
Chinese.

Blaek-outs and Air Raid Precautions
in Pakistan

*179. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S, C. Samanta:
Shrj Sidheshwary Prasad:

Will the Minister of External Affai: -
be pleased to state:

(a) whether black-outs and air
raig rehearsals were conducted in all
big cities of Pakistan and Pakistan-
occupied Kashmir in June, 1968;
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(b) whether they are still being
conducted;

(e) whether Pakistan people are
being told that these were precau-
tionary measures against air raids
from India; and

(d) if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Shri Swaran Singh) (a) and (b).
According to a Pakistan press report,
there was a practice blackout for two
hours in Jessore town (Bast Pakistan)
on the 16th June, 1966. There is no
report of such a practice black-out
having been conducted at any other
places,

(e) and (d). No reasons were given
for this exercise in Jessore but the
Government are watching any further
developments.

Census of Ex-Servicemen

818, Shri A. V, Raghavan: Will the
Minister of Defence be pleased to
state:

(a) whether the States Soldiers,
Sailors’ and Airmen's Board are main-
taining any records regarding the ex-
servicemen in their jurisdiction;

(b) if not, whether there is any pro-
posal to take a census of ex-service-
men in the country; and

(c) whether the assistance of the
Census Commissioner will be taken
to undertake this work along with the
next Census?

The Minister of Defence Production
(Shri A. M. Thomas): (a) Most of the
District Soldiers, Sailors and Airmen
Boards are 'maintaining some record
of ex-servicemen and their families,
though it is not complete,

(b) and (e¢). The matter
consideration.

Surplus Vehicles for ex-Servicemen
Transport Cooperative Socleties
819. Shri Pottekkatt:

Shri A. V. Raghavan:

Will the Minister of Defence be
pleased to state:

(a) whether there is any proposal
before Government to provide surplus

is under
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vehicles to ex-servicemen's Transport
Co-operative Societies at concessional
rates to provide employment oppor-
tunities to discharged ex-servicemen;
and

(b) if so, the decision taken in the
matter?

The Minister of Defence Produc-
tion (Shri A. M. Thomas): (a) and
(b). Government are already setting
apart 2 per cent of class ‘B’ vehicles,
surplus to Defence requirements for
release to ex-servicemen and their
Cooperative Societies to help in their
rehabilitation in civil life, The price
to be charged is based on the latest
average auction sale price for the
same category of the wvehicle ie. of
the same type, make and model. Cer-
tain additional charges previously
levied on these releases, namely, § per
cent departmental charges and 15 per
cent extrd over the auction price,
have recently been abolished.

Second Atomic Reactor in Rajaytham

820, Shrimati Vimla Devi; Wili the
Prime Minister be pleased to state:

(a) whether the Canadian Govern-
ment have demanded a guaraniee
from India that the by-products .of
the Second Atomic Power Reactor to
be set up at Rana Partap Sagar in
Rajasthan will not be used for the
manufacture of atomic weapons; and

(b) if so, the reaction of Govern-
ment thereto?

The Prime Minister and Minister of
Atomic Energy (Shrimatj Indira Gan-
dhi): (a) and (b). The Canadian Gov-
ernment proposed and we  have
agreed that the second unit of the
Rajasthan Atomic Power Project.
should be taken under the same terms
of collaboration as were agreed upon
for the first unit. These terms pro-
vide inter alia for a common under-
standing that fissionable material used
or produced in this unit will be uti-
lised only for peaceful purpases.
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Article in ‘Pravada’

822, Shri Sidheshwar Prasad:
Shri Rishang Keishing:

Will the Minister of External Affairs
be pleased to refer to the reply given
to Starred Question No. 1550 on the
‘9th May, 1866 and state whether a
copy of the ‘Pravada’ article of the
5th March, 1966 will be laid on the
Table?

The Minister of External Affairs
(Shri Swaran Singh): Yes, Sir. A copy
of the *“Pravada” article of 5th March,
1966, entitled “Who Benefits’ is laid on
the Table of the Lok Sabha. [Placed
in Library. See No. LT-6587/66].

Cost of Atom Bomb

823, Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Dr. L. M. Singhvi:

Will the Prime Minister be pleased
‘w0 state:

(a) whether Government's attention
has been drawn to her statement that
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the figure of Rs. 18 lakhs mentioned
by the late Dr, Bhabha as the cost of
one atomic bomb was “ridiculously
low”;

(b) the basis for this statement;

(c) whether a new assessment has
been made about the cost of equip-
ment, actual production, testing of a
nuclear device and development of a
delivery system on a realistic basis;
and

(d) the broad conclusions reached?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) to (d). I am not clear
which particular statement of mine is
being referred to. Dr. Bhabha had
quoted the figure of Rs. 18 lakhg from
a paper submitted by the United Sta-
tes to the Third Internaional Confer-
ence on the Peaceful Uses of Atomic
Energy at Geneva in September,
1964. This estimate of cost of produ-
cing a 10 kiloton explosion in Ame-
rica where billions of dollars have
already been spent on the develop-
ment of nuclear devices has no rele-
vance in Indian conditions, The cost of
developing nuplear weapons along
with a delivery system has in other
countries run to thousands of crores.
The cost of developing such a complex
in India is likely to be higher than in
countries which are more advanced
industrially,

Marine Diesel Engine Factory
in Kerala

824, Shri Mobammed Koya: Will
the Minister of Defence be pleased to
state:

(a) whether there is a proposal to
establish a Marine Diesel Engine
Factory in Kerala;

(b) whether it has been decided to
shift it from that State; and

(e) if so, the reasons therefo:?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) to (¢). There is a callaboration
agreement with Mjs. M(AN. of West
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Germany for the manufacture of in-
dustrial and marine diesel engines.
Cochin was one of the sites which was
earlier considered for the location of
this project. However. in their report,
the experts of M's. M.AN. have re-
commended the location in the fol-
lowing order:—

(i) Ranchi, (iiy Visakhapatnam,
(iii) Madras and (iv) Cochin. A deci-
sirm on the basis of the above re-
commendation is under consideration.

There is a separate proposal for
setting up a unit at Ernakulam, Ke-
rala, for manfacturing marine diesel
engines in the lower ranges for fit-
ment to fishing and similar light craft,
as indicated in answer to Lok Sabha
Unstarred Question No. 5545 c¢n
13-5-1966,

‘Naval Base on East Coast

825. Dr. M. M, Das: Will the Minis-
ter of Defence be pleased to state:

ta) whether Government propose
to develop a Naval Base on the East
Coast of India; and

(b) if so, whether any steps " have
been taken for drawing a scheme for
the purpose?

The Minister of Defence (Shri Y. B.
Chavan): (a) Government have al-
ready accepted in principle the estab-
lishment of a major Naval Base at
Vishakhapatnam on the East Coast of
India,

(b) Steps are being taken to get a
Project report prepared.
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Helicopters from U.S.S.R.

829, Shri Sidheshwar Prasad:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri R. S. Pandey:
Shri R. Barua:

Will the Minister of
pleased to state:

Defence be-

(a) whether it is a fact that India's
requirements of MI-4 He'icopters have
been largely met by the US.S.R.; and

(b) if so, on what terms and in what
number and when they will reach
India?

The Minister of Defence (Shri Y. B,
Chavan): (a) Yes, Sir.

(b) 33 helicopters were purchased
on cash payment and 36 on deferred
payment basis. These have already
been received. A further contract for
40 helicopters has been concluded on
deferred payment terms for delivery
in instalments to be completed short-
ly. Payment is made in terms of the
trade agreement between the twor
countries.

Withdrawals from Haji Pir Pass

830. Shri Hari Vishnu Kamath:
Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Nath Pai:

Will the Minister of
pleased to state:

Defence be

(a) whether it is a fact that the
areas in Kashmir liberated by our
forces in September, 1965, namely,
Haji Pir Pass, Tithwal and Kargil, are
once again laid open to Pakistani in-
filtration after the withdrawal of our
troops therefrom in the wake of the
Tashkent declaration; and

(b) if so, the measures taken to seal
those passes and prevent in-filtration”
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The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). Under the
Tashkent Agreement our forces were
required to be withdrawn from the
areas in question and Pakistan was
entitled to reoccupy these areas. All
possible measures, however, are being
taken against a repetition of the in-
fi'tration by Pakistani armed person-
nel of last year through these areas.

Ex-IN.A, Personnel

Shri Hari Vishnu Kamath:
Shri Hem Barua:

Shri Surendranath Dwivedy:
Shri Nath Pai:

831,

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 5030 on the
9th May. 1966 and state:

(a} the reasons for forfeiting the
pay and allowances of ex-I.N.A. per-
sonnel; and

(b) whether Government propose to
reconsider the matter?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) The position is explained in the
statement laid on the Table of the
"House. [Placed in Library. See No.
LT-6588(66].

(b) No, Sir.

Chinesé Military Team in Gilgit

832. Shri Hari Vishnu Kamath:
Shri Nath Pai:
Shri Surendranath Dwivedy:
Shri Hem Barua:

‘Will the Minister of External
Affairs be pleased to state:

(a) whether it is a faet that a
Chinese Military team recently enter-
ed the Gilgit area;

(b) whether the team is still there;

(c) what they have been and
doing; and

are

(d) the reaction of Government
thereto?
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The Minister of External
(Shri Swaran Singh): (a)
ment have no information.

(b) to (d). Do not arise.

‘Pakistan’s Approach to Soviet Union

Dr. Ram Manohar Lohia:
Shri Bagri:

Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri §. C. Samanta:

Shri Bhagwat Jha Azad:
Shri Bibhuti Mishra:

Will the Minister of External Affairs
be pleased to state: )

(a) whether Government's atten-
tion has been drawn to reports re-
garding Pakistan Government's nhew

approaches to Soviet Union in regard
to the matters relating to Kashmir;

(b) if so, whether Government have
once again explained the latest posi-
tion to the Soviet Union so far as posi-
tion of Kashmir is concerned; and

(c) if not, the steps proposed to be
taken to  explain India's case in
U.S.S.R. and other foreign countries?

The MiniSter of Extermal Affairs
(Shri Swaran Simgh): (a) Govern-
ment have seen various speculative
press reports but have no official in-
formation on the subject.

(b) and (c). The Government of
US.S.R. are fully aware of India’s
stand on Kashmir and have partici-
pated in debates on Kashmir in the
Security Council The position regard-
ing Kashmir and other matters is also
explained to tjem by Indian diplo-
mats from time to time. During her
recent visit to Moscow, the  Soviet
leaderg assured the Prime Minister
that their stand on Kashmir remains
unchanged.

Kachchativu Island

834 Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
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Shri Vishwanath Pandey:

Shri H, N. Mukerjee:

Shri Kolla Venkaiah:

Shri Hukam Chand
Kachhavaiya:

Shri Rameshwaranand:

Shri Raghunath Singh:

Shri Yashpal Singh:

Shri Hari Vishnu Kamath:

Shri Nath Pai:

Shri Suremdranath Dwivedy:

Shri Alvares:

Shri Hem Barua:

Shri Kajrolkar:

Will the Minister of

External
Affairs be pleased to state:

(a) whether it is a fact that a meet-
ing of the officials of Ceylon and
India took place in May, 1966 to de-

cide Ceylon's claim on Kachchativu
Island;

(b) if so, the details of the discus-
sions held; and

(c) the decision taken in the mat-
ter?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.

(b) and (c). Do not arise.

AaTgrA AgE s fafw

835. 1 TN AATHT : FT TAA
w4t 77 F3AA W oFOT A% fr

(%) sEmgTem dgw ww fafa
¥ 3T 7% (7, 1966 9F) F7 fHaw
T IFIE oW AR F ;A

(@) == fafa & faa g7 frat

gafe T AR f-wfiﬁ'a&u'rw
2?7

gqm WA Far ww wiew A
(st g wiwh) - (F) sEET-
Ar9  FEw wwrew fafy awra fAfg
& £ fafa & wfasfedi grer 4
TE EAT F WAATT AT, 1966 F T
A% FA AAET 7T 1,25,61,068. 32
97 91 |

AUGUST 1, 1966

Written Answers 1560

(&) ffa & srfawrfai & qamn
g 5 za arrg § wrf wew Fruifm
TWfFmm g FgsR o fs
fafu & &7 18, 5 0% =17 #1 ofw
oFEfEa H1 ST )

w9 grea, 7 foeht & wiw
TETTO HaA &7 At

836. MY TAT TAMT : FAT FaAAT
ST qATw FHT qg AT A7 FO G
fiF

(%) ® 7z 7= g 5 foeit &
it grew ¥ e o s v
FATAT AT §

(&) T 7g STHETTATT WET FT
I WaT gRT

(7) g 9% A faa o
77 gt ; ®i .

(%) =z T favgarg T ?
gamr W SaTow A (s T
wgY) " (F) (@) o, & o
(1) FHT 1.9 FIT TWT
{Er]qwﬁﬁa'&rm, TTFT-
aToft & aravare aar fae AT fawrd

F faq grm =fedt s F wfafa
WA ¥ 7w o g —

(1) o =TT WA

(2) o= qerTam HiT ATEAT-
Bl

(3) 29y w7 AT & fad

© U% HOEITAE, 491

(1) g fost & fag
UF Fward HEIEA |



1561 Written Answers SRAVANA 10,1888 (SAKA) Written Answers 1562
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Newsprint' Quota for UP,

841. Shri Vishwa Nath Pandey: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) the newsprint quota allotted to
the papers in Uttar Pradzsh during
1064-65 and 1965-66; and

(b) whether this quota is proposed
to be increased during 1966-67?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
and (b). Newsprint guota is allocat-
ed to individual newspapers and not
to States as such. Statewise Statistics
are not maintained. The Newsprint
allocation policy for  1966-67 was
placed on the table of the Lok Sabha
on April 26, 1966, in terms of which
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the increase in newsprint quota is al-
lowed in the following cases:

(i) papers with circulation be-
low 10,000 are eligible for news-
print quota to increase circulation
up to 10,000;

(ii) papers in the circulation
range between 10,000 and 50,000
are eligible for 22} per cent cir-
culation increase, of which 15 per
cent may be allotted in newsprint
(Nepa) and the remaining 7} per
cent in white paper;

(iii) papers with circulation
above 50,000 are a'lowed 20 per
cent circulation increase on a
quota of excise-free white print-
ing paper,

Selective Conscription of Medical
Personnel

842. Shri Madhu Limaye: Will the
Minister of Defence be pleased to
state: -

(a) whether it is a fact that when
the scheme of selective conscription of
medical personnel was instituted after
the Indo-Pak. conflicy in 1965, condi-
tions or rules in regard to the allot-
ment of guarters and other matters
were framed for those conscripted into
the Armeg Forces;

(b) whether these rules do not
apply to those who volunteered to
serve in the Armed Forces before the
conscription scheme came into force;

(c) the number of personnel who so
volunteered after the Chinese attack;

(d) whether conditions and rules
in respect of volunteers compare un-
favourably with those applicable to
conscripts; and

(c) whether Government propose to
abolish these invidious distinctions
and introduce uniformity in the rules
and conditions of service in respect of
all medical personnel recruited to the
Armed Forces?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (e). No scheme of
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selective conscription of Medical per-
sonnel wag instituted after the Indo-
Pak. conflict in 1965. The ‘question of
special conditions and rules being
framed in respect of such personnel
does not arise. All medical personnel
recruited so far are  volunteers,
There is, however, a scheme under
which provision is being made in the
rules for recruitment of doctors to
Central and State Government Cadres
and public undertakings that future
entrants will be liable to serve for a
minimup, period of 4 years (including
the period of training) in the Armed
Forces or on work relating to Defence
effort anywhere in India or abroad, if
required. The liability to serve in
the Armed Forces is limited to  the
first 10 years of service and will not
apply to doctors above 45 years of
age. No such scheme exists in the
case of Nurses.
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Ministeria] Conference of Nine
Nations in Seoul

846. Shri H. N. Mukerjee:
Shri Shree Narayan Das:

Will the Minister of
Affairs be pleased to state:

External

(a) whether Government’s attention
has been drawn to the ministerial con-
ference of nine nations held in Seoul
on the 14th June, 1966 to discuss the
formation of a new collective security
organisationn in South East Asia; and

(b) if so, Government's reaction
thereto?
The Minister of External Affairs

(Shri Swaran Singh): (a) Yes, Sir.
According to information available to
the Government the Conference did
not discuss the formation of a new
collective security organisation in
South East Asia. It was mainly con-
cerned with political, economic and
cultural cooperation amongst the
participating nations.
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(b) The Government is interested
in promoting regional cooperation in
Asia, but on a wider basis like that of
the Colombo Plan, ECAFE and the
Asia Development than on the basis
of vertain political groupings. The
Government of India did not take part
in the Seoul Conference.

Expenditure on Publicity Literature

847. Shri Yashpal Singh: Will the
Minister of External Affairs be pleas-
ed to state the total amount spent on
publicity literature for projecting our
image in foreign policy in the foreign
countries after the declaration of the
Tashkent Agreement?

The Minister of External Affairs
(Shri Swaran Singh): Accarding to in-
formation available, a total amount
of Rs. 2.97,898 has been spent for the
purpose, by thig Ministry and those
of our Missions which have production
units This figure does not, however,
‘nelude the cost of producing News
Bulletins by the Missions and of
occasional publicity literature publish-
ed by them.

LAF. Plane Crash

848. Shri Bagri:

Dr. Ram Manohar Lohia;
Shri Kishen Pattnayak: -
Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Shri Vishwa Nath Pandey:

Will the Minister of Defence be
pleased to state:

(a) whether the Pilot 1nstructor and
a trainee were killed when a two-sea-
ter 1.LAF. plane crash near Allaha-
bad on the 14th May, 1966;

(b) if so, the causes of the accident;

(c) whether any inguiry has been
" ordered; and

(d) if so, the result thereof?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) to (d). A Court of Inquiry was
set up to inquire into this accident. It
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came to the following basic coneclu-
slonsi—

(i) The Pi'ot, Instructor and the
trainee were competent to carry
out the flight.

(1i) The aircraft was fully ser-
viceable and had been correctly
loaded.

‘(iii) The flight was correctly
authorised and briefed properly.

(iv) The most likely cause of the
accident appears to have been an
inadvertent spin from an inten-
tional stal] from which recovery
was not possible.

(v) No one is directly or in-
. directly responsible for the acci-
dent. '

Programme of the Films Division

€49, Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that the
Films Division have decided to pro-
duce a large number of films during
1966-67;

(b) if so, the subject on which these
documentaries and other films will be
based;

(c) whether these films will also be
exhibited abroad; and

td) if so, the total amount of ex-
penditure likely to be incurred there-
an?

The Minister of Information and
Broadcasung (Shri Raj Bahadur):
(a) The Films Division will produce
about 160 newsreels and short films

during 1966-67.

(b) Newsreels will cover news
items of topical interest., Short films
will be based on subjects such as food,
agriculture, health, family planning
and other developmental activities.



- 1569 Written Answers SRAVANA 10, 1888 (SAKA) Written Answers 1570
'

(e} Yes, Sir, some of the newsreels
and short films will also be exhibited
abroad.

{d) The estimated expenditure on
supply of prints for exhibition abroad
during the year 1966-67 may be of the
order of Rs. 10 lakhs.

Broadcasting Station at Jhansi

850 Shrimati Savitri Nigam: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether there is any proposal
to open a new Broadcasting Station at
Jhansi to feed the entire Bundelkhand
area consisting of seven districts. where
Bundelkhandi dialect of Hindi langu-
age is spoken and understood: and

(b) if so, when?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) Yes, Sir. In the draft Fourth
Plan proposa's which have yet to be
approved by the Planning Commis-
sion, a Radio Station with a medium
power transmitter has been proposed
for Jhansi. In the event of this pro-
ject being approved, its implementa-
tion would help cover a large part of
the Bundelkhand area,

(b}* During the Fourth Plan period.
subject to approval of the project,

Extradition of Mr. Laldenga

851. Shrimati Renuka Barkataki:
Shrimati Renu Chakravarity:
Will the Minister of External

Affairs be pleased to state:

(a) whether it is a fact that Mr.
Laldenga, the leader of the Mizo
National Front, is still in Pakistan;
and

(b) if so, whether Government have
taken any steps to secure the extradi-
tion of Mr. Laldenga from East Pakis-
tan?

The Minister of Extermal Affairs
(Shri Swaran Singh): ' (a) According
to last reports, Mr. Laldenga was
believed to be in the Mizo Hills Dis-
trict.

(b) Does not arise.

Capacities of AILR. Stations

852, Shri §. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:
Shri Subodh Hanpsda:

Will the Minister of Information
and Broadcasting be pleased to state:

{a) how long the AILR. units of
insignificant capacities such as, one
kw or so shall remain only relaying
stations;

(b) if there is immediate possibi-
lity of allowing such stations  to
broadcast their original programmes,
how they are likely to be of advan-
tage and help to the local talent and
to the promotion of culture and’
iradition;

(e) the annual cost of establish-
ment in each of these stations and
by what percentage it is Jlikely to
increase if local and regional pro-
grammes are also originated from
such units for a limited period of
time; and .

(d) the necessity of providing
highly paid engineering staff in each
of these units when the working can-
be controlled, superintended and
managed through the help of bigger
units?

The Minister of Informalion and
Broadcasting (Shri Raj Bahadur):
(a) Medium wave transmitters of
1 kw or so cannot be considered
units of insignificant capacities. They
fulfil definite functions. Provision of
Vividh Bharati service on medium-
wave, caters to urban centres where
there is concentration of listening
and low power transmitters are con-
sidered most suitable for this pur-
pose. Extension of broadcast cover-
age to areas within States. which
are not served by the main regional
stations, is sought to be achieved by
using transmitters of 10/20 kw power.
These relaying stations are the most
economic means of extending broad=
cast coverage and their conversion to
independent programme originating



1571 Written Answers
radio stations.can be considered only
in the context of available resources
for constructing studio centrezs at
each of these places.

(br It was considered more ad-
vantageous to deploy the available
limited resources to extend broadcast
coverage to areas which are not
covered by the main radio stations
in the States so that larger number
.of people were provided with a reli-
.able service. Provision of studios at
;auxiliary centres to encourage dis-
irist or region-wise promotion of
culture and tradition would no doubt
be the next step which Government
are considering for implementation,
in due course.

(c) Capital cost incurred on estah-
lishing a typical medium power auxi-
liary centre is Rs. 12 lakhs and the
annual recurring cost in operating
the same is of the order of Rs. 19
lakhs. If these centres are to be
converted into regular radio stations,
new studio centres will also have to
be constructed at each of these pla-
ces and this would invelve doubling
of the capital outlay as also the
annual recurring expenditure.

(d) Economics of broadcasting dic-
tates the judicious employment of
low, medium and high power trans-
mitters for meeting special require-
ments.in each case. Increase in the
power of a transmitter does nct pro-
vide proportionate added coverage.
For instance, for doubling the range
on medium-wave, the power of the
transmitter has to be increased 16
times approximately. Consequently,
the contention, that the coverage
achieved by the auxiliary centres
with transmitter of medium power
could have been obtained more eco-
nomically by employing lesser num-
ber of higher power transmitter units
is technically not tenable.

Medical Expenses of Civilian Defence
Employees

853. Shrimati Renmu Chakravartty:
Will the Minister of Defence be
pleased to state:

(a) whether it is a

fact that
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civilian Defence Employees in the
city of Calcuita are permitted re-
imbursement of medical expenses in-
curred by them on treatment from any
M.B.B.S. Doctor or a registered medi-
cal practitioner;

(b) if so, why this facility is not
available to those residing or work-
ing in other areas;

(¢) whether it is a fact that only
Dr. B. N. Bose Hospital in 24 Par-
ganas has been recognised for re-
imbursement of medical benefits for
the whole district; and

(d) if so, the reasons therefor?

The Minister of State jn the Minis-
try of Defence (Shri A. M, Thomas):
(a) Yes.

(b) Since the Government of
West Bengal have not made neces-
sary arrangements for medical at-

tendance and treatment of Central
Government servants (including
civilian Defence employees) and

their families stationed at Calcutta,
it became necessary to make special
arrangements for them. For other
areas in West Bengal, the State Gov-

ernment have made necessary ar-
rangements.

(c) Besides the Doctor H. N’ Bose
Hospital, other Government and

Municipal Hospitals have been re-
cognised for the purpose.

(d) Does mnot arise.

Visit of Japanese Delegation

854. Shri P. C. Borooah: Will the
Minister of External Affairs be
pleased to state: }

(a) whether a Japanese delega-
tion led by Dr, Masatoshi Matsushita,
Chairman of the Japanese Organi-
sing Committee for Peace and Against
Nuclear Weapons had visited New
Delhi and held talks with the Prime
Minister and other Ministers and
officials; and

(b) if so, tmatters discussed and
the result of these discussions?
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The Minister of External Affairs
(Shri Swaram Singh): (a) Yes, Sir.
Dr. Matsushita called on the Vice
President and the Prime Minister on
May 31.

(b) During the interview with the
Prime Minister, Dr. Matsushita ex-
plained the aims and objectives of
his organisation and mentioned his
desire to invite some Indian dele-
gates to a Conference of the Organi-
zation to be held in Tokyo. The
Prime Minister explained to6 him
India's dedication to peace and its
policy of ulilising atomic energy for
peacefu] purposes only.

Netaji Subhas Chandra Bose

®55. Shri Bibhuti Mishra: Will the
Minister of External Affairs be
pleased to state:

(a) whether the Government of
Formosa have set up a Commission
to inquire into the disappearance of
Netaji Subhas Chandra Bose from
the airport;

(b) whether this has been done at
the instance of the private agencies;
and

(c) if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
({Shri Swaran Singh): (a) The Gov-
ernment of India have seen press re-
ports stating that an officer of the
Government of Formosa “has been
directed to investigate the mystery
of the disappearance of Netaji
Subhas Chandra Bose”.

(b) According to Press reports
this has been done at the instance
of certain individuals in India.

(¢} The Government of India
have no diplomatic relations with the
Government in Taiwan and have no
connection with any investigation
reportedly ordered by that Govern-
ment. It has been stated several
times in Parliament that the Govern-
ment of India have accepted the
findings of the Netaji Enquiry Com-

" mittee headed by
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Shri Shahnawaz
Khan,

Documentary Films

856. Shri B. K, Das:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether some of the docu-
mentary films are released for com-
mercial exhibition on payment of
royalty;

(b) if =0, the names of the films;

(c) the procedure
the royalty; and

for charging

(d) whether any of the party have
failed to pay the royalty?

The Minister of Information and
Breoadcasting (Shri Raj Bahadur):
(a) Yes, Sir.

(b) A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-6590/66].

(c) By mutual
the party concerned.

(d) Yes, Sir; only one party in
India has so far failed to pay a part
of the royalty due.

negotiations with

India Diary

857. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Axad:
Shri M. L. Dwivedi:

Will the Minister of Imformation
and Broadcasting be pleased to state:

{a) the total number of copies of
the annual India Diary published in
1965 and 1966;

(b) the amount

spent on their
publication; e

(c) the total amount received on
account of the sale of these diaries;
and
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(d) the number of copies distri-.
buted on complementary basis?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
o 1965 1966
(a) No. of copies
printed 77,686 72,410

(b)Expenditare Rs.2,40,250.00 Rs.3,14,803.00
(c) Revenue from sales
(net approx.) Rs. 1,38,250.00 Rs.1,74,478.50
(d) No. of copies 38,186* 22,410%
distributed frze

(*Mostly in foreign countries)
Cultural Programme for Troops

858. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that special
troupes have been formed by the All
India Radio for providing cultural
programmes to entertain troops
posted in the forward areas of the
country;-

(b) if so,

the number of such
troupes; and g

{c) the areas in which these
troupes have given performances so
far?

The Minister of Information
Broadcasting
(a) No, Sir.

(b) arid (c). Do not arise.
Drama Festival

859, Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Agzad:
Shri M. L. Dwivedi:

Will the Minister of
and Broadcasting, be
state:

(a) whether all the States were
represented in the last drama festi-
val;

and
(Shri Raj Bahadur):

Information
pleased to
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(b) the total expenditure for stag-
ing all these dramas; and

(e} the amount realised as gate
money from the public?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) Al States/Union Territories
were invited, but only the following
fifteen participated:

. Andhra Pradesh
. Assam

. Bihar

. Gujarat _

. Himachal Pradesh
. Mysore

. Manipur

. Madhya Pradesh
. Madras

. Punjab

. Maharashtra

. Orissa

. Rajasthan

. Uttar Pradesh

. West Bengal.

(b) About Rs. 82,000.00.

(c) No gate money was realized as
apart from invites, admission to
public was free, bookings being done
in advance on the basis of first come
first served.
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Re-imbursement of Allowances to
C.0.D. Employees in Agra

860. Shri Achal Singh: Will the
Minister of Defénce be pleased to
state:

(a) the amount spent during the
last six months (month-wise) on
medical and other reimbursements
in C.0.D, Agra;

(b} whether Government are
aware that certain false claims have
been made for the reimbursement
of medical, house rent, city and
children allowances by employees of
C.O.D, Agra resulting in an increase
in the expenditure of the Depart-
ment;
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(¢) whether Government have re-
ceived any report from the C.B.I in
this matter; and

(d) if so, the action taken to stop
this malpractice?

The Minister of Defence (Shri
Y. B. Chavan): (a) Hs. 85445489 P.
A statement showing monthwise ex-
penditure is laid on the Table of
the House [Placed in Library. See
No. LT-6591/66].

(b} to (d). Reports were received
from the State police authorities re-
garding malpractices resorted to by
certain employees of the COD, Agra.
Further investigations are being
made through the C.BI. A few em-
ployees have been transferred and
further action as may be necessary
will be taken on receipt of the in-
vestigation report of the C.B.L

Indo-Pak. Survey Officials Conference

861. Shri Ram Harkh Yadav:
Shri Braj Bihari Mehrotra:

Will the Minister of External

Affairs be pleased to state:

(a) whether an Advance Group of
the Indian Party to the Indo-Pak.
Survey Officials Conference left for
Daceca to join the Conference on the
27th May, 1966;

(b) if so, whether they had to
change the route of their scheduled
journey;

(c) if so, reasons for the change of
the route; and

(d) when the conference is likely
to complete its work?

The Minister of External Affairs
(Shri Swaran Singh): (a) Two ad-
vance parties of West Bengal Survey
officials left for Dacca on the 25th
and 26th May, 1966.

(b} Yes, Sir.

(¢) The route had to be changed
owing to suspension of Royal Nepal
Airlines flights from Calcutta to
Kathmandu.

(d) The conference completed its
work on 28th May, 1966.

Landslide at Chamburpur near
Trombay

862. Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Braj Bihari Mehrotra:

Will the Prime Minister be pleas-
ed to state:

(a) whether it is a fact that three
persons were killed and several in-
jured ‘seriously as a result of land-
slide at Chamburpur near Atomic
Energy Establishment at Trombay
on the 26th May, 1966;

(b) if so, the details thereof;

(c) whether any inquiry has been
held into the accident; and

(dy if so, the results thereof?

‘The Prime Minister and Minister
of Atomic Energy (Shrimaii Indira
Gandhi): (a) and (b). Three persons
were killed and two were jnjured as
a result of a landslide at the Atomic
Energy Establishment Trombay on
May 26, 1966. A contract was given
for earth-work at Trombay. This
involved some cutting. Instead of
cutting from the top of a hillock
downwards, .cutting was started at
the bottom, resulting in an over-
hang which ultimately fell on the
labour working below it.

(¢) Yes Sir. A Committee was ap-
pointed by the Trombay Establish-
ment to enguire into the accident.

(d) According to the Committee's
findings, the accident was caused by
the drop of the overhang on workers
due to the undercutting of the hill
at the base instead of from the top.
The Committee has also exprossed the
view that the labour failed to realise
the danger inherent in cutting at the
bottom instead of from the top and
that there was lack of adequate
supervision. Necessary action on the
findings of the Committee will be
taken in accordance with the rele-
vant provisions of law.
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Indian Statistical Institute, Calcutta

863. Shri Indrajit Gupta:
Dr. Ranen Sen:
Shrimati Renu Chakravarity:

Will the Prime Minister be pleased
to state:

(a) whether it has been decided to
close down the Development Work-
shop of the Indian Statistical Insti-
tute, Calcutta;

(b) if so,
and

the reasons therefor;

(c) the number of employees and
apprentices affected by retrenchment
. as a result thereof?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) Yes, Sir.

(b) The Council of the Indian
Statistical Institute found thai with
the resources available to it, it was
not possible to run the workshop
either as a commercial venture or as
a self-financing unit.

(¢) The number of employees and
apprentices affected are 96 and 37,
respectively.

.. Apprenticeship Scheme in Defence
Research and Development
Organisation

864. Shri Vishram Prasad: Will
the Minister of Defence e pleased
to state:

(a) whether it ijs a fact that the
U.P.S.C. have raised certain objec-
tions regarding the continuance of
the Apprenticeship Scheme run by
Defence Research and Development
Organisation; and

(b) if so,
tions? -

The Minister of State in the Minis-
try of Defence (Shri A. M, Thomas):
(a) Yes, Sir.

what are these objec-

(b) The UPS.C. were disappoint-
ed with the results achieved in the
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first selections and therefore prefer-
red direct recruitment but, on fur-
ther consideration, agreed tc o se-
cond batch of selections. In the
{:ecand batch, on the basis of U.PS.C.
interviews, it was possible to select
90 candidates. A review wil] now be
made on the basis of experience
gained with the selectfons so far
made, after which a decision will be
taken whether the scheme should be
continued or not.

Defence Research and Development
Organisation

865. Shri Vishram Prasad: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that there
are 17 subject-groups in the Research
and Development Organisation of the
Ministry of Defence and promotion to
Junior Scientific officers from Senior

Scientific  Assistants/Foremen  are
made according to these subject-
groups;

{b) whether it is also a fact that in
certain subject-groups, Senior Scienti-
fic Assistants/Foremen have been serv-
ing for more than 10 years in the same
capacity while in other subject-groups
individuals have got accelerated pro-
motions within three to four years of
service; and

(c¢) if so, which are the subject-
groups in which Senior Scientific
Assistants/Foremen have suffered in
regard to their promotion?

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
(a) Yes, Sir; there are 18 such subject-
EToups.

(b) Yes, Sir.

(c) This is largely so in groups
dealing with Textiles and General
Stores, as the requirements of research
expansion in these fields are wvery
limited.
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Promotions in Defence R&seueh and
Development Organisation

866. Shri Vishram Prasad: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that in cer-
tain subject-groups, seniority roll for
Defence Inspection Organisation and
Defence Research and Development
Organisation of the Ministry of
Defence are maintained together
thereby resulting frustration among
the concerned staff due to less oppor-
tunities of promotions; and

(b) if so, the steps taken in the

matter?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) and (b). The chances of promo-
tion have not been adversely affected
because seniority rolls for Defence
Inspection and Research and Develop-
ment Organisation are combined but
because promotion is given in separate
Groups subject-wise, and in some sub-
jects like Textiles amd General Stores,
the requirements of research expan-
sion are very limited.

. Recruitment to I.A.F.

867. Shri Gulshan: Will the Minis-
ter of Defence be pleased to state:

{a) the rules for recruitment to the
varipus posts in T.A.F. both technical
and non-technical and the minimum
educational qualification laid down for
them;

(b) whether it is a fact that Higher
Secondary Part I candidates who pass
with English, Mathematics, Physics
and Chemistry as their subjects are
not eligible for the post of airmen
Technical Trades; and

(c) if so, the reasons for this dis-
crimination between the Matriculates
and Higher Secondary Part I candi-
dates?

The Minister of Defence (Shri Y. B.
Chavan): (a) The following are the
rules for recruitment as an airman in
both  technical and non-technical
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trades in the LA F. The different trade:
groups are indicated in the statement
laid on the Table of the House.
[Placed in Library, See No. LT-6592/
66].

Nationality

A candidate must be—
(i) a citizen of India, or

(ii) a Gurkha (a subject of Nepal),.
ar

(iii) a subject of Sikkim, or
(iv) a subject of Bhutan, or

(v) a person of Indian origin who
has  migrated from Pakistan
with the intention of perma-
nently settling in India.

Note.—A person belonging to Cate-
gory (v) above must have a certificate-
of eligibility issued in his favowr by
the Government of India.

Age

17 to 20 years.
Education

Technical Trades.—Must have passed
Matriculation with Mathematics and
Science (Chemistry and Physics) for
trades in Group II (excepting the 3
trades indicated in the attached state-
ment for which the study of Science
at the Matriculation stage is not a
requirement) and for direct recruit-
ment as Blacksmith and Welder and
Copper-smith  and Sheet Metal
Worker, in Group I

Non-technical Trades.—(i) For non-
technical trades in Groups III and IV—
ordinary Matriculates are accept-
able, '

(ii) For Group V trades—must be
able to speak and write simple Eng-
lish.

Physical Standards—As per
cribed medical standards.

pres-

Engagement Period.—Candidates are
enrolled as airmen for a period of 9
vears' regular service at present, fol-
lowed by 6 years in the reserve. Pro-
vision exists for giving extensions of
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regular service in suitable cases. Orders
have ben recently issued that with
effect from 5th August, 1966,, the initial
period of engagement will be 15 years
instead of 9 years subject to the
<condition that airmen who do not
reach the rank of Corporal within 9
years will be discharged at the end
of 9 years. Airmen already in service
will be given the .option to contract
for 15 years' engagement counting
from the date of their original enrol-
ment.

Eligible eandidates are given a series
‘of Psychological Tests as prescribed
for Air Force Recruitment. Those
‘who qualify in these tests are allotted
‘trades subject to the gradings they
‘obtain and their medical fitness.

Unsuccessful candidates are permit-
‘ted to re-appear for selection tesis
after a minimum period of three
months.

(b) Yes in so far as the Higher
Seconday Part 1 candidates of the
"Punjab University are concerned.

(c¢) Higher Secondary Part 1 Exami-
nation of the Punjab University has
not so far been recognised as equiva-
"lent to Matriculation by the Central
“Government.

v
"Repatriation of Mizos from Burma
868. Shri P. C. Borooah:
Shrimati Renuka Barkataki:
Shri Rishang Keishing:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

Will the Minister of External Affairs
"be pleased to state:

(a) whether the Burmese Govern-
ment have been pressing Government
t0 repatriate Mizos ‘who had crossed
over into Burma;

(b) if so, how many Mizos have
‘been repatriated so far and when the
:rest will be repatriated; and

(e) the steps taken to resettle them?

The Minister of Extermal Affairs
t.Shri Swaran Singh): (a) "The -Gov-
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ernment of Burma had requested the
Government of India to accept re-
patriation of Mizos who had erossed
into Burma during the disturbances in
the Mizo Hills in February this year.

(b) By mutual agreement 657 Mizos
have been repatriated to India.

(¢) They have been housed in a
camp in Assam and are being given
facilities to settle down in Mizo Hills
district.

Tt gart wyE & fawe  widl

LI

869. it Wig wreq : 71 whreanw
T gg qaqT ®Y FAT F4 (F

(%) 71 9g a9 & f& T g8
usE ¥ fage avell f9v § 3o e
A FOLATEE

(=) afz g, @1 fean &a &7
woa fan smEm ;AT

() 7 ¥ frarfaat #1 sfawe
I F aTLH T wTAATE F Y om wEr g ?

sfawn wwmem & wew WA
(st w0 ®o amg®) : (F) 1, 2T

() 261.90 osz w7

() feran o www qamEd ¥
faafzor &1 #19 geama &1

Elhployment for Ex-Servicemen

'870. Shri Krishnapal Singh: Will the
Minister of Defence be pleased to
state:

(a) the number of Ex-servicemen
(Officers and other Ranks) at present
and the number who are employed;

(b) whether any land has been al-
lotted to them; and

(¢) if so, the area allotted and the
number of persons to whom land has
been allotted? -

The Minister of State in the Minis-
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try of Defence (Shri A. M. Thomas):

(a) The required information is not (E) T i'“f e b
available, 9 T& @y AT
(b) and (c). The information is (1) am@ & et & wifaw

being collected from the State Gov-
ernments

FER-FNI Y 7@ Y FEET 7T Y

Table of the House.

qaT nﬂ‘ @iar  qr  |feri
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Headquarters of Films Division Tn

Bombay

B74. Dr. L. M. Singhvi: Will the
Minister of Information and Broad-
casting be pleased to state:
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{a) whether it is a fact that he re-
cently visited the Headquarters of
the Films Division in Bombay;

(b) if so, whether he had the occa-
sion to see thé deplorable working
conditiong and the highly deleterious
storage facilities; and

(e) the steps proposed to be taken
by Government in this regard during
the current year?

The Minister of Infermation and
Broadcasting (Shri Raj Bahadar):
(a) Yes, Sir.

(b) It is true that the working
conditions are unsatisfactory and so
also the storage facilities.

(c) While CP.W.D. ig attending to
the normal maintenance and repairs
of the existing strueture, Government
propose to construct a multi-storeyed
building for the Films Division Head-
quartars at Bombay. The estimated
expenditure according to C.P.W.D. on
the Phase I of the building is
Rs. 22.39 lakhs. Some accommeodation
has been allotted by the Manager of
Estates in the fort area where it is
proposed to locate the Distribution
Wing of the Films Division. The
resultant accommodation which will
thus be available at the Films Division
will be utilised for storage.

Publications on Jawaharlal Nehru

$75. hri Hanumanthaiya: Wil] the
Minister of Information and Broad-
casting be pleased to state the number
and expenses incurred on the various

publications brought out on Shri
Jawaharlal Nehru ever since his
demise?

The Minister of Informatiem and

Broadcasting (Shri Raj Bahaduar):
The requisite information is given
below:—

No. of publications brought out 7.

Expenses incurred thereon
Rs. 1,83,858.00
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Ambaly Cantonment Beard

§76. Shrl A, N. Vidyalankar: Will
the Minister of Defence be pleased to
state:

[

{a) whether Government have seen
the strictures passed by the Punjab
High Court against the Cantonment
Board, Ambala and its Officers in the
Review application No. €1 of 19685
with Civil Misc. No. 4552 of 1965—
Umraosingh Vs. Cantonment Board,
Ambalay dated the Tth February, 1966;
and ' .
(b) if so, the action Government
have taken against the Officers con-
cerned and whether it has issued any
general instructions for guldance in
future?

The Minister of Defence (Shri Y. B,
Chavan): (a) Yes, Sir.

(b) The matter is under considera-
tion.

Manufacture of Atom Bomb by India

8T1. BhM Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of Extérnal
Affairs be pleased to state:

(a) whether it is a fact that Dr. P.
K. Banerjee, the Minister in the Em-
bassy of India in U.8.A. has warned
that if nuclear powers are unable to
prevent proliferation of atomic wea-
pons, India will be compelled to
change its decision not to manufacture
atomic bombs;

(b) whether it is also a fact that he
said that India could make & bomb
within 18 months; and

(¢) if so, the reaction of Govern-
ment to these statements?

The Minister of External Affairs
(Bhri Swaran Singh): (a) Dr. P. K.
Banerjee, Minister in the Embassy of
India, Washington, in the course of a
speech in Guninson, Colorado, U.S.A.,
on June 3, 1966, said:

“Senator Robert F. Kennedy
pointed out in a Senate speech the
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other day that India already pos-
sessés weaponsgrade, fissionable
material and could fabricate an
atomic device within a2 few
months." VYet, successive Prime
Ministers of India have repeatedly
declared their determination not
to manufacture a bomb. We want
to harness the huclear energy Yor
peacefu] purposes. But the world,
especially the nuclear powers,
cshould mot take our self-abnega-
tion as a part of our duty and their
right. We should be assured of
reasonable hope that an agree-
ment on disarmament will be
signed and signed soon. If the nu-
clear powers fail to agree to both
non-dissemination and non-pro-
liferation, India may be forced to
. reconsider her decision. Being a
democratic society, the Indian
Government will have to bow to
the public demand. Tt can post-
pone a decision but canmet avoid
it. For, unlike dictatorships, we
cannot ride roughshod over the
public sentiment”

(b) Yes, Sir.

(c) The statement sought to empha-
sise India's determination to harness
nuclear energy ‘for peacelul purposes
and not to manufacture a bomb, At
the same time, it highlighted the
situation that might arise from a
failure to conclude a non-&esemina-
tion and non-proliferation treaty.

It remains the firm policy of the
Government of India to use nuclear
energy exclusively for peaceful pur-

" poses and to endeavour in the 18-

Nation Disarmament Committee and
in the United Nations to bring into
being a non-proliferation treaty -and
agreement on general and complete
disarmament.

International Film Fesfival

878. 8hri Rishang Keishing: Will the
Minister of Information and Broad-
oasting be pleased to state:

{a) whether it is a fact that Tov-
ernment negotiated with the produ-
cers of foreign flms to reduce the
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payments that would be made in
foreign exchange for their films for
exhibiting in the International Film
Festivals that may be held in Delhi;

(b) if so, the results thereof: and

(c) the steps taken to check possi-
ble rise in the cost of holding the film
festivals due to the devaluation of the
rupee?

The Minister of Information and
Broadcasting (Shri' Raj Bahadur):
(a) No, Sir. The question of holding
the next Internationa] Film Festival
is still under consideration.

(b) and (¢). Do not arise.

Clarifications asked for by Soviet
Union

879. Shri Hari Vishnu Kamath:
Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Nath Pai:

Will the Minister of
Affairs be pleased to state:

External

(a) whether it is a fact that the
Soviet Union has asked for clarifica-
tion of Government's policies with
regard to the India-U.S. Foundation,
Fertilizer Plants and aid from US.A.
and World Bank for the Fourth Plan;

(b) if so the details of the objec-
tions or queries raised by the Soviet
Union; and

(¢) Government's reaction thereto?

‘The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.

(a) and (c). Do not arise.
Staft Artistes at Cuttack

880. Shri Dhuleshar Meena:

" Shri Ramachandra Ulaka:

Will the Minister of Informatien
ang Broadcasting be pleased to state
the number of staff artistes and other
employees of the All India Radio at
Cuttack (Orissa) belonging to the
Scheduled Castes and Scheduled
Tribes as on the 30th June, 19667
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The Minigter of Information and
Broadcasting (Shri Raj Bahadur):

 Scheduled

Scheduled
Castes Tribes
Staff Artistes ) —_ T
Other employees 27 1
TOTAL : 27 1

Defence Officers sent abroad

881. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Defence be
pleased to state:

(a) the number of Officers from the
Defence Services sent abroad during
the last three months; and

(b) the names of the countries to
which they were sent?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) 14, (This does not include the
number of officers sent abroad for
training).

(b) Ethiopia.

Sweden.

United Arab Republie,
United Kingdom.
US.A,

USSR

West Germany.
Yugoslavia,

Heads of Indian Missions Abroad

882. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of External Affairs
be pleased to state:

(a) which posts of the Heads of the
Indian Missions abroad have been
filled during the past three months;
and

(b) which posts still remain vacant?

The Minister of External Affairs
(Shri Swaran Singh): (a) New Heads
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of Indian Missions have
charge at:—

1. Kampala

. Budapest

. Addis Ababa

. Belgrade

. Singapore

Cairo

. The Hague

. Stockholm

. Conakry

. Ottawa

. Rio de Janeiro

Accra

. Oslo.

(b) 1. Mogadishu
2. Moscow

assumed

© ® NS W e W

e
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3. Prague
4, Brussels.

Paper Pulp Project in Sikkim,

883. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of External Affairs
be pleased to refer to the reply given
to Starred Question No. 1318 on the
25th April, 1966 regarding the Paper
Pulp Project in Sikkim and state:

(a) whether the question of con-
ducting a feasibility survey has since
been examined; and

(b) if so, the results thereof?

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The national Council of Applied
Economic Research, New Delhi is
currently conducting the survey.

Regional ALR. Directors

884. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena;

Will the Minister of Imformation
ang Broadcasting be pleased to refer
to the reply given to Unstarred Ques-
tion No. 4965 on the 9th May, 1966
and state:

(a) whether Government have since
taken any decision to establish a Re-
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gional A.LR. Directorate in the South;
and J

(by if so, the details thereof?

The Minister of Information and
Broadcasting (Shri Raj Bahador): (a)
The '‘matter is still under considera-
tion.

(b) Does not arise.

Summit meet between India and
China

885. Shri P, C. Borooah:
Shri Shree Narayan Das:
Shri M, K. Kumaran:
Dr. Mahadeva Prasad:
Shri Madhu Limaye:
Shri Ram Sqwak Yadav:

‘Will the Minister of External Affairs
be pleased to state:

(a) whether President Nagser of the
U.A.R. moved for a summit meet bet-
ween India and China;

(b) if so, the time and venue of the
proposed meet; and

(c) the precise issues proposed to
be discussed?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.

(b) and (c) Do not arise.

Pay Scales of Armed Forces

886. Shri A, V. Raghavan:
Shri Pottekkatt:

Will the Minister of Defence be
pleased to stabe:

(a) whether there is any proposal
to constitute a Pay Commission to
revise the pay scales of the Armed

Forces; and
(b) if so, when the Commission

will be appointed?

 The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) No, Sir.

(b) .Do-eu not arise,
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Arrest Warranta isued in U.SA. ssum has been considered. Further
againgt Indiang consideration of the proposal has,
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881, Kolla V iah: Will the owever, been deferred as It in felt

Minister of External
pleased to state:

Affairs be

(a) whether arrest warrants were
issued in U.S. against Shri K. Chan-
galvaraya Pillai archbishop of an
Indian Church in New ¥ork and Shri
Dattaraya F. Savarkar, a journalist by
the Judge of a Federal Court;

(b) if so, the reasons for the issue
of arrest warrants;

(c) whether Government had made
any atternpt te safeguard the just in-
terests of the eoncerped;

(d) it se, the @etail thereof; and
(o) if meot, the reasons therefor?

The Minister of External Affairs
(Shri Swaran Simgh): ¢a) Yes, Sir.

(b) On the charges of conspiring to
defraud the American National Bank
ot Portsmouth, Virginia.

(c) to (e). Since Shri Pillai is a
naturalised American Citizen the
question of our safeguarding hnis in-
terests does not arise. Shri Savarkar,
who is an Indian national did mot
seek the help either of the Embassy
in Washington or the Consulate Ge-
neral, New York. The Indian Consu-
late Genersl in New Yerk, however,
made efforts to contact Shri Savarkar
at his New York addresg hut were not
suceessful in contacting him.

Indian Army Museum

888. Shri Surendra Pal Singh: Will
thre Mimister of Defence be pleased to
state:

(a) whether it is a fact that Gow-
ernment have decided to set up an
Indian Army Museum; and

(b) if so, where it is likely to _be

losated and when?

The Minister of Defence (Sbri ¥. B
Chavan): (a) and (b). A proposal for
establishing a Natiogal Defange Mu-

that the present momaent weauld not

be opportune for setting up a museum
of this nature.

Recognition of new Geoverament of
Argentina

889. Shri Ram Harkh Yadaw:
Shri P. C. Barooah:

Will the Minister of Extermal Affairs
be pleased to state:

(a) whether Govermmeunt have re-
cognised the new Government of
Argentina after the recent bloodless
coup there; and

(b) the nature of @iplomatic rela-
tions established with that Govern-
ment?

The Minister of Exbesmal Affairs
(Shri Swaran Singh): (a) Yes, Sir.

{b) Both India and Argeniina con-

tinge to he represented at Embassy
level,

Mauritiug

890. Shri Ram Sewak Yadav:
Shri Haré Vishnn Kamath:
Shri Madhu Limaye:

Will the Minister of External Affairs
be pleased to state:

(a) whether it i a fact that the
Banwell Commission on Mauritius
has recommended an undemocratic
Electoral System;

(b) whether the Banwell report
has heen denaunced by saveral par-
ties there including the labour party
which currently rwss the Gewernment
headed by Mr. Ramgoolam;

(c) the reactiom of Gewernment,
India being a member of the Caomn-
monwealth, to this new development
on the eve of the Mauritian Indepen-
dence;

(d) whether the reaction has been

conveyad to the British Govesmment;
ang
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(e} the latter’s response, if
thereto?

The Minister of Extermal Affairs
(Bhrt Swarmm Bimgh): (a) Yes, Sir.

(b) Yes, Sir.

any,

(e} Gowvernment of India supports
majority rule in Mawritins on  the
bagis of one-man-one-vote and is
opposed to the introduction of any
gystem of restrietive voting prejudi-
cial to the interests of majority of
the popu'ation. Government of India
is prepared, if necessary, to press
their view in this connection at all
International and Commonwealth
forums,

(d) and (e}, This did not become
necessary as the recommendations of
fhe Banwell Commission have al-
ready been radically altered to the
apparemt satistaetion of the Premier
of Mauritine, Dr. Ramgoo’'am, his
colleagues i the Goverrment and
leaders of all political parties.
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Theft of Tyres and Tubes from Palam
Airport Area

89, BAr! Gulshan:
Shri Bade:
Shri Hukam Chang
Kxchiravalys:
Shri Kashi Ram Gapta:
Siri Onkar Lal Berwa:

Will the Mimister of Defence be
pledsed to state:

(a) whether it is a fwet that tyres
and tubes worth Rs. 20,000 belonging
to the LAF. bave been stolen from
the Palam Airport area on the 23rd
May, 1988, and

(b) if so, the resul: ef police im-
vestigations so far?



1599 Written Answers

The Minister of Defence (Shri Y. B.
Chavan): (a) Some aircraft and M.T.
tyres have been stolen from Air Force
Station, Palam, The theft was detect-
ed on 27th June 1966, The cost of
the items lost is being assessed by a
Court of Inquiry. A tentative esti-

mate of the loss is of the order of
Rs. 20,000.

(b) Investigations by the Civil Po-
lice are still in progress.

Recruitments in Army

893. Shri M, L Jadhav: Will the
Minister of Defence be pl i to
state:

(a) the methods of recruitment of
Officers in the Army;

(b) the major factors with regard
to the physical and intellectual Llests
whichH are taken into consideration;
and )

(c) the language in which
‘dates are interviewed?

candi-

The Minister of State in the Minis-
try of Defence (Shri A. M, Thomas):
(a) Officers are recruited and grantea
various types of Commissions in the
Army by the following wmethods:

PERMANENT COMMISSIONS

1. From the open market on the re-
sults - of a written examination hela
by the UPSC and interviews held by
the Services Selection Boards for app~
ointment to:

(i) the National Defence Academy
where the cadets will have
three years training before
admission to the Indian Mi’i-
tary Academy; and

(ii) the Indian Military Academy
‘direct.

. 2. From the open market on the re-
sults of interviews held by the Servi-
ces Selection Boards for admission to
the Indian Military Academy in the
‘case of Technical Graduates.

AUGUST 1, 1966
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3. From the Graduates successfully
trained at the Officers Training Unit
(National Cadet Corps) on the results
of an interview held by Services Sele-
ction Boards for admission to the
Indiap Military Academy.

4. From the serving soldiers on the
results of interviews helg by Services
Selection Boards for admission to the
Army Cadet College where the Cadets
have 18 months training before admis-
sion to the Indian Military Academy

5. In regard to recruitment to the
Army Medical Corps, permanent com-
missions are granted on the results of
UPSC examination followed by inter-
views by AMC Selection Board. In
the case of highly qualified and ex-
perienced civilian candidates, recruit-
ment is made without UPSC examina-
tion after interviews by the AMC
Selection Board.

6. In regard to Army Dental Corps
selection is made  on the results of
interview by ADC BSelection Board.

7. In regard to the recruitment in
the Military Nursing Service probatio-
ner Nurses are recruited for three
of which
they are granted permanent com-
missions.

SHoRT SERVICE COMMISSIONS

1. From the open market after
screening by preliminary interview
boards and interviews by the Services
Selection Boards for training at the
Officers Training School, Madras.

2. From the Engineer officers em-
ployed in the Central|State Govern-
ment|Public Undertakings under the
compulsory service liability scheme.

Those Class I and Class 1II
Officers who were recruited to
the civil services on the re-

commendations of the Union Public
Serivce Commission|State Public Ser-
vice Commission|Selection Committee
are not intervieweq by SSBds but
other Class I and Class II officers as
well as all Class IIT officers are select-
ed on the basis of results of interviews
by Services Selection Boards.
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3. In regard to the recruitment to
the Army Medical Corps, selection is
made on the basis of interviews by
Decentralised* AMC Selection Boards.

4, In regard to Army Dental Corps
selection is ‘made on the results of in-
terviews by ADC Selection Board,

EmerceNcY CoOMMISSION

These commissions are granted only
in the Army Medical Corps, at pre-
sent.
of interviews by Decentralised AMC
Selection Boards.

TemporaRY CoOMMISSIONS

These commisgions are granted only
in the Military Nursing Service. Re-
cruitment is made by holding a writ-
ten test foiliwed by interviews by
Selection Board.

(b) The candidates are tested by
Selection Boards through  specially

designed scientific tests to assess their’

officer-like qualities. The mental and
physical calibre of the candidates is
gauged to ensure that the individual
is free from any disability which
is likely to interfere with the effi-
cient performance of duty.

(c) The candiates at the Services
Selection Boards are tested through

the medium of English as the medium’
of instruction at the training institu-

tions is English. However, no undue
weightage is given to the knowledge
of English language.

Conveyance Facilities for ALR. Staff

894. Shri Jedhe: Will the Minister
of Information and Broadcasting be
pleased to state:

(a) the amount spent by Govern-
ment on transport of their A LR, staff
in New Delhi working on odd hours
in the night during last five years,
Year-wise;

{(b) the total number of vehicles
employed for the above purpose and
(i) cost of their purchase, #nd (ii)
other recurring expenditure i.: their
drivers, etc. during the last five years,
separately; and
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(c) whether, in the interest of eco-
nomy it is not possible for Govern-
ment to avoid this wastage of huge
expenditure by making special ac-
commodation arrangements for such
staff in Gole Market area or any other
place near A.LR.?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) Separate data is nol maintained
regarding the amount spent on provi-
sion of transport facilities to AIR staff
working during odd hours in the night.

(b) The vehicleg and the drivers etc.
are utilised not only for transporting
staff during odd hours but also for
other purposes such as transporting
artists and talkers during normal or
odd hours, transport of staff for cover-
ing outside functions etc. Therefore,
it is not possible to give separate

. figures in respect of transport of staff

during odd hours only. However, a
statement  showing the number of
vehicles in use each year, cost of their
purchase, the total maintenance cost
and the amount paid on account of
pay of the drivers ete. during the last
five years is laid on the Table of the
House. [Placed in Library. See No. LT-
6593/66].

(c) The allotment of quarters to
Central Govt. employees in New Delhi
from the general pool accommodation
is regulated in accordance with the
rules framed by the Ministry of
Works, Housing and Urban Develop-
ment, which are applicable to AIR.
staff also.

Nuclear Effects

Shri A. K, Gopalan;

Shri Dasaratha Deb:
Shri M, N. Swamy:

Shri Dinen Bhattacharya:

Will the Prime Minister be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the follow-
ing comment in the “Century”, a New
Delhi Weekly, of the 9th July, 1888:

“The Nuclear tests whether in
the atmosphere, under water or
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under ground are equally dange-
rous for the future of the humans
or animals. It matters little if
nuclear dust falls on us from
above or is injected into human
bodies through water. The danger
is no less.”;

(b) whether Government have
obtained the wiews of experts on this;
and

(e) if so, what are the results?
The Prime Minister and Minister of

Atomic Emergy (Shrimsati Indira
Gamdbi): ¢a) Yes, Sir.

(b) and (c). According to our
experts hazardg from nuclear tests

depend on various factors such as the
size and the nature of the explosion,
the location, and the precautions taken
against radioactive contamination etc.
Tests conducted in the atmosphere are
generally more hazardoug as the radio-
active fallout tends to circulate in the
atmosphere, whereas in the case of
tests conducted under water the con-
tamination is localised provided the
atmosphere above is not also conta-
minated. If testg are carried out deep
under-ground with adequate precau-
tions to ensure that no explosion
oecurs abave the earth’s surface, the
dangers of an escape af radibactivity
above the earth’'s surface are almost
eliminated

Strike by Pefence Employees

896. Shri A K. Gopalan:
Shri Dasaratha Deb:
Shri M. N. Swasey:
Shri Dinen Bhattacharya:

Will the Minister eof Dafence be
pleased to state:

(a) the total number of workers who
participated in the strike by Defence
employees on the 12th July, TI'999;

(b) the in the
strike; and

issues involved

{e) whether action has beerr taken
agminst somee craployees far participat-
ing.in the sirike?

AUGUST 1, 1966
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The Minister of Staie in the Minis-
fry of Defence (Shri A, M. Thomas):
(a) and (cJ. The requisite informa-
tion is being collected and will be laid
oo the Table of the Lok Sabha.

(k) The strike was ebserved in pro-
test against non-revival of the Nego-
tiating Machinery for Defence civilian
employees.

Indian Contingent in Gaza

89, Shri P. KEunhan:
Dr, Saradish Rey:
Shri M. N. Swamy:
Shri Imbichibava:

Will the Minister of External Affairs
be pleased to gtate:

(a) whether the United Nations has
asked Government fo¢ reduee the
Indiag eentingent posted at Gaza;

(b) if so, the extent of the curtail-
ment suggested by UN.;

(c) whether the curtailment has
been suggested as a result of devalua-
tion of rupee; and

(d) if nat, the reasons therefor?

The Minister of External Affairs
tShri Swaran Singh): (a) Yes, Sir.

(b} The United Wations proposed =
reduction of 110 persoonel. This sug-
gestion has been accepted and imple-
mented by the Govermment of India.

(¢) No, Sir.

(d) The United Nations proposed re-
duetion of national comtingenss locat-
ed in Gaza with a view te reduce ex-
penditure on the Umnited Naticas
Emergency Force,

Allotment of Land to Defenrce
Persommel

898. Shri Onkar Lal Berws:

Siri Bagri:

Will the Minister
pleased to state:

fa) whether # iz a fact that each
defence personnel is to be aNetted

of Defence be
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land for agriculture andjor house
building in or near his home town cut
of the Shamlat land;

(b) if so, the details of the scheme
(category-wise) in respect of different
ranks of persamnel;

(c) who is the sanctioning authority
for the purpose;

id) the type and length of sefvice
entitling a military persomnel for such
alletment; and

te) the numbey of cases in which
such .land has beem allotted in Punjah
(Ristrici~wise) mcluding Districts of
Hoshisrpur aad Kangra during the
curvent year?

The Minister of Skaie in the Mimis-
try of Dafence (Shwi A M. TFhomas):
(a) Government is not aware of any
scheme for allotment of land for agri-
culture or baowse building to each ex-

Serviceman out of the Shamiat lamd

in or near his hame tewn

(b} to (d). Do mot arise.

(e) The State Government has been
reguested to supply the requisite in-
formation in case they have such a
scheme in force and the information

will be laid on the table of the House,
when received.
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CALLING ATTENT.ON TO MATTER
OF URGENT PUBLIC IMPORTANCE -

RerPoRTED PRESENCE oF IRON STRIPS,
STONES ETC, IN FOODGRAINS IMPORTED
FroM U.S.A,

=5t #ag foed (4) oeaw
agren, & sfamsfm @ wre ¥
frer fawa &7 A< @A weAY @ eara

AUGUST

1,1966  of stones etc.in food- 1608
grains from U.S.A.

(C.A)
femar g M AT FRaT g R ag <@
TLH OF qFTeq T

“HqFT WA AT § o qHo
480 ¥ s wiata feg g o
79T W4 ETATH ¥ Alg A9,
Fhe Wl 19 A4 & qATAL

The Minister of State in the Min-
istry of Food, Agriculture, Com-
munity Development and Cooperation
(Shri Govinda Menon): As the House
is aware, foodgrains under PL 480 are
being imported from the U.S.A. for
several years past now in very large
quantities. Both before loading at the
ports in the U.S.A. and at the time
of unloading at the Indian ports these
foodgrains are subjected to detailed
inspection in regard to their suita-
bility for human’ consumption aeccord-
ing to the prescribed standards, the
admixture of any foreign matter ete.
Complaints about presence of any
foreign matter, such as iron strips, in
these foodgrains have been very rare
in the past. Recently, however, from
Bombay and Calcutta some complaints
came to the notice of the Government
of the presence of such foreign
matter in some of the consignments.
The presumption is that some small
iron strips, etc. found mixed with
these foodgrains are small pieces from
the rusted inner steel walls of the
patches of vessels. While in respect of
vessels where bagging of the foograins
is done in the ships’ holds it is possi-
ble to detect such foreign matter
‘more easily, this is at times difficult
in the case of tankers where grain is
discharged from the ships’ holds by
pneumatic discharging machines into
hoppers and bagged directly from the
hoppers. There is an occasional possi-
bility of such odd metal bits being
sucked in by the pneumatic discharg-
ing machines and being bagged along
with the grain through the mechani-
cal process. However, even Wwhen
rarely such occasional metal bits pass
undetected into the bags, they are
almost invariably detected and sepa-
rated in the flour mills which are all
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required to provide the screen room
machinery which, in a majority of
cases, also includes magnetic
separators. While further detailed
investigations into the recent com-
plaints are in progress, strict instruc-
tions have already been issued to the
India Supply Mission in Washintgon
to ensure that the holds of the ships
carrying foodgrains are thoroughly
cleaned at the loading points and that
the chances of any such foreign
matter getting mixed with the bulk
foodgrains are minimised, Steps are
also being taken at our ports to
modify our discharging equipment
suitably to aveid such oceurrences in
future.
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st g (fgamz) o wRT @i
fagi &1 famsdt w0 garT &, weaw
wgRT |
The M inister of Food, Agricul-
ture, Community Development and
Co-operation (Shri C. Sobramaniam):
As far as I know, Liberty ships are
not being used for transport of wheat.
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Shri C. Subramaniam: Not to my
knowledge. I do not think wheat is
stored in liberty ships. 1 have not
heard of it. They are only taken from
storages. Since the hon. Member has
mentioned it, I shall enquire ‘into it.
As far as maida and atta are con-
cerned, we are not importing maida
and atta. We got some maida and
atta as gift during our scarcity condi-
tions, Therefore, the question of their
getting spoiled during monsoon would
not arise, because most of them have
already been consumed.

Mr. Speaker: Are they fumigating
it?

Shri C. Subramaniam: I do not
think maida or atta as such can be
fumigated.
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T s g ?

Shri C. Subramaniam: Sir, T will
not be able straightaway to say which
yeat's production is imported here; it
will vary from item to item and lot
to lot, but certainly it would have
been produced gne of two years before.
We take care to see before loading a
ship that they are fit. for human eon-
sumption and that they are in good
condition. Therefore, by these inspec-
tions we ensure that only good quality
wheat is taken delivery of.

o e wAlge Sfgn
wraeqT FT W ¢ | Al wEEg gfaer
aE 2@ & 1 ITN A AT A A
wE & art & fasger @ o et
mE ¥ | IAF FAT GAC 54 F O
AT & HiFe Gl &, A7 98 W F2
S argud?

weTw g 9THE 93] J
w2 AR gl & fawfar A go war 1
w1 fafaeex age &1 g7 a@ 1
arwfraa g f wgfaiem & g 7 e
g TR HE | 9w &, o 5 At w
R HAH Gaga § ?

Shri C. Subramaniam: My answer
covered both, because when we make
an inspection we also see whether
there are any weevils, whether the
foodgrains have been affected in any
way etc., and if they are affected we
reject them.
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3o TW wAlgT wifgar ;o weEE
ARG, WX AT T9 TYg & Af=al 1
o AT &9, @t 9T At frwenr ?
qZ FRAFT A qurE argeR F 17 Ay
g famrmar & f5 6 ¥ 20 &%
TFiE At Ay e I
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R wg.q ;A qeare fag

Wo T wAET wifgar e,
T Wgr I w1y

Sl o fag (¥0m1) : = A
FIHT IT a0 #7941 ¢ fFoag
h, v3% 9% Ay o g
T T ¢, Ia%t Tie qHET gArt agt
o o foey & qF @O § o
Ffz @, 3t @ ag food @ 1 7=
I T @ A FAT T THATA FY W
TCEHTL U &3 a1 aqA=T F1 aTF
qa s ?

Shri C. Subramaniam: So far I have
not received any notice from any
flour mil] saying that their machinery
has been damaged.

Bhrimati Renu Chakravarity
(Barrackpore): Sir, in the statement
which has been given to us, the word-
ing is: “both before loading at ports
in the United States and at the time
of unloading detailed inspection is
undertaken”. Are we tp understand
that whereas, formerly our Supply
Mission in Washington could actually
inspect the wheat and other food-
grains which we were buying at the
source that is no longer allowed to us
and we are only allowed to look at
them when they are loaded at the
ports when we will not be able to
say anything or do anything, with the
result we are mot allowed to choose
the foodgrains that we buy and rotten
stuff is being supplied to us?

Shri C. Babramaniam: No, Sir, it is
for us either to reject a certain
quantity or accept it. Whatever is
available in the market we see. We
look into the quality. If it is accept-
able to us we buy, otherwise we reject
it. There are certain specific standards
with regard to wheat. Those standards
will have to be satisfied before we
take it

Mr. Speaker: She wants to  know
whether the inspection that was
allowed earlier is now being denied to
us,
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grains from U.S.A.
(C.A)
Shri C. Subramaniam: No,
nothing has been denied.

Shrimmii Remu Chakravarity: How
can we reject anything at the part?
What is the machinery set up at the
port to examine the foodgrains. We
can only examine when we buy them.

Shri C. Sabramaniam: First of all,
at the purchase point we look into the
quality of the wheat that we pur-
chase. But before they reach the
ports also something might happen.
Therefore, at the ports also we inspect
to see that the quality is maintained
and something is not passed on to us.

Shri P. C. Borooah (Sibsagar):
Sir, at a time when some 35 flour
mills in Assam, West Bengal and
Bihar are running at half the
installed capacity and at a time when
U.S. Government is good enough to
continue their supply of wheat even
on the face of adverse criticism, may
I know_ why these wheat products in
the form of maida and suji has been
accepted under PL 480, which get rot
and also catch weevils in the fourth
week of their milling, and whether
that maida ang suji which have been
rejected by the bakers here ulti-
mately decontrolled to go for consump-
tion by the hungry people?

Shri C. Subramaniam: Maida and
suji are not obtained under PL 480
arrangements. As I have already said,
these were gifts given by the various
countries for the purpose of meeting
the scarcity here.

Mr. Speaker; Now we will take up
Papers to be laid on the Table,

st TR (FIE) e

weTw s | 5 A ¥ A A
araT & |

st gow W woEW  (d979)
werw Wgiew, ¥ Wi At Wi ¥ oF

AT ATEAT § | WG FT AT A
s o 3 wwar< wY ag andw fear ar
fF g Mg § I H qwFwT T |

Sir;
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stones etc, in food-
grains from U.S.A. (C.A)
[# g% == waEm]

# ag st =Tgar € F a8 awae w9
femr s

YT WEiEq © qg qATfA qEY &
fs writa weem < @E & 9 A
TS 09 F1 IS I 19 1

ol g TE FTEANW
2aFey HT AT Fn &Y Y |

O ERa e @
MEAT | TEAHE T AT

g9 &

o g 9w SEA
LEICT A

oeqe

smuw wEEw @ & A e
AT |

st g w2 g - *F

Mt TRIATAY . WA R,
3 u warEae sy fea

weay REEa  § IEET @
qgi A& ¥ AwaT g1 WY W W
TR Hfrg Fe AT ERT & 1

off TRTEOTE - WY HW adT &
foF WY q e e G, F AT

wers AT & Far g fw oA
g fem w7 wer Qo | & w9
SaTa 2 A )

Y TETECAY - B saTETEe
T faar g 1

woaw wg.aw ;1 W # gfere
it forer v gt i ag AR ST €11

oY &= fag o
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12.16 hrs.
PAPERS LAID ON THE TABLE

GoVERNMENT'S NoTE T0 CHINA

The Minister of External Affairs
(Shri Swaran Singh): I beg to lay on
the Table a copy of Government of
India’s note dated the 28th July, 1966
given to the Embassy of China in
India. [Placed in Library. See No.
LT-6580/686].

W gew W v ()
T WERE, A9 FgT 91 fF awwe
FY 9§ g7 arX & ey fagy smdwm

 worR W@ gy warfaw @
¢ f5 madm aeeq, st s9I@, =
g &3 g 7, 99 FHAES FT OF

Forrad amt A g §

st geAww worE . F Fa«
T AT ATEAT § {6 HeF F Ay
A AT | AT AL A wg g AT

weud wgEd ;¥ 39 aw@ A
q@T | FH TG @A AT SIF AL ¢ |
o9 47 SFT | ¥ AT AR A6 T4
& a1 q4Y 7

ﬁmqa-mm:ﬁ‘ﬁ'aiwm
frard ?

waw qgwy - &AW AT OFAAL
ZHl FgT & % =y d2 wrd, AfwT A
Y T AT @R

=) gFA AT FFNT : AT TFR
¥ wgerar drforg fr ag g9 @t § asa=
w9 39

sit ag fmi (F77) - wowe w@-
7g, ¥ ATgew A% 3 F AL H TV HgAT
ATgar g | AT AgRd 7 S fader a7

**Not recorded.
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@ §, W A fegen & wd oam
i 7o & amfemi & qraew % &, @
T 9T AT SqEqT FT A |

TSI WEIQW WY 9g 9O o
Frforg fa ag a1 & w17 fex 3a® a7
# g ofiforg |

NoTiFIcaTioNs

UNDER THE Customs
AcT EIC.

The Minister of State in the Min-
istry of Finance (Shri B. R. Bhagat):
I beg to lay on the Table—

(1) A copy each of the follow-
ing Notifications under section 159
of the Customs Act, 1962:—

(i) GSR 973 published in
Gazette of India dated the
20th June, 19686.

(ii) The Ceylon Baggage
(Amendment) Rules, 1966,
published in Notification No.
GSR 1047 in Gazette of India
dated the 2nd July, 1966.

(iili) GSR 1121 published in
Gazette of India dated the
12th July, 1966.

[Placed in Library. See No. LT-6581/
66].

(2) A copy of the Central Sales
Tax (Registration and Turnover)
Amendment Rules, 1966, published
in Notification No. GSR 697 in
Gazette of India dated the I14th
May, 1966, under sub-section (2)
of section 13 of the Central Sales
Tax Act, 1856.

[Placed in Library. See No. LT-6582/
66].

(3) A copy of the Income-tax
(Determination of Export Profits)
Rules, 1966, published in Notifica-
tion No. SO 2080 in Gazette of
India dated the 11th July, 1966,
issued wunder the Finance Act,
1866,

[Placed in Library, See No. LT-6583/
66].
- 1076 (Ai) LSD—S5.

SRAVANA 10, 1888 (SAKA)

Assurance Com-
mittee Report
Sl g X AT | AW G
7 e & fs g Y ag & e @)
MY fF aER W At § FA aww
&
W AgEg . f ArE eae
1 &% IW( Fg THT ¢ f ag d5 9md |
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=t CRTEOA (F4AT9) S A
FATIT A |

St FENE FEATT: TCUH WS,
| 9V & AFC AT H AE qgar
T AT T & | gW GCHRIT & qg O
TRa g fragsaart ¥ ¥9 awmew 3
Tt § 1 4T a8 Wi fam ¥ 9w @
Y ar g fam H A M—Fa Y 7

mom wgEw: §4 AT 8FE,
=T FSAT, FT TUFA H1 aga Fiaw F
2 afFr g adt swa &1 F 3 mfgd
TH T FOIT (% 97 78 59 7S
I G 71 |

Nt (RrTETwI i gw P w i fw
HAYFTT F9 Faqeq 7 |

qeIq WEAE | T WA #TE
9 Y FT |

st THEOAR : g6 48 ad §,
afsq gg a am oy fE gowr &1
aFaed AT |

12.19 hrs. .
COMMITTEE ON GOVERNMENT
ASSURANCES
MINUTES

Shri Siddapnanjappa (Hassan): [
beg to lay on the Table the Minutes
of the Twenty-fourth and Twenty-
fifth Sittings of the Committee on
Government Assurances held on the
20th and 21st July, 1966.
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Shri Hari Vishnn Eamath (Hosh-
angabad): Sir, on a point of clari-
fication. When I raised this issue
in the last session, an again last
Monday, unfortunately, you were not
in the Chair and the Chairman at that
time, Shri Sham Lal Saraf said that
the proceedings of the House will be
conveyed to you. I do not know
whether that has been done. This
happened last Monday, I had reminded
the House thepn that the Minister of
Parliamentary Affairs . . .

Mr, Speaker: He shou'd kindly
allow me to get a reply to a reference
made to the Minister of Parliamentary
Affairs.

Shri Hari Vishnu EKamath: I have
not written to you
Mr. Speaker: Some letter I have

received and ]| have forwarded it to
the Government. I will get the infor-
mation.

Shri Hari Vishnu Kamath: It is not
a question of information. The issue is
very simple.

In the last session, in April, I said
that because of the attitude taken by
the Minister of Parliamentary Affairs
the Committee had been rendered

. more or less defunct and the opera-
tion of rule 370 of the Rules of
Procedure had been rendered nugatory.

Mr. Speaker: I am, again request-
ing Shri Kamath that I had received
a letter—it may not be from him—on
this very subject.

Shri Hari Vishnu Kamath:
whom?

From

Mr, Speaker: From one Member, I
have forward it to the Minister. 1
might be allowed to get the reply.

Shri Hari Vishnu Kamath: 1 have
got some of the correspondence that
passed between the Minister and the
Committee on Government Assurances.

‘Mr, Speaker: Let the reply come;
- then I will give him an opportunity.

Shri Hari Vishnou Kamath: The Min-
ister has given a  reply to the
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Chairman and since March there has
been a deadlock, a stalemate.

Mr. Speaker: Let the Minister give
a reply and I will give him an oppor-
tunity. He can raise it then. ] am
promising him that I will give him
an opportunity.

Shri Hari Vishnu Kamath: He
should reply soon; otherwise, this
will not be taken up in this session.

Mr. Speaker: Shri  Sachindra
Chaudhuri.
=t gWW S FEAE (29T
ey wRrew, &

o TFEa: mﬁm&ﬁm
f& oy gt =9 W

st @¥: (FOrE) o oTE A
ELEANEE G R 10 G 10 SRP

RIELH

SeIe WERW ;A9 9gd FBAT
Arza & o@n o3z angT =9 @17

oY oA W vgTm F owmeEy
STAT A FT FAIT F L

ogeow wEET F O B ¢ 3FT,
TTAT TH FIAT TAT AT T E
afr Ay frsrga 781 797 wa &
AIIH Z7EaFT FEN FSI9 A1gd,
T J1ZT A AL |

Shri Bade: He is going out.
st gew o wgETa : & wen
e, Afer s wsara fror d
oEOE WEEW : 9% g6 §eIA
| 9g WY &TZY T AR |

st RO (FTAA) 0 weds
qEEd, ZH T & ST S

st & =asr wrar o 2

oy Zw ST ®T w18 F Fr:r.,-ﬁ
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Y TIHATCIARE . WEdY WaEd . |

oW WERT . TITAT W, ZI
HTET |
st qT ;T2 A AIAT HO9F

a7y &, afea g §) faqza 2 fs aoar7
FT AFTeA AT ATZAT 20

weIw wgEw (A gEA T
FFATT F) AT AT G1ZT AT |

s T : Fewd WERE, TF TA
AT 1 FaA TTAT 30 Yfaw fw
(waaa.=)
12.23 hrs.
(Shri Hukam Chand Kachhavaiya
then left the House.)

serw wErET A% Aiga & Far
fF qan a3%s & A w3 o4r A
¥ F11 =T ITH0 §F T DA
TifF 77 wIEr ofrEr gvsET =T
T+ |

sl THTTAE : WETH ARMed,
FH A1 a4 AT T3 & fF 73 9w
Fq 37T |

-

wETW WEEA: T AN @ A4
W IRE #E AiE Fqndr.

(sqam) . .. @7 @9 T =
T EF d qA ww A ¥ oFEA
qEqaT, . (TWEAFA) =W {2 SATE0
=TT &Y, wr &fzr a0 &% ofzr

N TREATAE: &3 A1 @A
1 o SO

weT WgEW: FAHT AT g a9
7oy faz 37 @ g7 wrow ot AT
w3 fF @ amET W@y

st RS ¢ & 9TT &1 T
ar & fag FarT g 1 F qrzT ag) swar
Tgar | AfF garw frdew ar g
& & fr o7 378 qu Afaw
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wreaw wgE e § Wy geETe
FEqT fr Wy TgT T 0 AR

st TRmERR: & e o=
FAMEAT AIOFT ArTAT K e w1,
9% I g8 d1 Ffaw 5 w7 awwey
3

seqy wEEd - W 9 | fer &
A ITH qBAT gRI qBAT |

W TR & T ST g o
afz 99 39 qTE A F IATAT TG
Far warsw . (suAEE)

weq wPEw: fAezy a3, wa A
zgfm

12.24 hrs.
(Shri Rameshwaranand then left the
House.)
Shri U. M. Trivedi: (Mandsaur):

Sir, the point is very simple. I have
given instructions to My partymen #0
that whenever you order anyone of
them he will go out and will not
create a scene, but one thing which is
rather very serious and to which I
will draw your attention is that the
only request that has been made both
by Shri Hukam Chand Kachhavaiya
and Swami Rameshwaranand is
whether the Government is going to
make a statement with reference to
the question raised by them and, if
so, within what time. The only peint
that ‘was to be considered is whether
the Government are going to come
forward with this statement in e
week, ten days, two weeks or a
month, When are they going to make
a statement? That is the only point.

Mir. Speaker: The leader of the
Jan Sangh Party would kindly
appreciate that what is objectionable
is not the point that is being raised
but it is the insistence, the persistence
and the manner in which it is being
made. 1 had asked them twice, thrice,
four times, five times, six times, many
times, to sit down. I had asked the
Government to make up their mind,
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[Mr. Speaker]

what their policy is, and to announce
it in the House. I am waiting for
that. Let them take time. They will
certainly announce that. 1 have said it
in the House. From the papers I have
read that they are intending to
announce it soon.

Shri Ranga (Chittoor): Why not

one of them gets up and say some-
thing?

Mr. Speaker: Is the Government in
a position to say anything?

Stowwt W W (we)
T S ¥ I K A4T? A 5
g agy & #5271 ar 5 o0 ww A o
ar FT faard fv = A= g Ay
¥ g5 FWEN? . (sWIAIN)
9 39 g & fmu fasmr 9w v
7z 3fa =&

Shri Jashvant Mehta (Bhavnagar):
On a point of order, Sir. This is on
what you have said just now. I want
to draw your attention to this. You
have told the Government to make a
statement on the subject. But the
subject pertains to the State Govern-
ment. How cap the Central Govern-
ment make a statement on the subject
which pertains to fhe State Govern-
ment?

Mr. Speaker: Then, the Govern-
ment can make the statement that
that is the State matter. Can’t the
Government make this statement? It
is for the Minister to say that it is a
State matter and that it does not con-
cern the Centre.

Shri Jashvant Mehta:
clarification.

Mr. Speaker: Let him say .sn.

The Minister of Food, Agriculture,
Community Development and Coope-
ration (Shri C. Subramanlam): The
matter with regard to cow slsughter
came up before the Parliament cnce
before. The Attorney General was
called in and he gave the opinion that
this is purely a State subject and the
Parliament cannot legislate on that.
That is why the legislation was drop-

I want your
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ped at that time. Even now, without
consulting the State Governments, the
Central Government cannot formulate
a policy and announce it in Parliament
even if it is necessary for the pur-
pose of the whole country. That is why
it will have to take some time and we
have to consult the State Govern-
ments and then make a policy state-
ment. But to say that it is 5 State sub-
ject and, therefore, we are not in a
position to announce a national policy,
that could be done even now and this
coulg be taken as a statement. We
thought we will go into it fully in
the Cabinet and try to find out whe-
ther something could be done to sa-
lis’y the sentiments of the people. Be-
cause of these difficulties, I think, the
‘House wil] appreciate the situation in
which we are placed and give some
indulgence with regard to the state-
ment which has got to be made.

st g wEAr  ( froEi)
HeTe BERA, a% <157 & fawg zafan
T8 &1 e i Pt & fa <Y rarw
F1 fraa @187 2 97 W ACRTT FIAT
3, ug ST ATHTL AE FIAT F

sror wRlem: wd 3 Far 2 fw
gmAE GE. ..

st SwEET WAt @g sy
w1 fraa &, az F3 FT g9 A fawdre
FT OTF F 1

=t wertrw fag (79AT) @ weOm
warr, uF faew wear ) w0 fRaem
a7 # f oa gva1e & s@Erg 2 & faar

12.29 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA) 1966-67

The Minister of Finance (Shri Sa-
chindra Chaudhuri): I present a
Statement showing  Supplementary
Demands for QGrants in respect of
State of Keralg for 1966-67.
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RE: RECALLING OF EXPELLED
MEMBERS

Shri U. M. Trivedi: (Mandsaur): In
view of the statement made by the
Minister, I request the Members who
were asked to leave the House may be
called back.

=t oo fag (avAr) - AT
a3 % fear & ot # w9aT § f5 57 40
AT AT faar amd

Shrimati Renu Chakravartty (Bar-
rackpore): What they had asked for
was a statement from the Govern-
ment. As to what was the character of
the statement, what was the content
of the statement, was not the point.
Since they wanted only a clarification,
the Minister has willingly given that
answer. In view of that, why not call
them back?

Shri Hari Vishou Kamath (Hoshan-
gabad): The request is justified.

Mr. Speaker: I have already ex-
plained that. If I have not been able
to explain it adequately, perhaps, that
might be my fault. I was not taking
objection to the request itself that was
being made. I had asked them to sit
down five or six or seven times. That
was my objection. I had no objection
about the subject-matter.

1 had asked the Government to
make a statement and they wanted
time. What hag come out of the
statement is that they want time.
That was. already there. I had asked
the Government to make that state-
ment zfter considering the question
fully.

Shri Hari Vishnu Kamath: The
point is that my friend Shri Trivedi
made the same request and what they
had said earlier was to the same effect,
nothing more, whether the Govern-
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ment was going to make a statement
on that. The request made by Shri
Trivedi now is therefore justified.

Mr. Speaker; That is not the ques-
tion. It ig the defiance of the Chair
that I objected to and not the re-
quest,

12.30 hrs.

DEMANDS FOR EXCESS GRANTS
(KERALA), 1962-63 AND 1963-64

The Minister of Finance (Shri Sa-
chindra Choudhuri): I beg to pre-
sent stztements showing Demands for
Excess Grants- in respect of Budget
(Kerala) for 1962-63 and 1963-84.

12.30f hrs,
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visions of rule 111 of the
Ruleg of Procedure and Con-
duct of Businessg in the Rajya
Sabha, I am directed to en-
close a copy of the Telegraph
Wireg; (Unlawful Possession)
Amendment Bill, 1966, which
has been passed by the Rajya
Sabha at its sitting held on
the 27th July, 1986.”

(ii) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedure and Con-
duet of Business in the Rajya
Sabha, I am directed to en-
close a copy of the Maternity
Benefit (Amendment) Bill,
1966, which hag beep passed
by the Rajya Sabhg at its
sitting held on the 27Tth July,
1966." .
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BILLS AS PASSED BY RAJYA
SABHA LAID ON THE TABLE

Secretary: Sir, I lay on the Table
of the House the following Bills, as
passed by Rajya Sabha:—

(i) The Telegraph Wires (Unlaw-
ful Possession) Amendment
Bill, 1966.

(ii) The Maternit Benefit
(Amendment) Bill, 1966.

1231 hrs

STATEMENT RE: CLOSURE OF
BANARAS HINDU UNIVERSITY

Mr, Speaker : Statement by the
Minister of Education. Mr. Chagla.

Shri Priya Gupta (Katihar): Sir,
I had given a call attention notice . .

Mr. Speaker: I have called Mr.
Chagla, but another member gets up
and speaks. How can he intervene like
this?

Shri Priya Gupta: On a point of
order. -

Mr. Speaker: There is no point of
order now. One item has been finished

and we have passed on to the next. I
have called Mr. Chagla.

Ry et (g -
|l |FAT | WY AF@HT F7 F famw
372 % WIfAq, AU WET A ®A &
TET I 3 TR

wew WEEd ;A9 9y 99
& g Afom 7@ aer wgm, oy
A T g

The Minister of Education (Shri M.
C. Chagla): On the reopening of
the Banarag Hindu University after
summer vacation on the 18th July,
10686 .

Shrl Hem Barpa (Gauhati): It is
a very long statement consisting of
seven pages. It can be laid on the
Table.
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Mr, Speaker; If hon. members have
got the copies

, Some hon. Members: Yes, we have
got copies.

Mr, Speaker:
not be read.

. then it need

Shri M. C. Chagla: Sir, I lay the
statement on the Table. [Placed in
Library. See No. LT-6585/66].

Mr. Speaker: I then pass on to the
next item. Mr. Priya Gupta was rais-
ing a point of order.

Shri Priya Gupta: 1 gave a call at-
tention notice on the 30th July. It is
a matter of urgent public importance
since the Banaras Hindu University
has been closed sine die. The stu-
dentg are demanding three things: in-
troduction of supplementary exami-
nations; re-admission of failed candi-
dates in the same year; and accom-
modation in hostels. The Members of
the Executive Council there continue
for more than nine years; they are
controlling everything; they are stan-
ding in the way of any negotiation or
compromise between the students and
the administration. It is high time that
the Ministry of Education set up an
Administrator for the University until
the Vice-Chancellor is elected g5 per
the proposed amendment to the Bill.
The Pro-Vice Chancellor hag no power
to act and even if there is a move for
talks with the students, he cannot ac-
tively exercise any power. So the mat-
ter should not be delayed any longer.
The Minister’s statement should be
read here and the matter should be
discussed in the House immediately.
I have alsp given a notice. It is a
matter of urgent public importance.

This i3 my point of order.

Mr, Speaker; I leave it to the
members of the Opposition to decide
whether this ig g point of order. When
1 refused that opportunity, I was
charged that 1 was not giving them
the time or the chance to explain.
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Now all that he wanted to say on his
cal] attention notice, he has said. That
wag all that he wanted. Is that the
manner in which the proceedings
should be conducted? If I tell a mem-
ber that this is not the way, then I
am told that I do not allow any op-
portunity, I just gag them,

Is that g point of order?
Mr. Madhy Limaye.
st avd (frame) -
A wroq faty femm A ?
wt wyg famd @ wETw wEET,
T ATqeT ' 372 I OHE @raAr
|ATRAT § —

T ¥ Az

“A statement may be made by
-3 Minister on g matter of public
importance with the consent of
the Speaker, but no question shall
be asked at the time the statement
is made."

wT § aa S g R owm oaw s
gl frdga frar &, #m 99 372 &
e fomr 8, afe o= a7 fear &
At & A amz g g oW A
afaara #t Fa faar 1 e 379 &7
Afer o feemy & Afw & @
forerr &, @Y & &5 s g, afe e & faw
ey wd smafa & 1 ST+ T 9 H
# faorr @ % 2 i s s 7 e
oI @Y ag A 371 & WiAgd AE
afed 197 & ATAZT FOT W F @A
T FHg A gy

oo AEEa : qF ate 30 #1 faedr
fireft oY, sr=i o e fRar gam R—

“Seen at 5-30 p.m.

gow fag 30-7-66"

it w fomd : gara sare STRd
w1 Afeq e A § A g, A - AF
I T T
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ot w¥ (aroi) : 7g AN g
g v gaT 9T

wreaey WERy ;w9 faar qr?

st @¥ : qr0 30 F uEY famr
g

WETEH WEIRW WX W19 AT §
¥ F5 @t g8 fad ot @t o7& fay
AT I, B AR IGH, JAH
aR I ORI T® A

st &% 7T 3w 2
Shrimati Renn Chakravartty (Bar-
rackpore): The point is this that
when there is a calling-attention no-

tice, that should get priority over the
statement of the hon. Minister,

Shri P. K. Deo (Kalahandi):
may take it up at 4 pm.

You

Mr. Speaker: Ministers have got
that privilege to make statements.

Shri Surendranath Dwivedy (Ken-
drapara): Calling-attention notices
had been given on this very important
matter on the morning of 3%th July.
You had received the letter at 5.30
p.m. on the 30th July.

Mr. Speaker: I had seen it at that
time. I do not know when it was
sent and received.

Shri Surendranath Dwivedy: We
had given the calling-attention-notices
in the morning. We generally give
these calling-attention-notices in the
morning before 11 am. Therefore, I
woulg suggest that the calling-atten-
tion-notice may be laken up tomorrow
and let questions be put oa it temor-
row morning.  Let this be takem up
ag on g calling-attention-notice.

Mr. Speaker: I shall get all those
notices and see. -

Shri Priya Gupta: I had given a

calling-attention-notice at 10 am. on
the 30th July.
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Mr. Speaker: When I am conced-
ing that I shall allow questions to be
put why should Shri Priya Gupta get
up in this manner and go on talking?

Shrimati Renn Chakravartty: He
has already had his chance to say
what he wanted.

Mr. Speaker: When 1 have already
said that I shall look into the mat-
ter, why should Shri Priyva Gupta
jump up in this manner ang obstruct
me and not allow me to  proceed?
There ought to be some method about
how to proceed.

Shri Hem Baruma: Unfortunately,
there is g tendency on the part of
Government to by-pass calling-atten-
tion-notices. [ can cite instance if
necessary. There ig a tendency on the
part of Government to by-pass cal-
ling-attention-notices on occasions
and then come forward and suo motu
make g statement. On a previous oc-
casion, a thing like this had happened,
and I did not raise any objection then.
That was when our President was ill
in London where he had gone for his
treatment; naturally enough, we were
all perturbed and disturbed. I had
submitted a calling-attention-notice on
the matter. Several days after that,
the Prime Minister came and made a
statement, not on the calling-atten-
tion-notice, but suo motu. The then
Prime Minister had “made that state-

t suo motu. It did not raise any
objection to that because

Mr, Speaker; I shall just lay it
dowy, that if notices have been receiv-
ed earlier and subsequently the Minis-
ter makes a statement, I shall revive
the old noticeg though I might have
refused them earlier, and consider
them ag having been raised,

Shri Ranga (Chittoor): Why do
you qualify it by saying ‘earlier'?
They also think about it and we also
think about it more or less simul-
taneously. It may be a matter of
just an hour or two hours this way
or that way . . .
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Mr. Speaker: 1 would like to tell
Shri Ranga that even if the notice is
received later, for purposes of elucida-
tion I shall allow a few questions.
Therefore, that does not make any
difference.

o TH WAL AL (FoEmamR):
U WEIRY, IW X AW 0F A
SEOTd W1 & | W e ¥ 9gd § /|
vt farafaamm & oo e § o
& ot § o S T @ aww fafaex
atga 7 fear @, g 7 fadh aerq-aa
t—ifs gfqae 1 wwaar &1 #E
AT TR AT g1 A, afeh 3@ F
g 419 fagsr 7- 8 a9t ¥ T AT

¢

quma wEEn ;W AR f 39
weie ¥ Fweved o Al JMT ATEn,
W ww & weT & 99 F 97 o qare
T gD ZAT |

Mo W wAgT Afgar: & wow
T AL 9L A1 @7 ) TS A
& oy e famr &1

Mo TR HAGT ANgaT: T2 TH~
7w fawfaamg =1 faege @@
FT TET 8, Wity g7 AFwmE ¥
faere srar 2

wew wERT - § §w W TW A
& & wFar

o T AT Wfgar: # faw
O I B T, TOHT 777 g Ao |
faw a3g & ovraT 7Ige S @ &
72X & W, fow atg ¥ w ¥ gevia,
9T Ay ¥ 9gy & goufy, ¥ a9 ¥ aw
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WIS TAA &, AUSAT ATAA T HIZAC
B} § o IR ag favafaarea facge
FE-HIE] Agr GeraT §, 7 36 # q4E
A qT 7 g F

O W . A9 W 45 Argd
st Wt WEdE WA . . .
v Qg : W9 4z e |

12.40 hrs.

STATEMENT RE, SITUATION ON
INDO-PAKISTAN BORDER

The Minister of Defence (Shri Y. B.
Chavan): Mr. Speaker, Sir, since a
large number of questions have been
asked by hon'ble Members about the
military build-up in Pakistan I have
considereq it appropriate to make a
brief general statement on this sub-
ject. As members will no doubt
realise, I can only give broad indi-
cations. It will not be in public in-
terest for me to discuss details.

Government are aware that ever
since the periods of Indo-Pakistan
conflict in September 1965, Pakistan
has been making all-out efforts to
increase its armed strength. Very
sizable new raisings of armed person-
nel have been taken up and equip-
ment for the Pakistan Army, Air
Force and Nayy obtained. New fixed
defences are being constructed and
others improved. Ordinance factories
are being set up and expanded.

In the Pakistan-occupied area of
Jammu and Kashmir there has been
an increase in the strength of Armed
Forces. Communications improve-
ment, from the military point of view,
has also been going on apace. The
training of irregulars has been con-
tinuing. Pakistan has also increased
itg troops arig air force in East Paki-
stan.

in these large-scale preparations
Pakistan has been receiving a large
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measure of help from China, by
way of supply of equipment, includ-
ing tanks and aeroplanes, and foreign
exchange for purchase of arms else-
where. Chinese assistance for train-
ing of armed personnel has also come
to notice. Pakistan has also obtained
assistance of one or two other coun-
tries for the supply of arms and
equipment and, as intermediaries, for
purchase of equipment in countries
which would not directly sell to
Pakistan.

We hope that Pakistan will honour
its obligations under the Tashkent
Agreement not to have recourse to
force. Ag a step necessary towards
this, Pakistan should normalise its
relations with India. Be that as it
may, the House may rest assured that
Government are alive to their primary
duty of maintaining the security and
territorial integrity of the country and
will dea] with any development ac-
cording to the needs of the situation.

o T HAFT Ffga (Framae):
o fager 20 a9 ¥ gFFT WA AW
AT &Y O A F0T
Shri Hem Barua (Gauhati):
point of clarification.
Mr. Speaker: Not now.

On a

1243 hrs.
»*

RE. RIGHTS OF SUSPENDED
MEMBERS

st anedt (fare) - weae v,
OeTH FOH T g F OF A sy
AT AFT AR AR FEREE
UF H=Ed &1 AT T wid A 15 fam
¥ fou aew & wafow fear mm &)
it 7Y afsqw oHEEd FHE & d
g1 ww ofsqs uwTSEd FHST @0
oF qEgmeTa difer oA R
71 & Forarst qeft wgiRa Ty 3 ¥ fag
Fw g "k fow & f wdt grow &
srfrr & faesg 7 Fam Wi
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[t amE]

wq 9feT® THFIRH FHA W d5F wE
W OAET ) aXE A gew & wEw Ay
BT A & W I F S W1 F o9 9%
#ré A TEY T Tifge i 9w Fwww
T AA A AT & AW 3§ F
fog & sod  ogS sgaedr wTEAT §
S IF Fazr § Forw o

wE WEET AL SqaeqT ag) &
f& w7 =1 = wfaw wiw & grew
¥ ge¥r fear o 2 At 9@ aiee
Yz F1 qrfe@rAed FAET FT WeET
FETAT AT FTHAET WY 777 & FqAfF
ifegriTd SRS & AT ST FH FT
wt gfew oY% & greE ¥ RS AW
gl

WeTR g WA qg qgW ¥ AW
T & wifs I fraw § 3@ & s
AT omaear T & &

12.44 hrs,

RE. ADDITION OF MEMBER TO
S. 8. P, GROUP

st armt (fgar) e @Ry,
5w ueT ¥ WL EH ¥ qIY T AT
#1 T Fan § e el srew aw
ANfe T T F TF A wwem ¥
IR EqET FAMEATE I T W
s wwr ¥ v wgw A o ¥

o T wAET Afga (FeEmER )
@ €99 ¥ ¥ UF qEeqT w gEd
21 SR EHTEE &9 T &FE 11
geedt MM WK g W &
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AR A A AT HY G F WA
s faeet arfge | ag aare 7% 7%
IIAT A1 TH & FfET W T I
hHAT G Y 9T & gWIk I & Fav
# T FTIW F 37 F g g
I R A 97 HWT F WAL gWT
=rfew |

oETH REET . qg g faege
A% &1 ¥ Afew F ag o A, AW
6 @ T 2 fowet 7% 97 q9A
9 T@T 97 WY I9 F fEAw A @
HTHAT ST AT 47 A1 F 7 Fgv av fw
Furr & gafaar # § 916 g@w 4@ 2
AEAT | WA wA v wE gET § A
F1wE I qg A AT 41 5 37w/
g&qT & HATFa® IF q« & AGT FY q@H
9T ¥Mg I WX | Z§ AT A WhAE
aeEt T AT o wwy By @ @
FgarfF gt fw st wrg v
faams #T @ § & *6f 7 781 ¥ 9
aaT FE W IR ATE 3 (ga)
gt 1 &7 aY wr¢ ava gy A% & W
§® TVa fed @ @ oA & oA
g g

Tio T wAET Sifgm o IT W
ga & Ofwd | g8y w1 aw@ wwwm
wrfgT & aga w=8t @ |

e WEE™ : sro 4gd § g
qET ¥ W A W FE @IE

To T WAGT Ffgm : WT F
ara & gue @I § T UL F 98 A0
A AradH w9 £

o AR W AR A
Ao e & TR T @



1637

1245 hrs

RE. RIGHTS OF SUSPENDED
MEMBERS—contd.

-Shri Buta Singh (Moga): I would
make a request on the point raised
by the hon, Member, Shri Bagri, re-
garding attendance of a Member of
the Public Accounts Committee. The
hon. Member has revealed the in-
formation that the Public Accounts
Committee is going to do something
beyond what is provided in the pro-
cedures of the House, there is going
to be an extraordinary meeting. I
think, under the circumstances, you
should kindly allow him to attend.

VW AT . F9 4% g qeqA
LR ST

12.45 hrs.

ADVOCATES (AMENDMENT) BILL
AS PASSED BY RAJYA SABHA

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhl
Raman): I beg to move for leave to
withdraw "the Bill further to amend
the Advocates Act, 1961, which was
passed by the Rajya Sabha on the
3rd November, 1965 and laid on the
Table of the Lok Sabha on the 10th
November, 1965,

Shri Hem Barua (Gauhati): He
asks for leave to withdraw the Bill.
May I know the reasons on account
of which he wants to withdraw the
Bill?

Mr. Speaker: The other Bill is be-
ing brought.

The question is:

“That Jeave be granted to with-
draw the Bill further to amend
the Advocates Act 1861  which
was passed by the Rajya Sabha
on the 3rg November, 1965 and
laid on the Table of the Lok
Sabha on the 10th November,
1965."

The motion was adopted.
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(Prevention) Ordinance
(Stt.)
Shri C. R. Pattabhi Raman: I with-
draw the Bill.

——————

.

12.46 hrs.

UNLAWFUL ACTIVITIES (PRE-
VENTION) BILL*

The Minister of Home Affairs (Shri
Nanda): I beg to move for leave to
introduce a Bill to provide for the
more effective prevention of unlaw-
ful activities of individuals and
associations and for matters connected
therewith.

Shrimati Renu Chakravartty (Bar-
rackpore): I woulg like to oppose
thig Bill.

o TW wAge Wfgm  (wewT-
A7) FAT B, T2 FIHT AGE & 7

Mr, Speaker: I have received noti-
ces from two hon. Members Shri
Tridib Kumar  Chaudhuri and
Shrimati Renu Chakravartty that
they want to oppose it. I can allow
one Member. First I will ask the
Minister to give his reasons for in-
troducing the Bill.

Shri Ranga (Chittoor):
prepared evidently,

Shri Nanda: I am prepared, fully
prepared; because there is not very
much to argue here, it is g patent
and sp simple, and one would not
expecy in this House that, when we
are bringing a measure designed to
safeguard the integrity and sove-
reignty of this country, there would
be any difference of opinion there we
may have other differences. This
Bill should have the full support of
the Members,

To explain the

He is not

purpose and the
principle of this Bill I would just
invite the attention of hon. Members
to an amendment which wag carried
out. I would refer to sub-clause (2)
of article 19. The Sixteenth Amend-
ment Act of 1963 empowers the Gov-

*Published in Gazette of India,
1-8-886.

E;r_aardinnry, Part II, section 2, da
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[Shri Nanda])

ernment tg bring in reasonable res-
trictions on the exercise of certain
rights which are conferred by Clause
(1) of article 19.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Secession only. This goes
beyond the scope of that Act.

Shri Nanda: Therefore, to that part
there is no objection. All right I
shall then proceed with the other
part,

Tlo T AT Afgan - wafa

T ®T WEHA A

Shri Nanda: This legislation might
have been undertaken earlier, but we
felt, we thought, we hoped that those
forces of secession would die out, but
we are now facing a situation—the
hon. Members know what is happen-
ing in a part of Assam there are
certain things happening in some
other parts also.

Shri Hari Vishnn Kamath: Lift the
emergency first,

Mr, Speaker: Let us hear him first.

Shri Nanda: I will now take up the
other part. Besides dealing “With this
question of secession, there is ~also
another part of the Bill, the purpose
of which is that if there is activity
aimed at overthrowing the Govern-
ment established by law, by fofce by
violence or by doing things in pursu-
ance of any influence of a foreign
country, these are things which should
be dealt with.

Shri Vasundevan Nair (Ambala-
puzha): They should resign now.

st wy fowd (q72) : w0 A
e g fafmgt & gt o< A= @
2

Shri Nanda: I reiterate that the
.principles of the Bill are fully con-
sistent with the Fundamental Rights
and are subject to judicial review.
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What further guaranteeg
hon. Member ask for?

Shri Tridib Kumar Chaudhuri
(Berhampur): The Minister has pre-
faced his remarks by referring to the
16th amendment of the Constitution.
I have no hesitation in saying that
this is not only a fraud on the Cons-
titution but it is also a very gignatic
fraud perpetratedq on the public con-
fidence also. You know that on the
18th May last the Government appa-
rently made a gesture restricting their
powers under the Defence of India
Act to certain parts of the country,
but here what they propose to give
wih one hand they are taking away
by the other. Apparently the Bill is
directed against secessionigy activities;
nobody could oppose it if it is really
against secessionist activities, The
real purpose of the Government is to
put on the statute-book on a perma-
nent footing the powers that they al-
ready had under the Defence of India
Act...... (An hon, Member: It “is
even worse than that).....In a cer-
tain sense the DOI Act is a temporary
provision; it is in force as long as
the Emergency is there. But here
these powers, these arbitrary and
dictatorial powers, fascisy powers, are
sought to be put on the statufe-book
on a permanent basis. The 16th
Amendment of the Constitution or
even before that amendment our
Constitution empowered the executive
to put reasonable restrictions on cer-
tain fundamental rights under article
19—freedom of speech, association and
all that. But at least there was this
safeguard on the reasonable restric-
tion; that at least ensured the power
of the courts for judicial review.
There have been a number of cases
in the Supreme Court and case law
is there that the very expression
reasonable restriction ensures justicia-
bility. But here under the proposed
section 16 of the Bill the powers of
the court are being taken away. This
means that article 19 of the Consti-
tution is being sough{ to b& amended
on a permanent footing. I am asham-
ed that a man like Mr, Nanda. ... (An
hon. Member: Shameless man like

does the
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Mr. Nanda) comes forward with this
Bill. It is a shame that while they
are now abrogating their powers or
restricting their powers under the
DOI Act, what they are really taking
now is much worse. We declare our
intention to
stock and barrel at every stage with
all the power at our command and
the whole Opposition is united gn this.

Shrimati Savitri Nigam (Banda):
Only lawless people should be afraid
of this Bill. Why are my hon, friends
afraid of this Bill?

Shri Tridib Kumar Chaudhuri: You
are a law abiding citizen so long as
it suits your Government.

¥ro TR wAET Aghr : g7 faw
aaurfas mmfe #¢ 2 AC Fga1 2
fr 4fF = fa= & 747 m@em A @
=t T 57 3 92 w9k 5w a4
¥ 34 F fas W # o o o Ay
T AFAT | IHIA TH AT T AT
fear “aw @ adwtfawar’, @t
s fr w5t 1 afFT ag fa= fas 3w
#r  aratfesar ¥ §9" W@ @A,
Tg AFR & aEANfREa ¥ & g9
war &, wEeEr W fr omadARe,
A N ¢4 TR FT JaAT A1, JT
ﬁmmg.ﬂtmmm
AEATE, 39 & faons ag faw sman 2
™ fad ag fa=r agi = & 7t a%an

wew wgry o fra fad oo
T |
Division No. 4
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oppose this Bill lock, -
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Tre T wAWGT Wfgm . gafaw
f& o & g € gEgfasa #
a9 F for gfqam & g7 Fe
1 e fear AT @ Y W F, L

Mr, Speaker: I have heard the hon.
Minister as well as pne Member from
among those who want to oppose it.
I wil] now put the quesfion to the
vote of the House,

Mo TR HAFT Aifgan : 71 Y
g0 g M | aF 7t o o A
AT |

TR WERET | A% GHET AT A
FTH AE A

Tre TH 'Fﬁ-lgi' ?ﬂFg:n: o #79
wfaat @1 qag w7 & AfwT 7 7 7
oY 7737 #Y AT AT A F4 |

wemw WY | T Alige gRW
&Y g\ Ad o7 A ogar &% fr o fegw
T @I | qE FAT7 FH A6 G I
T |

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
more effective prevention of un-
lawful activities of individuals
and associations and for matters
connected therewith.”

Lok Sabha divided:
13 hrs.
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Shah, Shrimati Jayaben
Sham Nath, Shri
Shanksraiya, Shri
Sharmia, Shri A.P.
Sharma, Shri K.C.

Sheo Narain, Shri

Shinde, Shri

Shree Narayan Das, Shri
Shyam Kumari Devi, Shrimati
Siddananjappa, Shri
Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Dr. B.N.

Sinha, Shrimati Ramdulari
Sinha, Shri Satya Narayan
Sinhasan Singh, Shri
Sonavane, Shri
Subbaraman, Shri
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Swamy, Shri M.P.

Swaren Singh, Shri

Swell, Shri

Tantia, Shri Rameshwar
Thenga), Shri Nallakoya

Thomas, Shri A.M.
Tiwary, Shri D.N.
Tiwary, Shri K.N.

Tiwary, Shri R.S.
Tripathi, Shri Krishna Deo
Uikey, Shri

Upadhyaya, Shri Shiva Dut
WVaishya, Shri M.B.

Valvi, Shri

Warma, Shri Revindra
Wirbhadra Singh, Shri
Wadiws, Shri

Yadab, Shri N.P.

Yadav, Shri Ram Harkh
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Alvares, Shri

Anev, Dr. M.5.

Bade, Shri

Bagri, Shri

Barua, Shri Hem

Basant Runwari, Shoman
Bhattacharya, Shri Dinen
Bhecl, Shri P.H.

Biren Dutta, Shri

Brij Raj Singh, Shri

Buta Singh, Shri
Chakravarty, Shrimati Renu
Chatterjee, ShriH.P.
Chaudhuri, Shei Tridib Kumar
Dasaratha Deb, Shri

Deo, Shri P.K.

Dwivedy, Shri Surendranath
Gopalan. Shri A.K.

Guota, Shri Indraiit
Gapta, Shri Kashi Ram
Gupta, Shri Priya
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Imbichibava, Shri
Kakkar, Shri Gauri Shanker
Kamath, Shri Hari Vish n
Kar, Shri Prabhat
Kripalari, Shri J.B.
Kumaran, Shri M.K.
Kunhan, Shri P,

Laxmi Dass, Shri
Limaye, Shri Madhu
Lohia, Dr. Ram Manohar
Mahananda, Shri
Mahato, Shri Bhajahari
Mancharan, Shri
Masani, Shri M.R.
Mate, Shri

Migra, Dr. UL

Mukerjee, Shri H.N.
Murmu, Shri Sarkar
Muzaftar Husain, Shri
Mair, Shri N. Sreckantan
Mair, Shri Vasudevan

Activities (Preven-
tion) Ordinance

1846

Omkar Singh, Shr
Pandey, Shri Sarjoo
Patmayik, Shri Kishen
Portekkatt, Shri
HKaghavan, Shri A.V.
Ram Singh, Shri
Ramabadran, Shri
Ranga, Shri

Reddi, Shri R.N.
Reddy, Shri Eswara
Sen, Dr. Rafien
Sezhivan, Shri
Shastri, Shri Prakash Vir
Singh, Shri Y.D.
Sivasankaran, Shri
Swamy, Shri M.V.
Umanath, Shri
Wenkaiah, Shri Kolla
Vimla Devi. Shrimati
Yashpal Singh, Shri
Yudhvir Singh Shry

Mr, Speaker: The result of the divi-  introduce a Bil] further to amend the
sigm is: Ayes 213t; Noes 63. The Ayes Defence of India Act, 1962

have it. Leave is granted,
The motion was adopted.
Shri Nanda: I introduce the Bill.

13 hrs.

STATEMENT RE. UNLAWFUL
ACTIVITIES (PREVENTION)
~ ORDINANCE, 1966

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): I beg to lay
on the Table a copy of the explana-
tory statement giving reasons for im-
mediate legislation by the Unlawful
Activitie; (Prevention) Ordinance,
1966, as required under rule 71(1) of
the Rules of Procedure and Conduct
of Business in Lok Sabha. [Placed in
Library. See No. LT-6586/66].

13.01 hrs,
DEFENCE OF INDIA (AMEND-
MENT) BILL*
The Minister of Home Affairs (Shri
Nxada): 1 beg to move for leave to

51 anrgl  gATY) O 0%
TIET FT A & | 771X & fans
wiqwamy wmar 29T &1 w9 aw IHST
fasig &Y @Y r7 7 7% ¥H AER
fa=r #1 s aga afi e 1 ar e
)

WERA WEAW ;. qg ¥ a1 Agr
#fa fawr ot Soreyw w @ W
gL '

st aww o ITET FRET (AT
""l?:ffa{l

WTTH WEET = AT AR

W1 §5 4T A1 oFESANE & & #i0

saFT AT qF Avfew W Fafrdte Fo

FradT 7Y 47% & fF 37 TEET o wU
FT &

Shri Nanda: I thought that what

I was doing was in line with the

wishes expressed by the House
generally. There were discussions
on this subject and at a certain

stage—it was on the 2Tth April—I

Shri H. E S_oy also wanted to vote fbr “Aye-s" vide his man_tion;mp_
*Published in Gazette of India, Extraordinary, Part II, section 2, dated

1-8-66.
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made a statemeni in the course of
which I announced the decision to
restrict the application of this Act
to certain border States and terri-
tories and for certain purposes con-
nected with defence. On the 18th
May, 1 made a further statement in
which I explained how the malter
was going to be dealt with. It is in
pursuance of that and on the basis
of the thing which I had announced
that this Bill has been framed. I do
not know what precisely is going to
be the objection. I heard that there
was something here—it was asked
whether we can apply it to some parts
of the country or not, when there is
an emergency. We have taken the
opinion of legal experts and their
opinion is that it is quite open to us
and it is valid for us to do that. I
do not see what objection is there.

Shri Tridib Kumar Chaudhuri
(Berhampur) : I hardly have anything
to add to what I had stated in con-
nection with the other Bill, except
this: when the Home Minister made
his statement with regard to the mo-
dification of the Defence of India Act,
we made it very clear from the Oppo-
sition side—we had consultations and
in the course of the consultations also
we made it very clear—that we are
not agreeable to the decision of the
Government with regard to the De-
fence of India Act. So far as we are
concerned, we want that the whole
Act should be scrapped and the em-
ergency proclamation shoulg be re-
voked immediately and forthwith.
So long as it is not done, we are
bound to oppose this Bill in prinei-
ple.

Shrimati Renu Chakravarity (Bar-
rackpore); T should like to add one
point. I entirely agree with the hon.
Member that as far as our party is
concerned, we are against the De-
fence of India Act and we want the
emergency to be scrapped. Now,
while bringing forward this Bill, they
ostensibly told us that they are res-
tricting its provisions only to border
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areas. But, from what we see in the

Statement oY’ Objects ang Reasons ap-

pended to the Bill, they are seeking to

have wider powers under the De-

fence of India Act. It is not restrict-

ed in the sense that they want to

show it to the world that they are

restricting the application of this Act

to border areas only. There is noth-

ing in the Bill' to say that they are

restricting it to the border areas. On

the other hand, this Bill is going to

give the Government wider powers

under the Defence of India Act and

the Rules. So, even by the objectives

of this Bill, we cannot support it.

Mo T FANET Afgan - (FE@marsg )

o areg § AT,

STEU WEYAT ; UF @Y A7 A govad
T AFAT AT,

Mo TW WAIET HMgT T
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WX E AT W T IN A AT A
AT & |
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H AT AT THTH AIE F ATS E

ST WEEA : R3ISAM AR gl
awar # wAfaam F fame
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Mr, Speaker: The question is:
“That leave be granted to intro-
duce g Bill further to amend the
Defence of India Act, 1962.”
The motion was adopted.

Shri Nanda: I introduce the Bill.
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1304 hrs,

ADVOCATES (AMENDMENT)
BILL.* 1968
The Minister of State in the Min-
istry of Law - (Shri C. R, Pattabhi
Raman): I beg to move for leave to
introduce a Bill further to amend the
Advocates Act, 1961,

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Advocates Act, 1961.”

The motion was adopted.

Shri C. R. Pattabhi Raman: I intro-
duce the Bill.

13.04% hrs,
RE. ° RECALLING OF EXPELLED
MEMBERS—contd.

=t woorw fag (F3d7) - mow
fadzs g, maq wgem . faT g
gt F1 are fawem wr g, I
AT A gwT A qg ATON & T
Z, a9 € 9% qa@ {0 gAn weqe
7 grar g, v fem sh AR d E ¥
ATAr ZAT FEEHE AR FT AT AT )
# gt 31 § 5 ma 31 AW w7
gifos qa faar Ja

Shrj Surendranath Dwivedy (Ken-
drapara): 1 would request you to
give permission, because, we are now
discussing an important motion, and
it woulg not look nice when they
have to remain outside. It is the de-
sire of the entire House; I request you
to let them in.

Mr. Speaker: 1 have no objection
and there is nothing that I have to
stand upon as a matter of prestige.
But the Members of the Opposition
should also advise their followers that
they should not behave in that man-

SRAVANA 10, 1888 (SAKA) No-Confidence Motion165

ner. How many times had I to ask
them not to do that but to sit down
again and again Is it required that
the Speaker should go on repeating
five, six, seven or eight times that a
Member shoull sit down?

Shri U. M. Trivedi (Mandsaur): I
also tried my best but unfortunately
some Members had walked out, It was-
not fair on their part. But still I re-
quest you to revoke your decision.

st geroite fag (3aT) : W #
B199 ¥ W% HI & a7 Sas! " fzar
AT |
Shri Surendranath Dwivedy: The
leader of the party has stated that
he does not approve of the action, and
he wanted to prevent him, but he
walked out, and he could not be pre-
vented. I would reguest you to re-
consider it.
Mr. Speaker: I have no objection.

13.06 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

Mr, Speaker: Shri H N. Mukerjee.

Shri Vasudevan Nair (Ambalapu-
zha): It is but fair that the Prime
Minister also is present in the House
when the motion of no-confidence is
taken up.

Mr. Speaker: 1 hope they have
taken notice of it. She will come.

Shri HA N. Mukerjee
Central): I beg to move:

(Calcutta—

“That this House expresses its
want of confidence in the Coun-
ci]l of Ministers.”

Mr. Speaker, Sir, this is on our
part a last resort step, but never be-
fore since Independence has Govern-
ment so deserved from Parliament
the order of the boot. Its record of

‘Pubigleci_in Gazette of India Extraordinary, Part II, Section 2,

dated 1-8-66.
1076 (Ai) LSD—§.
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infamy has truly exhausted the peo-
ple's patience and we hear cries of
anguish from all parts of the country
and from all sections of our popula-
tion, workers and Government em-
ployees and students and others, and
by this motion we ask Parliament to
do its duty.

It is significant also that exactly on
the eve of this no-confidence motion,
the Government hag come forward
with legislation which we were coun-
strained to have to oppose even at
the introduction stage, because that
kind of legislation is the blackest
possible which any Government which
pretends to democracy could put for-
ward in this House.

Devaluation and other recent go-
ings-on of Government have indeed
been the last straw on the camel's
back as far as our people are con-
cerned. They represent the biggasi
betrayal up to date of India's inte-
rest and even more of India’s self-
respect ang dignity. This country
which carries the load of the centuries
could have borne much, but it cannot
bear the affront to its honour and the
sell-out of our economic independ-
ence. I remember an hon. Meaiber
on the other side having said that
we are too many and just eannot
be sold out. He is right, but the
point is, when the sell-out is attempt-
ed in the interests of a clique that
fattans on the backing of predatory
international capital and its collabo-
rators in India, Parliament must be
stern and do its duty and punish
the culprits.

The sordid story of how devalua-
tion was decided upon will perhaps
never be told but the indications of
what had taken place are dirty
enough. The humiliating dependence
of those who have been pitchfcrked
into policy-making positions in this
country and cunningly condescending
to American guidance was patheli-
cally underlined on that black
Sunday in June when in betrayal of
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every decent canon of political con-
duct, devaluation was announced.
Perhaps two or three individuals in
the Cabinet, non-descripts in the
Congress Party, with little expertise
and less political understanding, who
had no right to commit the country
as they obviously did during their
trips to Deollarland, 'had taken the
initiative in this process of craven
surrender, but they seem to be very
much on the right side of the Prime
Minister and the whole uneasily
asso:ted lot of them are responsible
for this perfidious stab in the back
of Indian economy ang Indian inde-
pendence and the primacy of Pa.lia-
ment. They are unworthy and unfit
to govern the country and in all con-
science they should get out.

How can Parliament ever forget
the sequence of certain things which
took place? Repeatedly durinz the
last three month-long budget session,
the Finance Minister and the Flann-
ing Minister asserted that the Gov-
ernment was not going to devalue the
rupee. On the 17th February, the
Planning Minister—I do not &ee
him—

Shrimati Renu Chakravartty (Bar-
rackpore): Where is he? Why is he
not present?

Shri H., N, Mukerjee: This kind of
thing happens too often; this is just
one of the so many pinpricks they
give. On 1Tth February, the Planning
Minister in stentorian tones saia:

“The Union Government does
not propose to devalue the rupee,
speculation in the foreign press
notwithstanding. There is mno
question of devaluing the rupee
so far as the Government is con-
cerned.”

The Finance Minister piped in to the
same effect from time to time, Shri
Asoka Mehta, who takes the cake im
all this business, declared on his way
to the United States that he would
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refuse, the brave man that he was,
to discuss devaluation abroad. And
‘then, a mere three weeks after Par-
liument was conveniently bundled off,
the Government comes forward steal-
thily like a thief in the night to an-
nounce devaluation. It took the coun-
try’s breath away—the matter and
the manner of the decision. Thiz Gov-
ernment has not hesitated to treat
Parliament to deliberate and syste-
matic falsehoods persistently purvey-
ed over a period of time, The irony
of it is that while many of us on this
side are charged repeatedly with
having no genuine respect for parlia-
mentary proprieties, Government
poses as the paragon of parliamentary
virtue. This House has recently had
occasion to punish some of us and
suspend them from the service of the
House on account of their resistance
to the self-confessed tricks that Gov-
ernment hag planned to play on all
of us. This is a queer world; or else,
this kind of thing would not have
happened. This House, I say in all
seriousness, will be guilty of strain-
ing at a gnat and swallowing a camel
if opposition members continue to be
penalised, when Government's con-
tumely and contempt of Parliament
is condoned. It is terrible to hear
also—I wish Government comes for-
ward with a decisive repudiation—
that while Parliament was kept in
-the dark altogether, several interested
parties in India and abroad have
‘been given prior intimation regard-
ing the devaluation decision, ] know
this" Government will try to cover up
the traces of its erime, but it should
be common knowledge here in this
House that the decision to force India
down to her knees had been made by
the cloak and dagger aid-givers of
Americg long ago. The so-called Bell
Mission, led by a man whom a know-
ledgeable ex-Cabinet Minister is said
to have describeg as not good enough
to be a Deputy Secretary in this coun-
try, had reported at the end of 1964,
but was for a while given az short
shrift. Then the World Bank called
in its ally, the IMF, which put the
screw on when it got the chance to
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do so over repayment of IMF stand-
by credits. Open tricks followed and
we were ordered to put our economic
house in order, that is to say, in con-
formity with their dictates. When
our problems piled up with the Iado-
Pakistan confrontation ang the sud-
Jden death of Lal Bahadur Shastri,
who had been pgrowing into new
dimensions of understanding, they
found exactly the situation they were
waiting for, the time to apply sternly
what Eugene Black, an old World
Bank head, had called diplomacy of
economic development. In his well-

known book on the subject, he wrote:

“The relationship between eco-
nomic aid ang the secu.ity cof
western nations is indeed a direct
one. I have suggested that eco-
nomic should be the principal
means by which the West main-
tains its political and economic
dynamic in the under-developed
world.”

Now this western dynamic, this sub-
sidiary alliance which the Govern-
ment has entered into with the
United States in particular, impinges
on our economcy. Even this Govern-
ment jibbed at devaluation and
accepted the rest of the package
given to the Prime Minister during
her Uniteq States visit, the package
containing relaxation of controls,
import liberalisation ang such things,
in not so slow and searing stagcs. The
ultimatum came, as a note circulated
to Congress Members of this House
puts it, “Action on devaluation could
not be postponed as all further aid
negotiations hinged on it.” So, the
die was cast and the Finance Minis-
ter now dishes out fairy tale econo=
mics. The Prime Minister and her
more valiant colleagues made putrid
broadcasts and the country knows,
howsoever Government tries to pre-
vent its knowing, that the USA comes
in this manner to those who are or
who will be its pawns,

Are we expected in Parliament to
truckle down to the effects and impli-
cations of this stinking story? Do
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we not realise that the collapse of the
rapee—ming you, this devaluation is
only the beginning of the rot and so
many other steps would follow in
the wrong direction—the collapse of
the rupee will lead, unless we are
mighty careful, to the collapse of our
economic and eventually alsp our
political independence? It is crystal
clear that this Government hLas nei-
ther character nor the capacity
to rule the country. This Govern-
ment js an accessory to a crime
against our people and this House
cannot forgive them.

While naturally the Cabinet as a
whole, led by the Prime Minister is
tarred today with the same brush,
some outstanding performers among
them are today particularly in the
dock before the people. The first to
come to my mind is the Mirister
paradoxically of Planning whose book
learning is so formidable and who has
travelley so serenely perhaps ia the
company of the Prime Minister from

No-Confidence

Dogma to Pragma—I am coining
words—who has been a protagonist
for years of massive food imports,

since he was Chairman of a food en-
quiry committee, who glibly said
sometime ago that what we needed
was a year's plan holiday, who has
before an audience of technicians in
Bombay twitted the public sector as
a sacred cow he refused to cherish—
that same public sector to which a
nearly forgotten man called Jawahar-
lal Nehry had allotted the command-
ing heights of our economy and
in an elusive moment in Moscow his
daughter repeated that phrase. But
our friend here has broached a new
philosophy, which has fluttcred even
the sedate dovecots of Yojana Bhavan,
the philosophy of foreign aid as the
prop of our plan. He has succeeded in
nearly scuttling the Fourth Plan and
he will be blessed in some quarters
for this performance. I have got
neither the time mor the inclination
o give here an inventory of his re-
cent doings, but there iz one thing
-which strikes me every time I see
him. I am sorry, I do not see him

AUGUST 1, 1066

Motion 1656

now. Whenever I see him it comes
to my mind, here is the man who
advised the Americans about tie
virtues of back-seat driving, that is
to say. using us Indians in the role
of Shikhandi; here is the man who so
overwhelmed by a meeting of minds
m the United States perorated that
India would be opening up her womk
to foreign capital; here is the man
who had offered g torn mat to United
States capital for wiping its feet on
it before entering India almost in
the rolg of a new East India Com-
pany; he is today in the pillory and
I wonder if the country, if not Par-
liament, will ever forgive him,

And, what can one say of the Min-
ister of food imports. I see him
there, Sir, luckily the face which
lzunched a thousand food ships from
the United States. He waxed elo-
quent at one time, last November,—
you might have forgotten about it—
I am quoting his words:

“If we have to starve we are
prepared for that, but we won’t
go a begging.”

Despite all this—it is forgotten al-
together, erased from everybody's
memory in the Cabinet—he went
on to speak about a national
food plan with systematic pro-
curement and distribution of food-
grains, when he began his somer-
saults, that have not ended yet and
his assumption of shortfall has arisen
from two to eight million. then to
twelve million tonnes, which his Ame-
rica counterpart, with whom he has
hob-nobbed recently in the country,
now says is eighteen million tonnes.
In an essay which he has sent us
free—] reag it with interest—on de-
valuation, he writes on page 14—1I
am quoting his words:

“The goal in the relative long
run is self-reliance; the goal in
the immediate present is survi-
val."

Here is a Food Minister who in No-
vember was talking about 3 plan of
self-reliance, something like a new
Swoadeshi movement which we bhave
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been all asking for in this country;
here is a man who only a few months
ago writes in his own bhoolk—which
he sends us gratis, withoui having to
pay a paisa for it—that the goal in
the immediate present is survival. We
have to survive, that is what Le says.
We have been brought down to this
pass. Who in the country is respon-
sible for this, but the Government of
this land? How can the Government
get away from its responsibility? Is
it a joke governing a country like
India and saying all kinds of things
from time to time? That is exactly
what is going on. There is no reason,
he says, why indigenously produced
goods should go up in prices 2t all.
He does not know. Meanwhile he
recommends, what he cails, the
mighty task of refashioning India's
economic structure; refashioning, in-
deed, for his aim is to alter the pat-
tern of Indian economy and to yoke
it to the chariots of American free
booters who are now asking for their
pound of flesh by way of payment in
dollars. Since his Prime  Minister
doeg not either know or care, Parlia-
ment shqulg tell Shri Subramaniam
that the alternative is not that of star-
vation or mammoth PL. 480 imports
but lirited imports to be paid for and
strict implementation of accepter poli-
cies like the intensifiey procurement,
social control on foodgrains trade, land
reforms and greater incentive to the
tiller of the soil, stern action against
hoarders and profiteers, nationalisa-
tion for rice mills and such things.
The Food Minister is, of course, pur-
suing a policy of tie-up with the
United States, and our best econo-
mists fear the existence of an Ameri-
can vested interest in Shri Subrama-
niam’s plaintive yet slyly purposeful
exagegeration. What can one say.
He bears the name of a God of war,
but when I think of him “Subrama-
niam, thy name is subservience; that
is the point to which you have
brought. this country”.
Ap hon., Member: Kartikeya.

Shri H. N. Mukerjee: [ see my friend,
the Finance Minister, straying into
Congress from hi; accustomed forensic
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and financial haunts rather like a man
who carries the big drum which ano- .
ther fellow beats. He, naturally, has
not taken long to convince himself
that there is no shame in handing over
the economic management of the coun=
try to the World Bank. Politically
inconsequential, he still occupies the
centre of the stage, but in the wings
are more powerful people, bigger
fish who flourish in deep water like
my very good friend the Railway
Minister who has an eye on the elec-
tions and, therefore, preference for
the time being to keep in the wings.

And, of course, there is the Prime
Minister, sometimes slightly bewilder-
ed from the look of her but firm in
her support to new-fangled policies
and more to new-found proteges in
her Cabinet. She is welcome per-
sonally to whatever ideas she has got
and whatever company she chooses to
keep, but with that she has no busi-
ness to be the Prime Minister of this
country.

Mr. Speaker, Sir, I say this because
the Prime Minister cannot be unaware
of thé nagging pressures of those who
have openly made their aid, whose
extent is doubtful and whose quality
is worse as it is contingent op so-call-
ed monetary reforms. She obviously
does not see the irony of a situation
where devaluation of the rupee haa
been effected not to defend cur eco-
nomic frame by substituting trade for
aid but specifically and clearly for
securing even more aid in order to
be added up te the load which our
descendants in succeeding generations
would have to carry. Her Govern-
ment has neither the conviction nor
talent needed to nationalise banking
and the export-import trade. two steps
which could have rendered devalua-
tion unthinkable. They are incapable
of taking firm measures to discipline
the national economy on account of
dependance on vested interests and
not on the masses. They have ol the
faith and the purposefulness needed
to bring about higher production and
equitable distribution through effec-
tive steps towards socialisation of tho
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'basic means of production and a poiicy
control of the distribution machinery.
They have neither the inclination nor
the equipment which is mneeded to
prevent prices spiralling wunder the
manipulation of big business at whose
mercy it has placed the economy. It
can only be refrigerated elegance, in
which the Prime Minister lives, moves
#nd has her being, that iz perhaps
responsible for such glib statements
as “the rise in prices since devalua-
tion has been hardly noticeable”. Her
Minister of Commerce—is he here—
whose report for 1965-66 had explain-
ed how devaluation would not boost
Indian exports found himself in hot-
waters the other day over the issue
of rise in prices even of wvegetables,
edible oils, pulses, medicines, matches,
tobaceo and all sorts of thirgs that
everybody use. A post devaluaticn
survey reported the rise to have been
between 15 and 30 per cent in seven
-weeks. The Reserve Bank is slated
to have pitched on the figure of 7 per
cent as the rise in wholesale prices in
that period and I saw Congress news=
papers like the Amritg Bazar Patrike
of Calcutta of yesterday screeching,
very rightly, about the prices reach-
ing dizzy heights. Of course, there
has been set up, under the auspices of
our good friends in Governmiert, a
super-market, to be followed eise-
where by prototypes, where cars
congregate and the prosperous make
their purchases, combining economy
with excitement. This is a devil of a
joke, but T guess the Prime Minister
and her flock do not see it.

The Prime Minister, of courss, is
her father’s daughter. That i3, how=
ever, a meagre point of geneology
hardly worthy of any special signifi-
cance. But one cannot help reca’ling
that even ip his twilight days, when
perhaps he was doing certain things
under pressure which he would nct
normally have done, Jawaharlai Nehru
never swallowed certain things. He
could rouse himself to agbrogate the
VOA Agreement gnce its implications
in terms of the nation's honour and
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independence were explained. It is
ridiculous, of course, to expect any-

‘thing of the same soft from the pre-

sent Prim= Minister. After all, a; the
Information and Broadcasting Minis-
ter, she permitted, so everybody says,
a sort of modified VOA Agreement by
the backdoor, by authorising the
Amenecan Peace Corps memberg to set
up and work transmitters in our
countrysice. Perhaps she has solved
the daughier’s dilemma, but she can-
not ride rough-shod over things. She
cannot get away with reversing basic
policies and putting the nationaj eco-
nomy out of gear. Her entourage, so
largely composeq of political upstarts
and slimy bureaucrats, hand in glove
with Indian and foreign money bags,
may flatter her in a sort of smug
vanity, bu: it is unworthy of her not
to realise such obvious things as that
devaluation, or the notorious fertilizer
deal. or limitless food imports are not
only wrong in themselves but, being
alro fundamentally linked, are caus-
ing an erosion of our independence,
our dignity and our political morality.

This is seen in such things as Jov-
ernment’s acceptance of the Indo-
American Foundation, which is barely
concealed ettack on the inteliectual
angd patriotic intelligence of Indwan
education and an invitation for CIA
agents, about whom Shri Chagla ought
to be familiar with, to penetrat2 our
arademic and political life under the
grab of education and research. Even
mere egregiously it has been secn in
our country’s official attitude on the
issue of Viet Nam, which overshadows
avery other issue in the world today.
For quite some time the Prime Minis-
ter and all else in authority tried to
keep mum over the issue, not daring
tc irritate our wonderful aid+pgivers.
Then, with her proposals, or ideals, or
suggestions, whatever you may call
it, about peace in Viet Nam the Prime
Minister opened her mouth, only
however to discover during ner pere-
grinations abroad that she had put
her foot intc it.
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So, let there be no mistake about
it, there is going op for years now in
Viet Nam a horror war, launched in
deflance of every cherished principle
of international conduct and even of
humanity by the Pentagon. Their
owners, the American people them-
stives have raised their voice against
it. There have been giant demonstra-
tions, massive indictment by intellec-
tuals and others and even self-immo-
lation in protest by white Americans.
All bonour to them. Ewen before the
ciiminal bombing of Hanoi and Haip-
hong, and more recently of demili-
tarized zone between North and Scuth
Viet Nam, which India as Chairman
of the International Control Commis-
sion is supposed to safeguard, Bertr-
and Russel, one of the greatest men
in the world today, was so moved by
United State’s enormity that he made
& hroadcast in May to the American
soldiers fighting in Viet Nam, asking
them to give up the job and go back
home. He also proposed a tribunal of
Nobel Prize winners like himgelf and
others, eminent and most distinguish-
ed in the world, trying those who
were responsible for, what he calls,
American war cTimes in Viet Nam.
I would like to read to you part of
the broadcast made by DBertrand
Russel, which is very relevant, about
which most of us in this country do
not seem to be aware of. He says in
an early part of his speech—I am
quoting his words:—

“Wher. the United States first
btegan to intervene militarily in
South Viet Nam, the pretence was
made that the United States is
merely helping a Government in
Saigon put down subversion from
outside. But you American soldi-
ers have geen for yourself what
kind of governments have existed
in Saigon. They are brutal, cor-
rupt, dictatorial and completely
despised by the people. Why is it
that these governments have been
able to continue, one after ano-
ther, in Saigon, despite lhe fact
that the students, the women, the
villagers, everyone, risks life it-
8elf to overthrow them? The so0le
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answer is that the United States
is using its enormous military
force to impose on the peuple of
Viet Nam puppet governments
which do not represent them....”

Then he talks about horrors which are
being practised.
1 am. quoting his words again:

“The U.S. rulers have buiit an
economic empire which is being
resisted from the Dominican Re-
public to the Congo, and especially
in Viet Nam. Could you imagine
yourselves voting for Cao Ky? If
a foreign power opccupied the
United Stateg to steal American
resources for itself and if a traitor
government were established by
force, would you feel it was your
government? Worse than this,
because the Vietnamese people
are so determined and show such
fantastic heroism that the greatest
military power hag found it im-
possible to conquer them. You
American soldiers are trained to
use every moderp, weapon of war.
Your air force is flying 650 sorties
a week in the North.”

—this was in May—

“and the tonnages used in the
South are higher than those used
during the Second World War or
the Korean War.”

This is what Bertrand Russel says:

“You are using napalm, which
burns everything it touches. ¥ou
are using phosphrous, which eats
like an acid into those who are
in its path.

You are ustng- fragmentation
bombs and lazy dogs, which cut
up in pieces and lacerate women
and children in the villages hit
without discrimination. You are
using poison chemicals which
cause blindness, affect the nervous
system angd paralyse. You are
using poison gases which are list-
ed in army manuals of world wars
as poisons, and other gases which
are so deadly that even soldiers
with gas masks have been killed
by their own gas.”
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1 could quote so much more but I
have ngt the time, But the point is
that the Americans have been using
the worse possible weapons against
Asians and they have always used it
only against the Asians—the atom
bomb against Japan, the germ war-
fare in Korea and now in Viet Nam
germ warfare which was not so effec-
tive in the sub-arctic conditions of
Korea but which in 'Viet Nam ip the
sub-tropical conditions are particular-
ly powerful. You may not believe
these, but these are statements which
have never been rebutted. The
Gandhi Peace Foundation, to which
sometimes ¥ have the honour, with
my friend, Professor Ranga, to be in-
vited, has prepared a document list-
ing the atrocities which are reportedly
being committed by the Americans in
Viet Nam. Of course, from other
sources we can get the information.
American journalists, Australian jour-
mnalists have given reports which have
percolated into a Secfion of our press.

What is happening and why is all
this happening to a small country like
South Viet Nam with a population of
14 million, less than one-thirtieth of
the population of this country? The
cost of United States in South Viet
Nam in 1965-66 was 13,000 million
dollars. They have got 270,000 Ame-
rican soldiers there. They are saying:
we shall send 400,000. If they send
400,000 the cost would be 21,000 million
dollars, which is a great deal more
than the total gross national product
of this country, spent in one single
year by the Americans in order to
crush the freedom instict of the Viet-
namese people. This is the kind of
thing which is happening.

I remember the occasion when the
House was unanimous, when the use
of napalm bomb by the Americans
came into the picture, except for a
fringe which looks upon India as hav-
ing a boundary on the Mekong river
or somewhere, the entire House was
unanimous in indignation against this
kind ef thing which has been taking
place it Viet Nam. The TUnited
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States' imperialists have challenged
the world to question its divine right
of intervention. What is the reaction
of our Governmert, 'a Government
which is responsible as Chairman of
the International Control Commission,
to report to the world at least as to
what exactly is happening in that part
of the world? I remember, the Prime
Minister on the 30th of June made a
speech in Bombay, expressing her con-
cern over United States' bombing,
which was now being extended to
Haiphong and Hanoi.

At Calicut she made a statement on
the 2nd July giving an impression
that perhaps she should not get in-
volved foo directly in this dirty busi-
ness. Then something happened ard
the mystery needs to be explained.
On the Tth July she made certain pro-
posals. She suggested a meeting of
the Geneva Conference unconditional-
ly, not having consulted anybody who
mattered. Then she said on July 16
in Moscow, “Solution only within the
framework of the Geneva Confer-
ence of 1954”. In Parliament she said,
“Convene a Geneva type conference”.

She goes on making all kinds of
statements, but in the beginning on
the Tth July she sullied the face of
India by making a proposal withou!
carefu] thought. She went to all
kinds of countries, like the UAR,
Yugoslavia and the Soviet Union, and
nowhere, in no country, did she get
the slightest support because they
thought that it was trying to produce
something like an alibi for the Ameri-
cans; except Britain which is always
holding the baby for America when-
ever America wishes her to do so, no
other country came forward to sup-
port her.

Why did she make this kind of a
proposition without eareful thought?
Somebody called it “kindergarten dip-
lomacy”. Who were the advisers who
told her to do this kind of a thing?
Why plunge in the waters whose
depths you do not understand? Why
not take a moral stand which you
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have taken all the time without getl-
ting yourself in difficulty as Chair-
man of the International Control Com-
mussion? Why could you not say cer-
tain things which could have been
sald without any kind of difficulty?
Is it all because the new projects loan
is a gort of a Damocles’ Sword harg-
mg over our head and the United
States is revelling in a puppet show
to which our foreign policy seems to
be reduced?

Not long ago when the hush-hush
negotiations with Washington were
going on, the Prime Minister made
the surprising statement which in
effect implied that it was not possible
in today's circumstances to ask the
Americans to withdraw from Vietnam.
She spoke in America about the Presi-
dent being a man of peace whom she
admilred greatly because of his pur-
suit of peace at a time when all these
enormities and barbarities were tak-
ing place. In Moscow she pleaded for
a lenient treatment of American pilots
who had gone over in defiance of
every canon of international law to
bomb Hanoi and Haiphong, but she
did not plead with President Johnson,
at least not to the knowledge of any-
body, in regard to the stoppage of the
brutalities which have been accumu-
latgd for so many years now in this
part of the world.

We have travelled a long way from
positions built up over 17 long years,
that of standing firmly and uncompro-
misingly by the victims of imperialist
aggression. That reminds me that
‘imperialist' is now a word which the
Prime Minister sought to define or
rather leave undefined in a very, very
different way from what she had
learnt in the bag old days when her
father wrote letters on world affairs
10 his" daughter.

The Prime Minister should know
that expression of platonic regret
coupled with what is virtually acquie-
scence in United States barbarity in
Vietnam falls entirely short of the
-‘country’s  expectation and blackens
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Indiaf image everywhere. The
Prime Minister should remember that
we should think of our fellow suffer-
ers in countries who have fought
sgainst imperialism and who pow dis-
cover they have to fight still for the
fulfilment of their hard-earned free-

“dom. It is a pity that it was left to

an Indian employee of the Foreign
Office to be the first diplomat from
the non-aligned world to propagate
the Washington lie that South Vietnam
was a sovereign and independent
country and, further, that United
States, bombing of Hanoi and Hai-
phong should induce North Vietnam
to agree to negotiations. This was our
man, our Consul General in South
Vietnam. When the Prime Minister
was asked about it in a press confer-
ence, she hum-hummed and haw-
hawed, hesitated, almost quibbled;
then, of course, she had to say some=
thing. I want to know: Has he been
recalled? He seems to have come
back. Why has he not yet sacked?
How long are we going to tolerate
such pseudo-fashionable riffraff func-
tioning as our diplomatic representa-
tives in very sensitive areas and al-
ways queering the pitch for Indian
diplomacy to function?

Let the House warn the Prime Mini-
ster. She never even wishpers the
name of the South Vietnam Liberation
Front as a factor in the situation. She
hardly ever names who is the aggres-
sor in Vietnam. who is the foreign
presence in Vietnam. She has not yet
commented officially, nor her Govern-
ment—Shri Swaran Singh or anybody
—on the World Court judgement
which is scandalous in regard to the
case of South West Africa. The more
Government moves away from our best
traditions, from conviction and ideal-
ism and the strength that it gives, to
the present degeneration of make-shif*
pragmatism and double-talk, we would
be going from one clarification to an-
other, from one deceipt to another and,
not too distantly, from drift to disaster.

In regard to Vietnam I have heard
my people’s voice, not in the corridorg
of perverted power in New Delhi, but
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in Calcutta'’s streets that have echoed
recently to the call of our poets angu-
ished by US atrocities in Vietnam and
yet elevated by Vietnam's heroism.

¢ Jeraz wfaow faaaais, fauaam
EJTEHAIMT A 0F 717, favaaiy,
faagam,
AT A8, WTRTL 79, fagam, '
fasgmm 1"

(Unceaselessly our fight for
freedom, Vietnam Vietnam; It is
another name for freedom, Viet-
nam, Vietnam; Your name and
my name is Vietnam, Vietnam)
(Laughter).

That is why white men in America are
burning themselves to death in pro-
test against that barbarity, You
may laugh. You may not have
the sense; some people do not have the
sense to understand why white men
in America are burning themselves to
death protesting against the enormity
of the conduct of their own rulers.
We do not have to think in that way,
but our rulers do not even have the
desire to say something which would
have been morally acceptable to this
country and to the world.

I know I cannot call back this gov-
ernment to sense and sensibility; I can~
not call back this Congress Party to
sense and sensibility. I know that in
the mistaken hope that by playing
up the danger from Communism India
can get massive US aid on Marshall
Plan scale, the Prime JMinister has
stressed that the conflict with China is
ideological, an approach which her
father had scrupulously avoided. She
has even talked about the containment
of China and of Communism. I have
heard that at the Pentagon entrance
there is a bust of a former American
Defence Secretary, Forrestal, who was
s0 . bent on containing Communism that
he went off his mind.

The Government has launched, as a
harrowing half-year has just concluded
testifying, a massive attack against the
people everywhere. In the UP where
the Congress writ ran and will never
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run in the future, in West Bengal, in
Kerala and elsewhere the voice of the
people has been heard. People will
fight back the dire consequences of
devaluation on the life of the toiling
masses. At the last Indian Labour
Conference the working class has given
notice to the Minister of Labour.

This growing surrender to the Unit-
ed States was invariably accompanied
in every country, where this has occur-
red, by utter suppression of democracy.
That is why we have got the latest un-
lawful activities’ Ordinance now to be
turned into law ostensibly directed
against secessionist activities. It is an
evil omen angd a child of devaluation.
I find in it the definition of ‘unlawful
activity’ including a sweeping clause—
Shri Nanda should listen—regarding
activities intended to overthrow the
lawful government. He is sitting next
to a jurist; he is supposed o be a
jurist. Th2 intentiong of the Opposi-
tion are to be punished. The police
state mentality is growing but the peo-
ple cannot just give in.

Jobs have to be done but the Gov-
ernment does not do them. The Cong-
ress is having a fight. I do not know
how the Congress is carrying on its
fight, but in a dogfight every dog gets-
beaten. Please remember that. Look
after the hundred crores of rupees of
foreign exchange secreted, that Shri
Khadilkar talked about. As a member
of the Santhanam Committee he ought
to know about it. Make sure that the
ministers at least turn over their
foreign-exchange assets to Shri Sachin-
dra Chaudhuri. Stop all talks about
wage freeze ang the like. Link dear-
ness allowance to wages. You did not
funk when allowing big money to have
a bounty of bonus shares and so many
other things. Come forward, Mr. Fin-
ance Minister, to catch the tax thieves
and others who have put it in the C. B.
Gupta Rs. 65 lakhs Fund or something.
This is black money all the time. Find
out the sources and punish them. Do
not come and put yp a sombre face
and tell us that you are doing all that
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you possible can. Go and do it, catch
the thieves who are operating all over
your Congress territory.

Above all, remember what one of
your Members said in the last session:
Don't make India another Brazil. He
asked: Are we to be another Brazil
or are we to be India? This was said
by a Congress M. P. in the last session.
Let us be India; let us have new
Swadeshi movement; let us have self-
reliance—not in the mad way in which
Government is opening the flood gates
to imports. One order of the 21st June
made a staggering list of 59 industries
where imports have been relaxed. Of
course, let us remember a thing like
what Dr. C. V. Raman has said: We
stand on our own legs and let us be
fearlessly independent. If we have
time, let us remember Mahatma
Gandhi: Ahimsa was a method; non-
violence was a means, method and an
instrument of action but the spirit was
Abhaya, fearlessness—shed all fear. I
see people laughing; I know none of
them wag visible and none of them
participated in the national move-
ment, ... (Interruption).

Shri Prabhat Kar (Hooghly): Most
of them, thise maharajas and lawyers,

never participated in the mnational
movement, They will not appreci-
atc this.

Shri H. N, Mukerjee: I know how
Gandhi and Nehru are being laughed
at by the people. I know how memo-
rials of these great men are being
scuttied by those who are in position
of power and affluence in this country.
I ask you to recall the message of
Gandhi; Abhaya, more than Ahimsa,
fearlessness; fearlessly proceed with
your duty. I know it is a ery in wild-
erness when ] see the kind of audience
that is before me. This Government
is inefficient, insensitive and corrupt.
It has no moral right to stay in office
a day longer in spite of its majority
in this House.

Let us act once in a moral manner.
Let us show to the world the strength
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and the reality of the kind of a feeling
which is there all over the country.
This Government has forfeited the
confidence of the people.

Mr, Speaker: Motion moved:

“That this House expresses its
want of confidence in the Council
of Ministers."”

Now, about the time-limit of spee-
ches, the ordinary Members may have
15 minutes and the spokesmepn of the
groups may have 20 to 30 minutes.
Shri Harish Chandra Mathur.

Shri Harish Chandra Mathur
(Jalore): Mr. Speaker, Sir, if you just
take away the fury, the storm and the
noise of my hon. friend's speech, you
will see what is left and what it boils
down to. I do not propose to deal
with this sabre-rattling, this rattling
of the exploded guns. When he was
at his best, when he was at the climax,
I was wondering whether he was mov-
ing a No-Confidence Motion against
this Government or the American
Government. (Interruption) I
have no objection to his strong feelings
against the U.S. Government. 1 al-
ways see him at his best. When he
was at hiz best, he was all the time
pre-occupieq with what is happening
in U.S.A. and Vietnam,

13.54 hrs,
[Mr. DepUTY-SPEAKER in the Chairl

Mr. Deputy-Speaker, Sir, the Gov-
ernment and the leadership of the
Party has left nobody in doubt re-
garding our attitude on the happenings

in Vietnam. We, of course, s the
Chairman of the I.C.C. have got to
exercise certain restraint. The Prime

Minister cannot be expecteq to speak
the same thing as my esteemed friend
Prof, Mukerjez can or as I could
Let him understang that this House
has gccepted more than once—we have
stated it clearly gnd unequivocally—
that the solution to the Vietnam pro-
blem does not lie through the mili-
tary aggression or through the mili-
tary activities and that it lies only
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through negotiation, that it is a poli-
tical problem which wil] have to be
solveq thay way. Nobody denies that.
This House has accepteq that it lies
within the framework of the Geneva
Agreement gnd that exactly is the
position which the Government has
taken all thre time.

While the No-Confidence Motion in
-the real sense does not make very
much sense, because there is not that
purpose, there is not that agreed pro-
gramme, there is not that agreed
solution, still in spite of all this 1
do not want to take the Motion of
No-Confidenee lightly. I want to take
it really very seriously. The country
is faced with a grave situation =nd
it demands of us all, whether sitting
on this side or on that side, that we
have a clear and objective critical
analysis of the situation which is in-
taining in the country, the problems
which we have to face, the program-
mes which we have to draw up with
a clear vision and which have got to
be executed with vigour and effecti-
veness. Therefore, I do not want to
enter into all these fine professorial
phrases whichr he can gfford. But let
us, because we want to find what the
ailment js, fing out where we stand,
what are the difficulties in our econo-
mic situation, what are the gifficul-
ties in our foreignp affairs and all
that and what we have got to do
about that.

My hon, friend from the Swatantra
Party who had participated earlier in
the discussion devoted most of his
speech to the economic situation be-
cause we were discussing the econo-
mic situation. Prof. Mukerjee, in his
.earlier part of his speech, also talked
about gevaluation. Of course, they
talk at a tangent; they talk at diffe-
rent purposes—I can understand that
—but 1 do not want to make much of
that and I do not want to gain any
debating points over these people.
Let us understand what the situation
actually Is.
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My frieng says that this decision of
devaluation has been taken uynder
some duress. That is the only grave
and the main charge levelled by the
Communist Party. It can be said
that under the compulsion of certain
circumstances, we have taken the de-
cision. But whether the decision has
been taken because of certain pres-
sures from U.S.A. or from the World
Bank or from the I.M.F. whether it
is so or not, T do pot know I think
Mr. Mukerjee has certain knowledge
which he has pot imparted to the
House excepting the rhetorical phrases
which he used.

Let us examine the things criti-
cally and analytically. This problem
has been there before the country for
two weeks. We have been faced
with certain difficulties,. My friend
says that this decision has been taken
under pressure. But the Swatantra
Party’s stand is not so. According to
them. it is the last 15 years economic
mismanagement which has led to this
state of affairs. Is it really so? I
will deal with both of them while I
deal with the economic situation and
the devaluation.

Mr. Masani’s main point was that
the controls had killed enterprise and
fostered corruption, profiteering and
politica] patronage. My friend wants
control al] the fime and he wants
control through the bureaueracy which
he condemns gll the time. Let us nn-
der=tang the inHerent contradiction in
what my friend wants. My {friend
from the Communist Party wants that
there should be controls at every
stage,

Shrimatj Renu Chakravartty: Wher-
ever there are shortages, we have said,
you should have controls.

Shri Harish Chandra Mathur: You
have not said, wherever there are
shortagpes—You want controls all
along the line.

The present state of bankruptev,
according to Mr. Masani, is the result
of what had been done during the
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last 15 years in spite of the warnings
being given from time to time. 1
think, Mr. Masani will not under-
stand what I say. But possibly he
will understand the situation much
better if I give him the factual posi-
tion. I am not putting the factual
position from the governmeht record
but from what the Federation of Indian
Chambers of Commerce and Industry
says. What goes the top-body of the
industrialists angq that traders say?
In a booklet which they have circu-
lated, possibly all the Members have
got it, there is a heading, ‘“Whither
Rupee” where they have said that un-
ti] 1962 price rise was within rea-
sonable limits. So, it is not the 15
years mismanagement according to
them glso. It is only since 1962 that
things have happened in such a man-
ner that there have been such distor-
tions which have come into our eco-
nomy which are responsible for the
present-day situation. That is what
Federation says. This is what every-
body else says. What has been ihe
price rise? After all, it is very serious;
it is responsible for all the ailments
in the country. What has been the
price rise from 1951-52 to 19627 Tt was
hardly 20 per cent. 2 per cent is un-
derstandable in any developing eco-
nomy. You take any country, whe-
ther it is a developed country or 2
developing country, everywhere, in
most of the countries, the prise rise
has been not ]ess than 2 per cent a
vear and so is the case in this coun-
try. As a matter of fact, we have
passed through three Plans, The
First Plan was approved by everybody
in the House; pobody raised any ob-
jection. Even when we were dis=-
cussing the Second Plan, we alwayvs
talked about the First Plan. The
First Plan was considered to be very
good. (Interruptions).

14 hrs.

Mr. Ranga will understand tha his
objection was to the public sector pro-
jects, to the spending in the public
sector and he wanted to give a greater
fillip to Agriculture. That was the
character of the First Plan
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Shri Ranga (Chittoor): That was
my objection then. I did raise myv
voice against the First Five Year
Plan.

Shri U. M, Trivedi (Mandsaur):
The First Plan was never discussed
here.

Shri Harish Chandra Mathur: What
was the position jn 19567 ° Let me
again put it to the whole House. The
record will bear it. What was the
position in 1956 when we were at the
end of the First Five Year Plan? Our
price index was 100 at 1952-53 jevel;
in 1956 it was 92:5. It had come
down because it was a bumper year,
because it was a good agriculturai
year. A gooq agricultural year, goes
count a considerable lot in our econo-
my. The price rise, investment and
every thing went on very well upto
1962. And it is here that my friends.
more particularly my Communist
friends, have to understand as to what
happened. What happened in 19627
There was the Chinese aggression. 1n
the wake of the Chinese aggression,
according to the demang of every cne
in this House, we had to gear
up our defence and We had to spend
a much larger amount on our defencc.
On defence we were spending, say.
about Rs. 350 to 400 crores and we
haq to jump to Rs. 800 crores; it had
to go up even to Rs. 1000 crores.

Why I want to remind my Commu-
nist friends in particular js that I
want to take them a )ittle earlier, to
those days, when in the USSR tnat
great October Revolution took place.
In the wake of that great October

Revolution came the Iron Curtain
because therg were certain
Western democracies—you  may

cal] them imperialist powers or colo-
nial powers—which wanted to sabo-
tage—that is an jmportant point to my
mind—the new social order which was
rising in USSR and those people had
to shut out all the influences from
outside ang had to raise the Tron
Curtain to have their own develop-
ment, to kave their own economy.
Those imperialist powers wanted to
sabotage that social order. Exactly
the same history is being repeated
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now. Let it Dbe understood
that in 1962 the Chinese Plan
was to sabotage the democratic set
up in this country, in this part of the
region, and the planned economy
which we had undertaken and they
have willy-nilly succeeded to a little
extent in this matter.

Shri Vasudevan Nair: He 1must

know how the young socialist State
withstood it, not as we are doing it.

Shri Harish Chandra Mathur: Let
him understand why I am saying this.
Let him understand how those people
wanted to sabotage. Here was a defi-
nite, clear-cut plan by a Communist
country, whether for ideology or whe-
ther for this reason or that - reason.
But the reason was obvious and clear:
they wanted to sabotage the democra-
tic functioning of this country; they
wanted to sabotage the developmental
set up and the planned development
which we had adopted in ihis coun-
try. The who'e trouble has followed
from that. If our Communist friends
realice this, then half of the trouble
of this country would be solved.

Shri Vasudevan Nair: Are you
going to save yourself by zoing into
the lap of Americans?

Shri Harish Chandra Mathur: We
have to spend so much of amount on
defence, It is the duty of every one
of us in this country to safeguard its
security. We have, under compulsion,
to spend about Rs. 500 to GO0 crores
more a year because this aggression
from China has not ended till now.
Let us also not forget that we are
willing to ta'k to China, but China
is not willing to talk even on the
most reasonable Colombo Plan pro-
posals. And funny questions are be-
ing asked of the Ministerd, “what
are you doing”. Let them understand
that China is continuing the aggres-
gion by ocrupying our land; China is
further continuing that aggression by
egging Pakistan now. Pakistan is
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wanting to gdopt those bullying factics,
aggressive tactics and guerilla tactics.
We have got to be warned against.
Even this week it was China which
had clearly indicated that they would
support Pakistan. Support Pakistan
in what? Is it anybody's claim here
that it was India which committed ag-
gression? In such a clear manner it
is evident on the cards; by all evi-
dences it is known to every one sit-
ting in this House, but my friends
have never condemned China for tak-
ing this posture and for taking this
attitude of supporting Pakistan—now
all the materials are being supplied
to them. They were condemning’ all
the time the United States of America.
1 never heard a word about China
from Mr. Mukherjee’s voice today
when it is most topical, He was talk-
ing about America supplying arms
and ammunitions to Pakistan. Why
should he not say that China is doing
the same thing? China, which is our
neighbour, is a far greater danger
than the Americans. The whole ron-

demnation is against the United States
of America.

Shrimati Renu Chakravartty: We
do not say that all that China has
done is rightt We also do not say
that it is a much greater danger than
the United States. What is your solu-
tion? Going into the lap of Americans
in order to stop China?

Shri Harish Chandra Mathur: I
am always a game for all interruptions
and that is why I gave an opportunity
to interrupt and say something.

Is it my sister's contention that in
today’s context China is not posing &
greater danger to this country? We
can sit together and take a derision.
It is certainly posing a greater danger.
It even the right Communists cannot
see the light, then the danger is cer-
tainly greater. We have to under-
stand this.
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Shri R. S, Pandey (Guna): Both
are one. There is po distinction bet-
ween China-supporters and Russia~
supporters.

Shrj Harish Chandra Mathur: Let
us see what has happened further.
We say that we have been spending
beyond our means; we have done this
and we have done that. What have
we achieved during these 15 years?
That has got to be understood. We
have got here a Constitution. The
OConstitution tells us of certain Con-
stitutional responsibilities that are on
us. Take, for instance, Education.
What has happened in Education?
The number of children at school has
risen. I will give certain facts so that
we may be able to draw certain con-
clusions, so that they may serve for
the future debate on the very two
points which have been raised both
by the Swatantra as well as by the
Communist Party. What are the
achievements that this Government
has made during these 15 years? The
number of children at school has
risen from 23 millions in 1950-51 to

68 millions. Today 2 million teachers
are there. We talk of governmental
expenditure! The number of coliege

students has risen from 3 lakhs to 15
lakhs. Admissions to engineering
colleges have risen from 4700 to
23,000; admissions to polytechnics are
48,000. There are 12000 scientists.
Mr. Depuiy-Speaker, this is our
heaviest bill in our developmental ex-
penditure and we have yet not been
able to fulfil the Constitutional obli-
gation about which every day there
is a talk that we should have provid-
ed by now primary education for each
and every child in this country. When
we discuss matters in this House, I
do not know of any Member who has
not asked for further development,
whether it is power or irrigation or
education, whatever it is. We want
more and more of each one of these
things, because the country needs
them.

You will be amused to know that
in a very backward place in Rajas-
than, called Jalore, we had a great
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agitation last month. It was a very
great agitation, The bazar remained
closed for five days, and the whole
district was at a stand-still. And what
was the demand? The demand was
that we must have a college there this
yvear., That was the main demand of
the entire people. If we give them
a college, then we should have a big
building for it. There is no college
in the district even to this day, That
is why this agitation was there. Again,
thousands of primary schools, middle
schools, high schools and higher secon-
dary schools are demanded. People
are coming forward with donations
from their side for starting these
schools, and yet we are unable to
meet their demand; in spite of all
the co-operation which they are offer-
ing, we are unable to meet the full
demand. Every Member of Parlia-
ment wants that something more
should be done, and the Constitution
demands that something more should
be done in this matter.

So, along with defence, we have
had these developmental activities
going on. My hon. friend Shri M. R.
Masani had said that both the things
could not be dealt with together and
such a thing was impossible. His ar-
gument was that after the Chinese
aggression we should have gone ahead
only with defence and we should have
ignored development. In other words,
he said that we could not have both
at the same time.

Shri M. R, Masani (Rajkot): I had
never said so.

Shri Harish Chandra Mathar: After
all, what is the development which
we want? As a matter of fact, what
I have been quarrelling about with
the Prime Minister for the last one
week has been this; I have been tel-
ling her that we want a little addi-
tional fund for the rural water sup-
ply programme, which we have not
been able to take up so far. Again,
we want rural electrification for lift
irrigation and for agriculture purposes.
These are the demands which are be-
ing made.
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In this context, it would be just
right to point out what the achieve-
ment has been, whether this Govern-
ment is bankrupt, whether it has let
down the country or this Government
has poured everything down the drain
and so on. The fact is that the ex-
pectation of life has risen from 32 to
more than 50. (Laughter). My hon.
friends may laugh at it. But that is
the truth. During these three plans,
we have provided employment to
about 28 million people, and yet we
have an army of unemployed people.

Arguments have been advanced to
the effect that we need not have all
this heavy machinery and so on. But
what has been our achievement? Take
the case of iron ore. From a produc-
tion of 3 lakhs tons, we have gone up
to a production of above 15 million
tons now, and we are exporting it
now. Iron ore happens to be the
fourth largest item of export, and we
are getting about Rs, 78 to 50 crores
from those exports. In the case of
machine-tools, the production was
0-63 tons before, and today it is 53-97
tons. We were manufacturing 2,900

railway wagons before, but iow we |

are manufacturing 24,300. The pro-
duction of cotton cloth has gone up
from 4215 million, metres to 7445 mil-
lion metres. The production of sugar
has gone up from 11 lakhs tons to 32
lakhs tones.

Shri Kashi Ram Gupta (Alwar):
Let him compare this with :he popu-
lation rise.

Shri Harish Chandra Mathur: The
production of sugar has gone up from
11 lakhs tons to 32 lakhs tons; where-
as the population rise has been to the
extent of only 30 per cent sugar pro-
duction has increased by about 250
per cent,

An hon, Member: Only sugar.
Shri Harish Chandra Mathur: That

is also an item where my hon. friend
is talking of scarcity.
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In regard to foodstuffs, too, the
same position will hold good. The
production of foodgrains has increas-
ed by 68 per cent, whereas the popu-
lation rise has been only to the extenr
of 30 or 35 per cent. The plain fact
is that our people were living at a
semi-starvation level, and those people
have now started eating a little more.
That is perfectly right, and we have got
to provide food to them. We have not
only to think of the additional muuths
than we are going to feed, but we
have also got to take into considera-
tion the fact that people will want to
eat a little more, they have been liv-
ing at & semi-starvation level for
years and now they want to eat a little
more. Even today, out of the J0 per
cent of our people who live in the
rural areas, about 15 to 20 oer cent
at the bottom are in a very uniortu-
nate and wvery miserable condition.
The next 40 per cent above that level
who were hardly getting one meal
before are now getting two square
meals a day. Nobody can deny that.
That is the reason why the demand
for food has gone up and it will go
up in the future also, and we should
be prepared for it.

Again, let us take the case [ some
small items. In the case of 7ans, the
production has gone up from 2 lakhs
to 14 lakhs, in the case of sewing
machines, from 33,000 to 3 lakhs, in
the case of radio sets from 54,000 to
5 lakhs, and in the case of automobiles
from 16,000 to about 7 lakhs. Sa,
whether it be the one field or the
other, we find that everywhere pro-
duction has been increasing.

Now, we have fallen into a vicious
circle. It is unfortunate, And wc
are faced with growing difficulties.
These difficulties had started from
1962 onwards. I hope everybody
understands what the plap behind
the 1962 Chinese aggression nas beem
It is an aggression which is being con-
tinued even till today.  After 1982,
again in 1965 we had another iggres-
sion and this was from Pakistan.
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Then, we had two bad years of

drought. We have to face all 1hese
difficulties now. '

When the question of devaluation
came—] am here to give my explana-
tion—I said that it was a great blun-
der to have agreed to devaluation, not
because I supported any of the argu-
ments advanced by the Communist
Party or the Swatantra Party but be-
cause of other reasons. There is noth-
ing which I would tell outside whe-
ther in the executive committee or at
the party meeting which 1 would not
say here. I told them; ‘I understand
that vou have taken this decision with
the best of intention; I quile agree
with you on that’, and I very much ap-
preciated the Prime Minister’s stand
in that connection. Some of us had
felt that this should not have been
done in the wake of the elections
‘because that would certainly create
trouble for us all over , the country.
And the Prime Minister's stand was
that the country was more important
than the Congress Party and its
chances of success in the elections.
“That was something which I had to
appreciate.

But my point is that there can be
differences of opinion. We have to
see whether we are in chronic diffi-
culties or we are in temporary diffi-
<culties. People say that in a deve-
loping economy, once the prices rise,
they never come down. As compar-
ed with the price index of 100 in the
base year 1951, the price index in
1956 came down to 92.5. I would sub-
mit that the prices in this country are
not governed by industrial produc-
tion at all but by agricultural produc-
tion. I would, therefore, suzgest that
we should tie our economy and tie
our thinking to food produciion. We
are facing all these difficulties ol price
rise etc. because there had bzea two
bad years of drought. If we have
bumper crops successively for twe
years. I have not the least doubt that
everybody here would forget what

be has said today, because the whole

situation wil] then change.
1076 (Ai) LSD—T.
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On the question of devaluation, as
I have already said, I told the Gov=-
ernment at the party meeting. “You
have made a blunder, it is not by im-
porting moré of consumer goods or
more for consumer industries that
you are going to help in improving
the situation’. Here, I may tell my
hon. friend that we are in an absolute-
ly free country, and we are in a free
party and we express our opinions
absolutely freely there.

As my hon. friends are aware, the
the
United Kingdom. The Prime Minis-
ter of the United Kingdom thinks
very strongly on one side, while the
Deputy Prime Minister thinks abso-
lutely on the other side. We are also
having a similar dialogue hers in our
country. Unfortunately, this being the
pre-election year, it distorts our
thinking to an extent. 1 do not know
how far it is correct, but to say that
they do not think in the same manner
in the United Kingdom is not corzect.
I have got here before me news items
regarding this matter. Iy an item
entitled “Devalue the Pound'—call te
Wilson', it was reported:

“Devaluation of sterling was
advocated by the British Deputy
Prime Minister Mr. George Brown
as a way out of the present diffi=
culty.”.

This is the position there; there also,
there is a big party. It is not that
Mr. Brown has gone out of the Gov-
ernment; it is not that he is going to
leave the party; even when >ne had
left the Government, one did not go
out of the party,

So, I would submit that there can
be honest differences of opinién on
this matter. I have a particular opi-
nion for the reasons which I nave al-
ready mentioned. According to me,
.they are perfectly legitimate reasons.
If my hon. friends say that the situa-
tion in this country has become like
this, T would only request ihem to
please see what the position is in a
well-governed country, as it is said,

I
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namely the United Kingdom. I was
really amazed to find the result of a
gallup-poll conducted, recently in the
United Kingdom. 1 do not think that
even Shri Ranga and Shri M. R.
Masani have spoken in that way, but
they have spoken so very strongly in
the United Kingdom. My hon. friends
here are a little more reasonadle pos-
sibly. The report of the gallup-pcll
is entitled ‘Britain’'s Grin'. The re-
port reads as follows:

“The outlook is matched by the
low morale of the country's lead-
ing industrialists. A gallup-poll
revealed this week the loss of faith
in Britain's economic future, in a
cross-sector of the ecaptains of in-
dustry and finance.”,

So, they have gone to that extent
there. Then, the report further goes
on to say:

“The majority of leading indus-
trialists interviewed would emi-
grate if they were younger men.”.

That is the state of affairs in ~egard to
the economy of the United Xingdom
where there are the greatest pundits
looking after everything. Let us not
distort the situation, though certainly
we are in a situation which is really
Very grave.

My friend talked about USA. It is
a big country. We are very happy
that they are prosperous. But what
is the position there also? A very
great friend of theirs, Gunner Mureal,
who is a learned professor has in his
book The Challenge to Affluence said
things which make rather unhappy
reading about the state of affairs
there also. Let me tell you frankly
that that gives me no consolation
We are more concerned with our
own affairs and what we should do.

I have given you a critical analysis

of the situation as it obtains in the.

country. There is no reason for
defeatism. These are temporary
phases which have marked it. If we
take the whole thing in a determin-
ed manner, I think the situation is all
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right. We do not have to be despon-
dent. But we will have to tackle it
in a determined manner. We will
have to think that we have pot to
make our economy dependent on, or
our future development oriented to,
on, foreign aid. We should not be
dependent on that. There is certain-
ly no substitute for independence and
one's gwn effort.t We must have a
clear vision of our objectives and
purposes. What we need is an indo-
mitable will and a programme of
determined action which must be im-
plemented effectively. We must gene-
rate our own resources,

I do not know what more time you
shall allow me. Byt I should like to
take another three or four minutes
and wind up.

Mr, Deputy-Speaker: Hg has
ready taken half an hour,

Shri Harish Chandra Mathar: I
would have liked to dwell on this
matter in greater detail. ] want to
be absolutely clear in my analysis
ang I alsp want to be constructive in
my suggestions.

Shri Kashi Ram Gupta:
seek a clarification from the hom.
Member. As regards devaluation, he
said he has got difference of opinion
with Government. May I know from.
him whether he thinks that the Gow-
ernment have takep this devaluatiom
decision only for seeking foreign aid?

al-

I would

Shri Harish Chandra Mathur: The
Treasury Benches would be in a better
position to answer that. I can only
say on the basis of the discussions we
have had.

Shri Kashi Ram Gupta: I want to
know what is the position from his.
point of view.

Shri Harish Chandra Mathur: As T
said earlier, so far as I could under-
stand, the decision has been takes
with the best of intentions ang abso-
lutely in the national interest, as the
Prime Minister has indicated and as
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has come out in our discussions all
the time. What is really more im-
portant is....

Shri Kashi Ram Gupta: What is
his point of view on this with reagrd
to foreign aid?

Shri Harish Chandra Mathar: 1
think we have to take into considera-
tion certain factors,

There has been so much said about
the public sector undertakings. My
hon. friend, Prof. Ranga is on that
Committee. I have never put myself
on any committee here, whether it is
the Estimates or any other, all these
14 years. But ] did take interest in
putting myself on the Committee on
Public Undertakings and did try to
understand and examine their work-
ing ang functioning. 1 gave it up
later on of course, but we have dis-
covered—and we are further examin-
ing it—that there are good public
undertakings and there are bad pub-
lic undertakings. We should have had
this Committee much earlier. If this
standing committee had been consti-
tuted earlier, it would have done en-
ormous good to the public sector
undertakings by our giving them
really good guidelines. It is not that
we can quote only Hindustan Machine
Tools or Pimpri. Thepe are also other
such factories.

Only the other day, I visited the
Koyali Refinery. Their griginal esti-
mate was Rs. 30 crores. We always
say that it doubles. My friend will
bear me out when I say that they took
only Rs. 2 crores, and within the other
Rs. 3 crores they are almost doubling
by expansion.

There are certain factors which
have got to be taken notice of. If
these® public sector enterprises are
properly managed, as they ought to
be, and if certain steps, which are al-
ready in the offing, are taken, they
will certainly be a great source of
revenue for the Government and they
will be deserving the commanding
position which hag been given to
them by Government,
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One of the difficuities is that under
the project aids, we had to get the
machinery, whether it is from the
USA or the USSR, and their capital
outlay is very heavy. That capital
outlay goes into the cost of produc-
tion. That has been one of the ail-
ments, To compare them from the
earlier ones would be absolutely
wrong. When we talk of steel, let
us, for instance, think of the Tatas
also. They have expanded. They
have had the same difficulty. Now
the expansion of Tatas has completely
outsripped a'l their calculations. The
same thing here also. Let us, there-
fore, not run away with the idea that
everything i wrong with public |
sector enterprises.  There is very
much to be commendeq in them.

I shall enumerate certain things
which have to be done in the wake
of devaluation. First, import of capi-
tal goods and components to be cut
down to the absolute minimum for
the reasons which I have just men-
tioned; particularly for the purpose
of machinery and tools which need
imported raw materials; it should not
be done. Except for those capital
goods which wil]l cut into our import
bill, it should not be done. Some-
thing which we are importing as
essential for our projects only for the
next two years—we should confine
our industrial growth to that. We
are producing 60 per cent of the
machinery, thanks to the proper plan-
ning which we had done, in our own
country. In the next two or three
years, our industrial growth should
be based on indigenously produced
machinery and that machinery which
we have to import only to cut into
our imports. There sghou'd be no
liberalisation of imports of raw mate-
ria's for home consumption under any
circumstnces; it should be only just
to keep the factories going.

Public sector management should
be put into perfect shape and made
dynamic. It should be given targets
after discussions and each Minister
concerned should report on the sub-
ject monthly. Heavy machinery and
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electrical equipment manufacture in
the public sector should be organised
to run on three shifts. We: should
take immediate steps for that. In
each industria] sector, the industries
concerned should be taken into con-
fidence and a production programme
drawn up on a realistic basis gnd the
progress watched by the Minister him-
self. They must be given targets for
import substitution and exports. Im-
port quotas should gradually be cut
down according to schedule.

My friend, Shri Masani, made a cry
anout ¢econtrol which I mentioned. In
ithe cement industry, we.decontrolled
completely the production and distri-
bution and what happened. The first
two months were good. Whet Shri
Somani met we the other day, he said
“You are a strong critic of decontrol.
Now that the distribution is perfect,
why not say so’? I said I would say
that -on the floor of the House. But
after the first two months. what has
happened in the last three months?
It is being sold at Rs. 18—20 per bag.
How much money has gone into the
blackmarket because of this. How
much will it distort the economy of
this country? If on one bag, Rs. 8-9
have gone into the b'ack market,
whether into the pocket of the indus-
try or into the pocket of the trader,
it is black money all the same. No-
body can deny that—even if I say
that 50 per cent of the production has
not gone into the black market. What
about this situation? This is an expe-
riment which we have tried.

When Shri Somani met me the
other day, I told him, ‘Please apply
correctives and see that thig experi-
ment is successful if we should sup-
port that'. What I say is that where
control is removed in any industry,
that sector should be given full free-
dom to organise distribution, This
meets Shri Masani's point.

Provision for heavy fisca) penalties
should be evo'ved and undue profit
moppad up through those penalties.

AUGUST 1, 1966

Motion 1688

There must be some provision. Small
and medium irrigation programmes in
all States should be fully implemen-
ied.. blue-prints should be got prepar-
ed. I wish the hon. Minister of Plan-
ning decides that during 1966-67 all
smal] irrigation projects should be
done. Rural electrification is there,
that should be done.

1 would just like to tell the House
that what we spend on owr conven-
tional liftirrigation would be cut by
half if we just have a pumping set.
There is another thing. If you just
give them power even at 2 annag rate,
it wil: further cut it by meore than
half. A gentleman cultivator who
has 300 acres is spending about
Rs. 25000 on his pumping sets and
diesel. With electricity, he will spend
only Rs. 10,000, This cuts into the
cost of production of foodgrains,
which is the only way how we can cut
into our cost of production of agri-
culture and have cheaper grain, be-
cause you would not like to depress
the prices unless the cost has gome
down,

Agricultural target for each district
must be fixed. The Distriet Agricul-
tural Officer and Development Officers
must be given targets. If they do not
fulfil them, their heads must roll.

Lastly, large-scale projects may be
prepared. I am not against them,
but these two years should be utilised
in preparing those plans, so that there
are no lacunae in the plans, and
immediately we have generated some
economy and our own resources, we
may be able to go ahead with it.

I venture to submit that in spite
of the elections coming on our head,
it is the duty of every one of us to
see that a proper climate is created
in this country ang legitimate and
proper steps are taken. It is pot a
party question, it-is a national ques-

~ tion which has repercussions in the

international field, and therefore it is
definitely a far greater responsihility
of the Government benches, but no
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less of the Opposition, who are as
patriotic as anybody sitting on this
side, and I do hope that a proper and
appropriate attitude will be taken.

Shri Ranga: I thought when my
hon. friend Shri Mathur stood up to
speak for the Treasury Benches as
well as the ruling party, he would
make a better show for the ruling
party as well as for ‘himself. I was
hoping that some day if and when
there comes into existence a national
government or an all-talents govern-
ment, he might possibly qualify him-
self for a place in it. His speech to-
day has disappointeq me so much that
I do pot think any one in his senses
would think of recommending his
name for such a position,

Shri Heda (Nizamabad): It might
be helpful if you do not recommend.

Shri Ranga: I was also disappoint-

ed with my hon. friend Shri Muker-

jee.
Shri Harish Chandra Mathur: Much
maore? /.

Shri Ranga: For this reason.

Shri Harish Chandra Mathur: I am
sorTy you are a disappointed man in
this world.

Shri Ranga: Because I expected him
to take such a line as would be com-
mon to all the opposition parties here,
but most unfortunately for us he has
chosen, for his own very good rea-
sons, to pursue an entirely commu-
nist line of criticism and in that way
made it so very. difficult, if not im-
possible, for those of us who do not
see eye, to eye with the general out-
look and approach of the communist
parties, both right and left, to asso-
ciate ourselves so qomp]etely as we
would have loved to with this motion
of no-confidence. It is because that
we had some fear that our communist
friends would not be able to withstand
the temptation of pursuing an entirely
partly line that we took care pot to
associate ourselves, not to join in sup-
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port of the motion to be taken up in

this House. Yet, we had s¢ much
against this Government, and we felt
sure that the country was itself see-
thing with so much disaffection and
discontent against this Government,
that we ourselves of our gwn accord
gave notice of a no-confidence mo-
tion. It is by a mere accident of
either the ballot or of the timing of
lodging the notice for this no-confi-
dence motion that in the ballot Shri
Mukerjee’s motion came first, and we
came next.

Shri H. N, Mukerjee: Don't grudge
it.

Shri Ranga: I don't. That was the
reason why he was able to have the
opportunity which he has missed to
make a common motion for the whole
of the opposition. We certainly do
not grudge his chance, although we
deprecate the manner in which he has
missed his opporunity, and we cer-
tainly have no confidence in this
Government in spite of all that my
hon. friend Shri Mathur has said.

He has invoked the fact of my
being his colleague in the Public
Undertakings Committee. And then
he went on sa:ring there is nothing
wrong, some undertakings are doing
well, some other undertakings are
doing badly; we are giving advices, it
is only a pity that our committee had
not come into existence earlier, other-
wise we would have made it much
better, and all the rest of it. He
would not tell the House or remind
the House that in spite of the fact that
more than Rs. 2,000 crores have been
sunk in these public undertakings,
what they have done is to let the

_country down into losses, into hope-

less losses; 3.6 per cent I think is the
total net profit that those concerns
which have shown any profits at all
have been able to offer to the nation;
when all of them are taken together,
they have not been able to show even
one per cent of profit, although the
nation's money has been sunk into
them tn that enormous extent
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My hon. friend wanted us not to
forget the achievements of this great
Ministry, of this ruling party, during
all the last 15 years. He was at pains
to quote the Merchants’ Chamber's
statistics, but what about the statistics
that have been incorporated there,
that-have been displayed only recent-
ly and distributed to us al] by the
Institute of Constitutional and Parlia-
mentary Studies of which Dr. Singhvi
is a Director? The Government them-
selves have admitted that the price
spiral has become so unmanageable
and there has been an increase of 80
per cent,

Shri Harish Chandra Mathur: I did
say.

Shri Ranga: When compared to other
countries, you find that in America
there was only a two per cent rise.

Shri Harish Chandra Mathur: My
hon, friend will understand that I
saiq that till 1962 the prices had gone
only to that extent, and it is from
1962 that there has been an increase
of 55 per cent. '

Shri Ranga: My hon. friend seems
to forget that there was what was
known as the British Government and
a war-time economy, and during that
war-time economy there was terrible
inflation, and on top of that inflation,
on top of that rise in prices, all this
rise in prices has been taking place
since the British left. What is more,
as long ago as 1959 December or 1960
January, the Swatanira Party gave
notice to this Government and a
warning to the people against the
danger of inflation spiral. We organis-
ed an anti-inflation day over the whole
of this country, The Government
did not heed our advice, our warning,
it has gone on splendidly!

My hon. friend Shri Asoka Mehta,
standing as he was at that time on
this side, then said that a certain
amount of inflation is built into every
planning. Quite right, he was justi-
fied in saying that, and he was honest
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‘to take for granted that it

Motion

1692

in admitting it. I took him to task
even then when he was standing ia
the next seat, for having said that
1 said that, there 'was no need for
that kind of inflation; yet, knowingly,
consciously, this Government has
indulged in this inflation, indulgeq in
deficit planning and landed this coun-
try in the present plight in which we
find ourselves.

Can anybody who is honest and in
his senses deny this? If he denies
this, then he would be denying the
statements made by our friends them-
selves in justification of their own
devaluation. They themselves have said
that there has been an eighty per cent
increase in price and secondly, there
shoud no longer be any more inflation.
But there has been inflation they say,
and it is injurious and harmful to our
social economy. Who is responsible
for all this inflation if it is not this
Government?

Shri Harish Chandra Mathur seems
is the
monopoly of the ruling party to play
the national role, to be the champion
as wel] as the architect of whafever
is good for the nation and therefore,
they have placed national interest
before their party interests. So, on
the urgings and eloquent pleadings of
his chief, the Prime Minister, he was
good enough to resile from his own
position of opposition to devaluation
and he went te the extent of coming
here and championing whatever this
Govermnent has been doing as their
first spokesman.

Shri Harish Chandra Mathur: Do
not be unfair; I have never gone
back.

Shri Ranga: If he has championed
them today in what he has said in
such a lame fashion, what else has he
done? I leave it to him tp judge. Is .
this a national Government? Has it
got any right at all to continue “to
function in the name of the country?
Years ago, for a few years soon after
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we became free, that Government
eould lay that claim to "work for
mational interests but then very soon
it got into troubled waters and cor-
ruption, In 1948, we raised a charge-
sheet in Madras but then Pandit
Nebru did not want it to be discussed
in Parliament. He got it discussed in
ihe working committee and would
not come to any proper conclusion.
The late Desabhakta Venkatappaih
1his Government in the Madras Le-
gislature for a number of days and
exposed how the canfler of corrup-
tion was creeping into the ranks of
Ahe ministers and congress legislators.
The late Desathakta Venkatappaih
Pantulu complained to Mahatma
Gandhi a few days before his death
and Gandhiji had read out that letter
and warned the Congress people
against the corruption that was creep-
ing in. . We were remaining within
the Congress and pldying the same
role in a much better and bolder
manner than my hon. friends Shri
Hanumanthaiyva and Shri Mathur
claim to be playing now. We were
defeated at every step by Pandit
Nehru, He came to that conclusion
and forced it down the throat on the
Congress Working Committee as well
as this Parliament by* saying that
whatever complaints might be there
against a minister should be decided
upon by the chief minister ‘and any
complaint against the minister here
in the Union Government should
be decided by the Prime Minister.
That 'was the conclusion which he
reached and it came as a Tecom-
mendation made by the Santhanam
committee. "What has been the fate
of that committee and that recom-
mendation? Only the day before yes-
terday, the Vigilance Commissioner
Mr. Rn,q said that Government could
not implement it, Parliament cavilled
at it and therefore, they cannot go
forward witi it. So much s; we have
been pressing this demand before
Parliament. I think Mr. Mathur also
supported us, as well as Dr. Singhvi
and various other sections of the
House also for having an institution
©f ombudsman.
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Shri Harisp, Chandra Mathur: I
support you even now on this.

Shri Ranga: But till today my hon.
friend Mr. Nanda who has also lent
his moral support to this has not been
able to get his Cabinet to endorse it.
The President of this Republic made a
reference to it and held out hopes
that his Government was going to
give effect to it; he referred to this in
a speech he made in Madras. Yet,
we know, everyone knows what has
been happening throughout India.
There were charges against the Mysore
Chief Minister, against the Rajasthan
Chief Minister Bihar Chief Minister,

Orissa Chief Minister, Madhya Pra-

desh Chief Minister. How many
more do you want me to catalogue? °
Of course there was the man who died
in Punjab. There were charges here
against some of the Central Ministers
too. Only the day before yesterday in
the other House, the whole House
rose in revolt against the failure of
this Prime Minister as well as her
Government to take timely action in
preventing that officer from being
sent as ambassador. It was after all
that protest that they said: yes, we
are going to stop it. It is this Govern-
ment that you want us to believe as
capable of providing national leader-
ship to this country! What has hap-
ened throughout India! You may say:
well, we have small wounds and in-
juries here and there, so many of
these discontents are coming up but
we are assuaging them; but there is
nothing wrong with the body politic.
That is the burden of the song of my
helpless friend Mr. Mathur. Is it not
s0? Is it not a fact that what is
happening over the whole of India
is like carbuncles that are arising
upon a diabetic Government, diabetic
Ministry, diabetic leadership here?
(An Hon. Member: Cancer). All
these things culminated the other day
in a bandh in UP. Could it or would
it surprise anybody if one of these
days there were to be 3 bandh over
this Government from among their
own non-gazetted officers or even in=-
cluding gazetted officers. Highly paid
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pilots, ground engineers and signal-
lers and other people who are getting
thousands every month, belonging to
the Air India and IAC, they them-
selves were going on strikee Why
bave they dune so? What is happen-
ing in the cuountry? Even the INTUC
has been olliged in severa] places
to advise their workers or allow them
to go on stiike. - INTUC itself has
raised its ‘voice against the manner
#n which th2 labour has been ill-
treated in s) many of these public
undertakings and it bhas in fact ex-
pressed its fear against the expansion
of these public enterprises and
nationalisation because in the nation-
alised indurtries the workers are
being treated much worse than in the
private industries. Yet they talk about
lawlessness. )

No-Confidence

Mobody asked the Home Minister
but he promised this country that
he would resign from his position
if within two years he could not suc-
ceed in putting down corruption. Has
he succeeded? When that question
was put to him he said: I have left it
to the Prime Minister; I have placed
my resignation in his hands and if
he wants he can enforce it; I think
there has been some improvement;
we have been gble to bring about
some improvement in the administra-
tion. He still sticks to his position.
True, he is much better than many
of the ministers; true also that he has
a higher sense of integrity than many
of the ministers have been able to
display. Nevertheless what is meant
by integrity? A man should be able
to stand by his word; a man should
be able to say whether he has failed
or not, and when he has {failed he
should be prepared to throw away
his responsibility and show to the
country thar he ig a man worth his
salt. Judged on that anvil, my hon.
friend Mr. Nanda stands condemned;
the Prime Ministers one after the
other stand c(ondemned because they
had not the moral courage to ask for
the resignat'on of the minister in face

of such a gluring failure. When min-
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isters fail is this manner and give
room to an bedy and everybody to
draw the conclusion that hanging on
to :their place is more dear, precious
and sweeter to them than to stand by
their word and discharge their duties,
how can you expect the administration
to rise to the occasion and to dis-
charge their duties in an honest
manner. My hon. friends there in the
front benches, whbse status has in an
unofficial manner been raised, the
members of the Administrative Re-
forms Commission, they were good
enough to exteng their invitation to
ug and to my leader Rajaji. They
ask us to come and appear before
them and tell them what they should
do., Why was this Commission ap-
pointed? Was it to salvage the Min-
isters’ conscience or to salvage the
conscience of the Government ag a
whole? Is it because they are not
able to manage their own administra-
tion when they have appointed it?
How does it happen that they came
to be appointed a few weeks or a few
months after one of their leaders came
to be defeateq in the race for Prime

Ministership? Is there no political
consequences . . e
Shri Hanumanthaiya (Bangalore

City): This was appointed by the
preévious Prime Minister during his.
lifetime, as you know in answer to
the no-confidente motion debate. He
announced it in November.

Shri Ranga: Do I not know the
facts? The previous Prime Minister
was being rivalled by Shri Morarji
Desai. The only thing wag that there
was some kind of company manage-
ment among their own ranks and
they showed that it was a unanimous
election. Whose eyes doesg hon.
friend want to blind and blindfold?
It was a fact that there were two
rivals for the post, and only one of
them naturally could become the
Prime Minister. It was only the next
time that he had the temerity or the
moral strength to openly stand against
the candidate that was sponsored by
their Congress President and the Chief
Ministers.” I will come to it later on.
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‘This Administrative Reforms Com-
mission was appointed. What 1s it
that we have been asking all this
time? One of the reasons why the
administration has become so much
foul, such an anathema to all of us,
is the existence of permits, licences
and quotas and their party-oriented
administration. We want their admi-
nistration to be handed over to an
impartial, quasi-judicial commission
to be presided over by a Supreme
Court Judge. The Home Minister wag
agreeable to that also; seme of us
were invited for inner discussions and
yet, this Ministry was not willing
to accept that suggestion. Only the
day before yesterday, the Commis-
sion also said that something could
be done and some good effects could
be achieved if only such a sug-
gestion were implemented. But this
Government is not the one which
would implement thay suggestion. Am
I to go and place this once again
before this august Commission so that
the august Commission will have the
privilege of saying, “Oh -we have
examined the whole thing from the
left ta the right and we have dismis-
sed it as being impractical. This is a
political demand.” Let the Govern-
ment, if they have got the courage at
all, and if they are prepared to place,
as the Prime Minister goes about say-
ing, the nation's interests before party
interests, let them be prepared to go
to the people anq say, “Yes; we are
prepared to accept the suggestion and
are going to implement it. We have
appointed this committee or any other
committee to work out all the details
of the scheme and we shall implement
it They are not prepared Iy do that,
This Commission is going to make its
report in September next year. So,
they can go to the country and say,
“You come again and give once again
your franchise; put us in power for
another five years and we will go it.
We have put half 5 dozen people, in-
cluding one of the Opposition leaders
also, on that body. Theretore, put

faith in us.” That is not the leader-
ship that this country wants or can
accept,

No-Confidence
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Then, what happens to the Minis-
ters? The Prime Minister repeatedly
was ‘saying that there is need for
economy. What do they do? We
think of the time in this country any-
how of the manner in which Lord
Rama used to behave. 1 need not go
into all the details of his career but
he was a man of his word, and here
are these people, and how dy they
behave? We wanted a residence for
the Prime Minister. We had gne, and
without any consultation or sanction
of Parliament, they converted it into
a museumn by earmarking a crore of
rupees worth of national property in
a ji#Ty and that decision also was taken
arbitrarily. We were agreeable to it
because we did not wish to upset any
memories of one who was one of our
good ¢ld friends. Then, the second
Prime Minister wanted a residence;
he wanted to be humble and he ‘want-
2d to set an example to others who
wanted or why were so very fond of
palatial buildings. He went therefore
into an ordinary house that was being
given tp a leader or the Home Min-
ister. He was satisfied with the
ministerial equipment and residence.
And they spent more than a lakh of
rupees, if my information is correct,
in order to reorganise it so that Secu- .
rity arrangements, guests, reception
and all other paraphernalia &oulg be
provided for the Prime  Minister.
Then, what about the new Prime
Minister? She hag no use for it; the
rooms are all too small; the height
of guests has grown suddenly, seven
feet high, and therefore “she stuck to
‘her earlier one and she is not prepar-
ed to go into that building, and it has
to be turned into another office, and
I am told that they have been casting
their eyes on some other palace, the
Nizam's palace or whatever it is. This
is the way things are done.

She went down to Andhra the other
day, and what did the Ministers do;
who are her proteges, friends and
indeed her protectors? A building
worth not less than a lakh of rupees
has been refurnished by spending a
lakh of rupees in order to make it fit
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[Shri Ranga]
for these big, Prime Ministery of Wonderfu]l angq effective bundh is the

India, So many other things had been
done there. This is economy.

Only yesterday, it seems she was
saying to somebody—it was publishea
in the newspapers—that the Ministers
.come in small cars .

The Minister of State in the Minis-
Ary of Irrigation and Power (Dr, K. L.
Rao): I had the honour of accom-
panying the Pime Minister during ner
visit to Andhra Pradesh. I do not
know what exactly the hon. Member
means. There was no palatial build-
ing being built for her.

Shri Ranga: My hon. friend seems
to be too anxious to recommend him-
self 1o the new Prime Minister. I did
not say that they have built a new
house. I only said that it had to be
refurnished. Does he say that they
did not spend anything at all on that?

Dr. K, L, Rao: Nothing at all.

Shri Ranga: Here are two state-
ments. The hon. Minister says they
did not spend anything. But tne
whole of Andhra is crying aloud, ana
the papers are ful] of this news. I
do not know what my hon. friend
means. Anyway, thig is the way tney
deal with economy measures. Some
of the big cars of the Ministers nave
been given up angd they are going in
for small cars. What a grand sense
of economy! This is the Governmen
and that is why we refuse to recog-
nise it as a national government.

Then, sometime ago, the Home
Minister complained that the Opposi-
tion parties were trying to take aa-
vantage of the lawless atmosphere in
the country. Why should there be
such a lawless atmosphere in the
country? 1 tried to answer it once
before in this House during a debate
on Kerala bundh. How many bundhs
we have! How many bundhs we have
had ‘in this country! The latest of
them is the students' bundh in tHe
‘Banaras Hindu University, and a most

Government employees’ strike 1n
Uttar Pradesh. Would this Govern-
ment carry on in this manner? Would
it say to itself, in order to salvage 1s
own conscience that it would carry
on in the manner in which the British
Government carriedq on? The Portu-
guese and Bourbon Government- also
carried on in that way; the Czar
Government also carried on in that
way. Yet, you know the consequences
of those regimes. The same would
be the consequences in this country
if the Government continue to pro-
ceed in the way they do.

My hon. friend the Prime Minister
was asking the people to observe
austerity in the light of this devalua-
tion. On thig devaluation, my hon.
friend Shri Mukerjee waxed eloguent
against it. 1 am neither in favour of
devaluation nor am I opposeq to it.
But whg is responsible for this deva-
luation? All that has happened has
made devaluation absolutely inevi-
table, and my hon, friend now says:
“Oh, my admiration is for our collea-
gues for having accepted the surgeon's
knife.” But who asked them to go
round the world ignoring the laws of
health, economic health, social health,
and then bring about this cancer and
tumour upon themselves, upon the
whole society, which has made the
surgeon’s knife inevitable, to -‘come
down upon the nation as a whole? It
was this Government itself which did
it. For that we condemn it and that
condemnation my hon. friend Shri
Masani has placed before this House
in such an eloguent and effective
manner the other day.

15.00 hrs.

Now, if my hon. friend Shri Mathur
has afy quarrel with the thesis that
my hon. friend Shri Masani has plac-
ed before this House, he should have
come forward and prepared better to
answer it. Why not the Government
answer it? What iz it tHat Shri
Masani has asked for, except what
the Prime Minister and her advisers
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in the Planning Commission have
been pleading before the nafion that
tne people should live withii™ their
means, that we should cut down our
unnecessary expenditure, that we
should economise in governmental
-expenditure, that we should no
longer indulge in huge, big, gigantic
projects, which would not be able
to yield any results in the near
future and that we should give
the highest priority to agriculture,
and that we should not play with

suicidal luxuries like Bokaro and
the rest? Mr. Masani had the
sagacity to suggest all these things

here earlier; 15 months ago he warned
the country. I wish to tell my friend,
Mr. Mukerjee, that it is not because
America insisted op devaluation that
devaluation has come now. Deva-
luation was inevitable. Indeed, this
is the second phase of devaluation.

There was an earlier one, when
Jawaharla] Nehru was alive, when
Great Britain devalued the pound.

Who knows? There may be a third
and fourth one also if this junta
of Congress leaderg were to manage
themselves to be returned here once
again in a massive majority, because
they caused all these troubles.. They
wasted public funds; they wasted the
national opportunities that were given
to them.

Mr. Mathur was saying, we have
achieved so many things, so many
more schools and so on. What about
compulsory elementary education
which Gokhale had pleaded for
60 years ago, which we had sworn to
ourselves in the Constituent Assembly
to achieve within 10 years after in-
dependence i.e. by 19607 That has
gone and nobody thought of it. One
Chief Minister thought of it and he
had to pay the price by going out.
Why did the several Chief Ministers
and successive Prime Ministers also
neglect this fundamental elementary
duty? They did it because they found
it to their benefit. As a result of the
failure of the Governments here as
wel] as in the States to implement

that sacred pledge-that we had given °

to ourselves in the name of the Con-
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stitution to introduce compulsory and
free elementary education, they have
succeeded in keeping 75 per cent of
our electorate illiterate even till to-
day. Shame on them! The result is
that these illiterate people have been
enslaved to the symbol of bulls and
with the help of the bulls they have
been able to rule here. -

My friend talked about the sacred
cow. I am reminded of that glso in
the manner in which the Prime Minis-
ter hag gone round from one country
to another. In one country she said
that in Vietnam she wanted that there
should be scope for talkg and both
parties should be willing for talks.
But when she went to Soviet Russia,
under the cupolas of those Churches

"she got inspiration and she said, there

was some imperialistic power under
whose influence things are going on.
In their theatres in Russia they have
still got the devil's dance. She must
have seen some devil's dance and
said, there were some imperialistic
powers under whose influence things
are going on and so bombing should
be stopped.

My friend wants ys to condemn
America. Yes, under different circum-
stances, we might be willing. But he
seems to forget what happened in
India in 1962 when China invaded our
country. Did not Jawaharlal Nehru
send out an SOS to all the countries
all over the world saying, “please
come to our rescue”? Who came to
our rescue then? Straightway, almost
with atomic speed, America and UK
came to our Tescue. Some other
countries also helped us. Some
people say, we do not want American
small arms and armaments. Sup-
posing with the help of some of
those whom Mr. Nanda wanted to
castigate as devils incarnate and put
them in jail—I mean those who call
themselves TLeft Communists—if
China had continued their invasion
and captured the whole of West
Bengal and Assam, surely would
Jawaharlal Nehru not have himself
welcomed not only Americap arms,
but also trained American personnel
to come over here and help us?
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Shrj Shivaji Rao S, Deshmukh (Par-
bhani): No.

) 8Shri Ranga: You were all bachhas
in those days when we were fighting
for freedom. The first cry for free-
dom of India was from Hume, Wed-
er burn Sir Athur Cotton. India
need not be afraid or fight shy of
mvo}:jng and welcoming the help of
foreigners in the saered cause of pro-
tecting her territory.

Is it not shameful that even today
this Government is not prepared to
say that it would take ‘all possible
measureg to evacuate the Chinese from
our territory occupied by them? All
that the Government says is that it
would pursue peaceful methods and
only if those methods fail, they would
think of other steps. It is that kind of
doubtful sense of patrrotism that has
pervaded and is corrupting their minds
and souls that we are opposed to.
That is why we want this country to
make a change. But how can this be
done? These 370 people are not going;
they have stuck to their seats. If they
are shifted from one place, they are
quarrelling about No. 2, No. 3 and so
dn. Are these the people to make any
kind of sacrifice? Of gourse, all credit
goes to my friend Mr. Tyagi, but he is
just one amongst 65 members of this

Ministry. They are all waiting for .

another reshuffle to get in. Since
these people are not going away, we
have moved this motion in order to
educate the people in this country
and warn them gbout the failures and
incompetence of these people to pro-
vide the national leadership that is
necessary at this juncture. Would
they heed our advice? They may or
may not. We are cocksure they would
not. They have not got anything to
say in favour of themselves except
that they are not going to be defeated
and they are going to be here for
another 5 or 10 years, That is the
song their leader has been singing in
Moscow. What z shame! The British
people were saying it. Winston Chur-
chill
King made me Prime Minister to
liquidate the British Empire?” What
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Motion 1704
happened to the British Empire?
What has happened to the Congress
Party in Kerala, the same fate would
overtake them in many other States
also. It ought to overtake them.
We will do our best. ‘But if we do
not succeed, we want them to resign
here and now or at least within a
month's time so that they can gather
their dhotis and saris and go out. B
they would not doit. I wantto expose
them to the people, show how they
stick to power like leeches until the
country goes to dogs. In the name of
national crisis, the Prime Minister
appeals to the people to respond to
her call. Why should they respond to
this call coming from people who
have been repeatedly proved to have
been not honest, to have been corrupt,
to have been incompetent and unable
to stand by their own words and to
have deceived the country?  They
said that there would be no devalua-
tion at all. All the points that could
have been advanced by the opponents
of devaluation were already advanced
by the Finance Minister, the Planning
Minister and the Commerce Minister.
They said so. All these things have
gone over the winds, and they still
remain in power, they hang on to it.
1t is these people who do not deserve
to remain in power. So we want
them to go.

Then what is to happen? Immedia-
tely thereafter, as soon after as posi-
sible, we want them to go to the Pre-
sident and ask him to order general
elections, only for the Parliament
now and not for the legislative as-
semblieg in the States. It is by join-
ing these two elections that these
people have been able to get all those
people who are not considered to be
good enough for their Assemblies to
be kicked up here into the Parlia-
ment in such a facile manner. Let
them have a separate election for
Parliament, Then we can see how
many of these gentlemen would be
able to come back, Then we would
be able to show that there is a real
swing of public opinion in this coun-
try. Then, soon after that, we also
want the State Ministries also to be
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dismissed by the President and elec-
tions to be held. After these elec-
tions are held, when the parties come
back here, it would be time enough
for all of us, all the leaders of poli-
tical parties as well ag other leaders
in the country, national leaders who,
fortunately for us, are still available
even outside the ambit of political
parties, to put our heads together
and see whether we cannot possibly
have a really, truly and fully—hun-
dred per cent full-fledged—repre-
sentative national government, g
national leadership. Even supposing
these people are to come back in a
majority, they would not be able to
claim to be 3 national government
because this is a cosmopolitan coun-
try, a country of so many languages,
so many different religions, so many
social cleavages among its so many
castes and communities, and in a
country like this this system of one-
party rule is not suitable and it
would not be able to provide the ne-
cessary leadership, national leader-
ship. This is just the occasion, this
is just the period we should have a
national government, when such a
national government can be brought
into existence.

Who is to take the initiative for all
that? This ig my final poser to you
all. Someone or the other has to do
it. These people happen to be in a
majority today. Rightly or wrengly,
for their own reasons, they have cho-
sen her as the leader here in this
House. Speaking personally for my-
self, I would have no objection in hgr
continuing to be the leader. 3he is
the daughter of one with whom I
have fought so many times, so many
years, but for whom 1 had great
respect and affection. Therefore, I
am prepared to get on with her as
the leader as I have to be prepared
to get on with anyone else they may
choose. But since they happen to
have her there, let her take time by
fts forelock, let her take a decision
and let her live up to her own oft-
repeated statements that the country
is more important than the party and
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that she is prepared to serve the
country even if she has to sacrifice
her party interests, I hope she would
be able to do it. I have EOot my own
fears, put I hope God would wive
her strength of mind, strength of
character and strength of conscience
to be able to pull this country out of
this morass, in the manner in which
I have suggested by organising a
national government after the elec-
tions and having the elections as early
as possible, in the meanwhile them-
selves resigning and wearing ashes
and saffron clothes going to people
and offering their apologies for the

failures they have heaped this coun-
try with.

Shri Heda: Mr. Deputy-Speaker,
Sir, no-confidence motions have be-
come a regular feature and as Pro-
fessor Mukerjee, the mover of the
present motion says, thig is the big-
gest weapon in their possession. But
its use so often makes that weapon
lose jts edge. From that angle, this
has become a regular feature and,
therefore, the debates on these mo-
tions are as good as any other major
debates., '

Howéver, the present motion has a
certain significance. That signifi-
cance was referred to a certain ex-
tent by Professor Ranga. In the last
few months there have been ecertain
spots of discontent and unrest. He
has referred to 3 few of them—stu-
dents’ agitation, slowing down of
work to the rule moves by the IAC
personnel, various types of bandhs
in¢luding those by government em-
ployees etc, Of course, he forgot to
mention one particular move which is
very significant in the present con-
text, and that is the recent disasters
that “have happened in certain rail-
ways which gives an indication that
there is a certain hand—the Railway
Minister has enumerated it—of sabo-
teurs behind all this. So it is in this
context that the present motion was
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sponsored. There is one other develop-
ment which we have to remember.
Before this session gtarted the
Communist Party, both Right Wing
and Left Wing, who far the last few
years were fighting, to use the words
of Professor Mukerjee, like dogs.
came together and along with them
came the SSP. These three minor

opposition parties made 3 common
cause and I was surprised, rather
amused, when Shri Madhu Limaye

made an announcement on theip be-
half that they are working for the
non-Congress Government. I  hoped
fondly, that Shri Madhu Limaye has
revived his faith in democracy and.
probably, he would work democratic
means. But the way they organise=a
themselves and proveq their mettle
on the very first day by holding the
whole House to ransom and not al-
lowing it to function showed that thev
have got a different strategy in their
minds. Shri Mathur referred to 1962
ang referred to the real intention of
the Chinese in their aggression. He
said the Chinese intention was to up-
set our development programme and
thereby upset our economy and create
a sort of wicious circle. If you take
these two moves together you will
find that there iz a particular signifi-
cance to the present vote of no-con-
fidence motion. ’

Having saig that, Jjet me pow
come to another phrase often used by
Professor Ranga on a number of oc-
casions. In fact, in every major speach
that he has delivered in the last one
year or more he has been cham-
pioning the cause of nationg] govern-
ment. I know him so well that I can
claim, and I do not think he will
doubt it, that I know him as he knows
himself. I do not attribute any
motive to him. I do not say he is after
power. But what is it that he means?
If a2 national government of his idea,
of his concept, is to be formed, cer-
tainly he will find a place in it—there
may be nothing wrong in it. But
along with him will he like Shri
Mukerjee also to fing a place in it?
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Shri H, N, Mukerjee: I am no can-
didate.

Shri Heda: You may not be, but
if his concept is to be brought into
practice, then that will be the result.
How woulg these two gentlemen pull
on together? After thre first day of the
session when I went home I was sur-
rounded by a few friends who asked
me “Mr. Heda, are you safe? How
many ambulances were called to the
Parliament House?". They got
frighteneq by the show, by the noise,
by the organised movement in the
House by some members not to
allow any work to be transacted. If
this trouble repeats in the Cabinet, it
would be impossible for ke Cabinet
to carry on any work. Therefore,
the idea or concept that Shri Ranga
is championing is not practical from
any angle.

Both the speeches from the oppo-
sition were more political than econo-
mical jn content, even though they
referred to certain economic develop-
ments. Naturally, the most important
economic development is devaluation.
Whrat were the reactions of Rajaji to
this? His first reaction was different
from the second gne. His first reac-
tion was that it is a natural corollary
in the preseni conditions of our occo-
nomy. He soon founq that he did not
exploit the situation fully. There-
fore, he made 3 subsequent statement
that he welcomeq it because it wou'd
bring down the present Government.
Today Professor Ranga says that he
is neithrer in favour of it por is he
opposed to it. It is a very strange

tvpe of attitude that is adopted by
him.
Much is said about devaluation.

Whenever members talk about geva-
luation, they put forth two premises.
The first premise is that our economy
has become very weak that it needs
a drastic remedy. The second pre-
mise is that that drastic remedy is
provided by  devaluation. Many
people have given the simile of =
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patient and a doctor. When the con-
dition of the patient hgcomes very
serious, doctors think of ap operation.
This is g sort of operation. Though
one is not certain whether the patient
will survive or not, one thinks that
there is a better chance of survival
by operation and, therefore, the ope-
ratiop is performed.

I do not agree with eithey of these
premises. The situation has not
become so weak. No goubt, there is
weakness in our economy. What is
the mam reason for that? The main
reason is that we had greater ambi-
tion than we could afford, so far as
the pace of development of pur coun-
try is concerned, We went far be-
yond our resources because we want-
eq to develop this country as fast as
possible. The needs of our couniry
are so great. Our country hag been
exploited for the ldst two centuries.

Therefore, many weaknesses had
come in. Naturally, as people’s gov-
ernment; we took to planning and

one after the other, three Plans were
implemented. The Fourth Plan is in
the offing. Our plans were all very
ambitious. This was the main factor
which. brought about a certain amount
of weakness in our economy, parti-
cularly in our balance of payments
position. Naturally, we wanted
greatey imports of capital goods and
even though our exports increased im-
mensely, more than dqouble, it could
not keep pace with our imports. So,
the gap in the balance of payments
is the result of that policy. From
that angle one can say that the state
of the economy is not that baq as it
is supposed to be.

Secondly, devaluation is not 3 dras-
tic remedy. It is a remedy quite
often used by governments; practi-
cally every government has used it,
sometime or the other. Generally, this
is resorted to when a nation feels that
that a radica] measure is calledq for
to boost up the exports and restrict
imports. Our present situation war-
ranteq it and, therefore, this remedy
was applied; and, I think, it was
rightly applied.
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The maip accusation against deva-
luation is that it has given ground for
the rise in prices. The trend of ris-
ing prices was already there. As Shri
Mathur has explaineq at some great
length, that trend was visible from 1962
onwards, Because of the bad crop
last year, that tendency goy further
strength. So, that tendency was al-
ready there; you cannot accuse or
blame devaluation for the rise in
prices within the country.

But what is the real reason for that
trend? The real reason is scarcity,
and this scarcity existed in spite of the
fact that production all-round has
gone far higher than the rise in popu-
lation. In every sphere the increase
in production has surpassed the in-
crease in population. But the con=
sumption or need of the people has
alsp increased. People are eating
better kind of foodgrains than they
were earlier. Previously, a large sec-
tion of the people in the north and
south did not eat wheat or rice. Now,
everyone has taken to wheat or rice.
This is a good trend. This shows
that the poorer sections are getting at
leasy their minimum  requirements.
In spite of this increase in conswnp-
tion, it cannot be said that fuod
consumption in our country has
reached the necessary level. We are
not consuming that number of cal-
ories required for a normal person.
Therefore, if we look at it from this
angle, the increase in consumption is
a welcome factor. This naturally
creates a tendency for the prices to

. rise.

Along with it came another factor,
which is also very important. There
is a tendency among every section of
people—] am not pointing to any par-
ticular section—to have more profits.
Whether it is the wholesaler, middle
man or the retailer, every'lndy wants
to exploit the situation. This results
in rise in prices. We can see thig
strange phenomenon even in Delhi.
If you compare the rates for vegr-
tables and fruits on Karo] Bagh with
the rates obtaining in Irwin Road or
Bengali Market you will find that the
rates jn Karo] Bagh are cheaper,
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Now. that tendency must be fought not made to look aftér, to run, to

and curbed. From that angle, a
movement was successfully launcheda
in Delhi which has produceq some
good results. That is calleq the Price
Resistance Mowement. Unfortunately,
as it happens in every movement,
scme black sheep enter the field and
spoil the good name. However, it is
a very good feature. Take the case
of the super bazar, about which much
has been said. I have no doubt that the
super bazar will not make that much
of profit which every ordinary trader
is supposed to make. What js the
object or function of the super bazaar?
Its main object is to  stabilise the
prices, to bring down the prices. From
that angle, it had been successfu] to
‘a certain extent. Go to any chemist
today. You will find that he is not
able to charge as much as he was
charging earlier. Rather, he is think-
ing of reducing his charges. That is
a welcome feature. Inp the Shankar
Market, adjacent to the super market,
the traders have gnnounced that they
will charge 1 paise or 2 paise less on
-every item that is available in the
super market. So, the main object
of the super-bazaar was to stabilise
the rates, to bring down the prices, and
to a certain extent it has been success-
ful even ip the initial stages.

Professor Ranga dealt
public sector and other projects.
Much has been saig about jt. Some
public sector projects are very success-
fu] while some others are not that

with the

successful. To my mind the main
reason for that is different. The main
reason s that the natiop has pot

drafted the business talent in these
public sector projects. Wherever the
‘business talent was adequately in
existence the. public sector project
thrived very well and where it was
lacking it did not thrive., What is
‘the reason? The main reason is (hat
when the Britishers left, they left
behing a steelframe of ICS ang we
depended upon them. They wéré good
so far as Jlaw and order and adminis-
tration were concerned but they were

manage these big public sector pro-
jects. .

15.31 hrs.
[SmrimaT RENUKA RAY in the Chair]

In my home city I had a very
strange phenomenon to observe. The
very same factories with the same
machines ang with the same workmen
were not gble to produce goods worth
Rs. 25 lakhs a year in one_factory
and in another goods worth 14 tonnes
a day; but when the management
changed, within three months the
production went from Rs. 25 jakhs tO
about a crore of rupees in one and
from 14 tonnes a day to about 95
tonnes a gay in another. There was
no extra money pug in; there was no
extra talent brought in. The change
of management better business orga-
nisational and management alent
workeq the trick and brought those
results. :

From that angle it is time that in
these public sector projects we deve-
loped the business talent. The earlier
idea of an economic service may be
revived and given shape, thercby
making the publie sector projects more
successful. The public sector pro-
jects have comg to stay. Whatever
the view of Swatantra and to a cer-
tain extent Jana Sangh may be, they
would remain. They have a promiI-
nent role to play and they would be
playing that role. Therefore, it is
our duty, a nationa] duty, te see that
they play those roles and become
more successful. ’ ’

Again, so far as the stabilisation of
prices is concerned, I would refer to
another factor. All India Radio has
been announcing the prices and
there has been some criticism of it.
The criticism is not wrong but the
announcement by All India Radio has
playeg a definite role in stabilising
the prices. No doubt, there are some
merchants and traders here and there
who refuse to sell at those prices and
say “Go to All India Radio and pur-
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«<hase”; but the fact remains that the
purchaser knows what are the prices
and, therefore, he can fight, guarrel,
at least bargain, with him. In many
cases he becomes more successful,
Along with it, I would suggest, this
Parliament gives a power to the
Government so that the name of any
merchant or trader, who charges
more price than what is should
be particularly of manufactured ar-
ticles—; number of manufacturers «nd
industries have come forward and
announced that they have not increa-
sed the prices of their soap or other
articles—may be announced by the
All India Radio. At present we cannot
do it because we may be chargeq for
defamation. If we give that power
to the Government and Government
adopts this method—as swadeshi and
boycott, two aspects of the same
thing, went together—namely, an-
nouncement of prices by All India
Radjo and in a way blacklisting these
people, it woulq bring the desired
effect.

The effory of the Opposition to paint
the Government in the blackest colour
will not be successful. Their chal-
lenge that we shouldq go to the people
and face them is unnecessary. Elec-
tions are coming and the challenge’is
there. In every democratic set-up
this is the best way to challenge each
other and meet it. I have pno doubt
that after the elections the present
Govetrnment and the present party
will come in better colours than they
expect.

=it Fo Ho Fradt : wwET WE-
T, g AT E ST A T dT
T T Td S ar § 514 g
AT @I AT A RS W AE
SETq AT % € # F fream ) afew
F SqTRY FAAMT AEGATE £ 7 SEEt
TTAAREANE ) WA A I T
Tz 1 w=Lt qg ¥ T ¥ wfgdy
et

1076 (Ai) LS—3,
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st wow fag (Fte) 0 g
et frar @, qewre fad £

st 90 wo fddi: woErT A
forzalt 2, ag g qa w17 F577 3

T g T 7Y,
Fag 7 AT dE |
i AT R F WA F,
AU L

&Y WY WA AR F @ € qg AT
Tt wET & WK AT FoATATT W}
G TG W § TAAT T AT BT A9
dN%S & W & q@ AW 3w
® A w3 foar & 1 dwEw
Fwtfesaga s =T 6 g
TE AT A gU § IET gW 2@ qF
&1 wge A wmaT, fE fie
afe iem oft acfeondt & adf &)
Awr ot 99 T A e B, e gun |
I a9 T | TEY T 04T | |
SEATT W4T | UF 9§ 95 WIEHT A
o gt 3w i waAfy & fmg 93
qEA AT Frww A AT R g
& FTO0T g |t gl §, =it s qgige
ot g A A a Faar g e
TEATFTH AT g %, WL AT H=\T
aTed &, T IH A & YU "l F
oY I g9 HASHT gHTL 919 T Fg
fF ag =0 & &7 g7 & == 19 H}
gEar 23 qTfF qg a9 T WG I TF
T & oA AT § | W9 g9 a1
g7 —

Q¥ WY TIE 0T T -
fadt &4

it Fo o Firddt : w@ifaw #r am

& T FEAOE | TW AT I T E
oY EET aUE S A |



1715 No-Confidence
[ 3o qo faddi]
1Y 98T a3 ¥ IS & FFwme &
WETCE T g dfqurT A 4 | af7-
g9 ¥ W s fifvwes fog
e T wmw femr L
Mr. Chairman: The hon, Member
wi]l please address the Chair,

Shri U, M. Trivedi: I thought I
was gddressing the Chair; but I can-
not face the Chair all the time, I
have to face my friends also.

ora Tryifeey fufages o war &
o Y geaT AT ERIY | 59 IHE TN
AT | T@E fAQ WOw A q
% a1 wE Ay | & Sy wgan g
T WA FEA TAAT P WA TG
TATET | A 9T TEHT FHT HIAT Fr
WRE | w2 T A g &) W
fema A @ @ &) w9 gF T
smwEfF gat R s § | B9
T T wEoEE &7 AT qET HOE
arw § | Brfaeer stere e %Y o
£ e uie fear | Efema e w1
UY THE T % &1 FAETEAE!
¥ &7 W17 THE & %4 & | a7 &1
TAH! {9 AT AET HC A9 & 7o
=\ BT FHET 99 g1 ! T gH TV
Y AL & ¢ #9) HI9 59 awg F A
AT AT FIA 2T |

g agiwgr g fsgnaa ¥ fag
us a1 fafaw Fie a9rd | AT
& &1 fegsl A o AT A g,
TEAAHT F1 A/ AR gt & | nEa-
WA AT # ofq AT FET & 4r S9HEr
afer s Gar weE A @ ot e \w
T T FET L AT ST AT R AT Y
fraer STt gz & W SEHY AT
& faer & 1 wad forg e feer 3
g% Gar 7 gt 1 fawr F oo <% d=r
g fgeg =i & fog 1 Se= Ay @
wfasre 2 fag & fs ot fegeame & ot
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THET AFT qFEN A9 @ R IAFTAXG A
feg @M f® dasq g3 § @
qER F@ §, I 3 &qFd 9@
Fefrag & ® &)1 sew fag wme
HreEwa I &Y ¥ 1 F geAT Agar §
fr mroy daT & fFar ? feg @ E
FTey &) wTeE faw # a2 dar g, Aftaw
w & fag i dar At g 7 spwenTAl
¥ aY uw meHY W 9T AW W@
wwan ¢, ferg aaT nad meEl F gaifaw
T=aT 431 77 & fRg gud wra a|w
TN AS T aFaTEagcE AT fF
9 qeefT T FT ATF AT X1 4@
FA IATH & ACH! TRIE gy cEl ?
LI 71 S
Mr, Chairman: The hon, Member
is addressing the Government direct

Shri U, M. Trivedi: I will do it
through you.

gwafa weear, & soEr gaEr
arga g f5 @i gw el w—ai ant
TEF FI—@ TGAHE F AREAT TE & )
W I FW UET ¥ A 370 § 0
gH W1 ag AWa € 5 me e der
SN AT & q1E 9T Ay Ay, A Ay
F 240y T T AN AL § 1 W AR
§ fo wiiw o ¥ o &= GO & WK
qg GF WS aXg § AT | WX IAE
el Ay e 240 WY @ oAE, AN
FE @R A & | WX IH FEA A
| IUFt AT FH g NE, AT gH SO By
F N FY aFa a3 Ty | ag oo
TX g1 & fF o= S ag T @
g |

=t e oW (Faf) : oy
fex A-wrfwdsa AmA @ AT ool
T 9 ?

&t 3o 7o fadt : ¥ W w0
e % e g7
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St WRTEN WY WY (WETEYR) ¢
AT g5 ¥ T # a9F A
awy &)

=Y Fo Wo fyadt : = THo T
TFT A Fgr 5 gy waewT awd
Mg F ol wE § ) F qwear g f
Tt A i 3T W A D H
T § | ag aEI wHOET # Me F
T AT HIT AL T O ® HT A
® M3 A ¥ I 7

gl A% TW TAHE FT AT 2,
& T wrge g, “q@ 9w ad,
Ot 99T ', | T ag TaTAE aI-an]
foagam ¥ wa ¥ T@w W@ ?
TR I f=ma & A & A
I ¥ T fFar 7 57 < F frem
93 FeaT T fomn, @ T @ga Iuwt
faveT # TF weg A AE DY—aw 7RG
FT DR AL ATAT =T T A |
a4t g8 AW 9T W @t a% A8y
fear | 99 99 gAY wEnde W 99
W 1 o (A €T weEr wE A
g o f5 & 7 D wwar 1 I=EA
faaaams ¥ 71X ¥ oF 99 g6 Ffaa
gt X FATE | g Famaany w1 aeear
fF s g, S aam g 2 fs o=
I 7 N w0 ARfgi w1 way o,
a9 % wgl W9 T ¥ 7 39 a9 I
fam H—aik wHET & fodr H—=E
i g a7 ? 99 a9 AreA GHE)
¥ g g A oo famrd o 4
fF o5 aww wHIER @91 § Wi gEh
aww afage fram @2 & 1 9w &fage
fFam ¥ s fF 5w 9l 7 @
JATAT 4T, T IH IR FY G TH7 Y
e 3 7 7 gEn W famr =
T #1E Qe & fog dare 7@ a7
IE T L AR dgl AW Qg 7
I IT I qg Fe W1 fgrma At
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gé 5 o & foeft oY 2w & @wn
A G g ¢ R A e dan
AT G GAT A1(EW | 99 ArAan
1 A fray fear mar av, 37 a9 2
e & ferg o 7Y 91 1 W T A
faeamy € o famaam 9X =T @
@

e ¥ femr ¥ 22 @rm, TofaT
FRaam s F R am @ &
ag fagaam ¥ @rew fagaam @
gu= o, afe o ou% art § w2
¥ fog Jarc 7 &1 < A ey
FY WeT FI @I g, SfFT gw IR A
Hgg wgd ¥ o da At & 1 =
areg faggam F auder #t weg Al
AT AW]HT IAFT AEE FAAT 8, a9
ew faeema 1

T gutE ¢ R 9@ w7 g
9T gr§ &, a9 qg A<F AT @Y |
=i ? gt s g g et & T
&1 gart fafreet St gaedw oRas
Fga & 5 g Tooae ¥ v TE w2
qFS, WifF JAH qEAAA ATTE &Y
§ET | FW ¥ AEEAE A9 &
st P mrfaT a8 T 63" AW @
w1 T @ § 7 qHANW AW F A
g ? giam oo g 5 ew Ao
9i7 9¢ &% g AR wa fgal # gfee
¥ mgdt g wy faifa #3501 @
W TaT F4, O Feet £ 7 aere

fr gk amA @RI Y A |
Yt WA RTSNWE  gWl ar
A ge #g | o fF fauaamw &

it ¥ §5 AG T ey, SfE W=
g WA & A F Adg w2
7w ?

st 3o qa f & 5 11 fdh wifas
AR aF 1 @ wg W®iE | X A faw
I8 ¥ @I § I gaal—= I T &

B
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[t 3o 7o faqdl]
FI——wA{FT, ©F, T90EAT 4T 4@ q,
et ¥ oft, = 1 Arawawar 7@€
U %0 55 & f a7t e ¥
=TT ag Sifzg 1 g o1 5 A W,
g W & fag 2w & fet w 2few &
@ FLFL | AT ag fadr 7 R
FAAT F1gA 2, A1 AW F gEi A1 3fer &
FL, A9 T T | g B AN, 3 99T,
B AT T F 707 F 1A 77 Aqw@wwaw
gt & | g Fedr ¥ Iarw W W w7
1 F AH FaT Tfgg 1 FETR
aifedt gard fgg@i ov wmafe gt
Tifge =T g o9 qiF 9T &@eT EMT
Tifgn | WY W7 Fg AfeEw T
adeTa 8, “g 2H  FTAT =ity

# 1956 F $IdTE 3 @47 |
34 aF &Y =i A #E1 fE 4 A
#qatE f R Tifwdr M 2 wEAz o
W WY & F AT Tafee gurd eA
afedt F1 a9 TEF T £ 1 o\ ?
R e 41w ¥ F1§ 3w A998,
forrat awrg & F gArdy wriw wrferE £
TAE FE FI& § | T A A B A9
dray & 7 F W9 Te T oA

foest = oft @t fag 7 78 0T
Fg1 5 gu faet & wq0s 79 &, aw
T G A wf F e w
&1 & qeT 9rgar § fF w7 ag fe
feg &t == oifgwr § ousEsT
FT T AT qFa & | 98T F (A SA1
Mt dR 9T FE qHARA FEAT
TTAT§ | agl 9T AT Al B FRTEg
e a1 1€ ' FEFEr EIA S ?
agl o aer ft fawg ar foa =1 Ay
W Gl § 1 T T8 73 & F Al
QT FT 77 F FaT F1a & 6
I wr€ qHeAATT 1 AT qHAT § W FH
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a@i X foet femg #1 W@ wEw 30
37 AW F gA FA F fAq 9T 7
fFar et &, dfeT s gl & T
F T EH 1 AATT AL 8 1 g9 &%
iy ¥ gl a fafe w3 € A
F w10 GRT F Af Al wEaw
d21 @ @ § A F T ¥ A%
FAEN

oAt AT 33T M7 A AT gEr )
FHT ¥ TCH ¥ 9§ 1 qE AW
g1 a1 f 37 A1 F= w77 T
1 ¥ gamr wafea Tgme &1 faw
IFIT I g qrAw gt iy fF IEET
qafera TAEme 8, 9 78 3% aE
729 AL FT AFAT | IR AT
qTH 99T 99 @7 97 fF § o=er aE &
Taw @ A fr o iz o § 7
T W@ F, T T geT AE &

=t WAEA W1 WIAIE . ATAA
T Iwas WE 7

st o o faaet : & wravity azew
1 ATE ¥, AT TH T, T G F A
s ¥ AT g & 00N geF w1 oA
GECL

ot g1 F w1 fF FAw W T
qATE # A W g F HwA )
# IAEr FrAT AEaT g 5w A
qTE} FHT FT 2T X GFAT E HIK 71T
¥ o7 g &, @Y 9% AT § | AW
it foafa wTew 90, 92 qIP HIRA
AriY | AT I 34T E T HL
gt aF 0 ge &, § I g1 Al
g aEum § AL ¥ &
SEOFT, THQA AT 7 20T &7 o
g Ad g AT & 3T A g
# wrq ama g, ar afeeaTT e ¥
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qay e mifEa w9 @ 9sd g,
FIWITH &1 W1 FEGTET #1 AT 8, 98
T FT qTH K Ar T g, A
AR IaGT §@ G € |

el % fEgunE F1 T
& oz £ ¥7 991 ¢ % @ awrT A
T T uw wirc q 2% 2 fowm
T F Frag F T@H A ATHS GHL
¥ q15 987 3, AT FIHT BT T FT
T AT A T § I 5H TGFC A
FT ASTHAT AT 20 F TAAT R ETE |
o7 A1 F W qg 1Y § | G AR
g7 i @ 41 A FB AL, W
W T TE g awa § | gl aF g
WTHe FT TFY §, IS feafa AT
far Y i, fee wadr o’ vl
g1 8 GUTHTHE TO T8 FLFFT |
feeeft # 7z A ¥ 0F R ATHe
T A F W A grAr AT W
QT AT 9% 3T FY STAT F FIE BAIT
TG & wFaT & ) AT AT Sy F
QA A E | T A T Y TS §
& 727 g viv-are ¥ @ @ g
a1, T M 30 &7 74 9 wE TE
AR AT g 7 oA
0T, g% Hiwe F Ag g 7
it fefieT $T gaTe TAT AT !
& fdequem & = Qo1 gUT 9
feafa qaragrmé ¢ 1

T WA qRT - g ¥
TR 9IS ¥9Y WA g Fai faerar av !

st Fo o fadet : FaequeT ¥
g 4, X & 50 T ATA T

Y HTT 741 5% FC @ & ¢ AT F4

s T g |

St g ST aw 7 fawen a1 Iy
NI g o o1 §7 AeqiA & w0
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gO ? WA ag 30 W9 q F oY gy
forer wat | FaenEy, g agi qifear-
¥z ¥ it fawar ar, 5@ o S oy
agr fe¥ | 9ge 1 42 =9 % 97 Sy
q1 qg WA AG darrg F g omw )
e ¥ fana @R 9130 S wy
i framw @ @@ T F 8 of
12 &I, 13 EITT FT FY FTT AT oY
ag 16 LA &1 ¢ | S0 w7
T 1 9 T & T AT et qr
AT F0 G I AT G M
S & @A TET THIT agdT q§ T
W | g TER AW A w0
SrdcqUeE & aga § TEA § | A
# gaet frelww aft s @ g
Fits SreqUa &1 age & & qgor wiw
¥ qF | Wi e R
&% g fr w7 gl o & waan
7 f Srdeqmm A o o e X
#1  ag T R g AT

guafa wERw, w=@ § I &Y
mﬁqﬁﬂmgﬁ'%mm
vefufrege &1 mar & 1 oo Gefafre-
T g A AW H fawgw qw @
T | SRIREn wETEe 56 8T #
e faffed mgRr @1 nf ¢ fe
forat w1 A o1 wwaT | 3H O
gzt A e a fd f o e
qMgaT § qg A fafaeet &1 &
qedt 1 fafreee arer wre fax o
FL A AW, I T4t 581 1 fafee
ares fomy & & qar #3001 dFed
FAT ¢, AL ATgT TaT FL0 ar dav
g 1 fafaee age s foair & f5
agl, dar §¥ wET faan §, dur
I | A FEAT § HST GO | WIIT
a1 fore fan, ¥fe 20-21 feq & ae
q&T o s, Gar fower v e
mfawr fafrees arga F 4t fear
S T A FY AT 1 AT W FafreT
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[t 9o 7o @]
F g T, e H AW
AFe A fom foar 7@ &= |
Tl e fedit fem famredt g ==t
o1 @ 1 sfafrgm g g
& R 1 i W g W,
1 AT Te i gt e wefafrg e
¥ Feo fowr g &1 Fwww frem
g TgT gw AR ¥ wfew 9,
=TS X TgeaE ¥ 7 w7 fE R are
¥ vrwm frer 3 ) Afsw = @
A g g | A A H I
Fefrom 78 fre 1 @ fow a9 o
o+ fF HiT samer Fw & wEe @
st farfor FeaT F190 20 g9 SOy
T Ffres wiX 20 U8 WA § q
#F IW TR | UF FEQ WA,
FTAwT TET ATEA ATAT, 20 EAC &
Fed ARA AR TEIF AN 4 F0T
14 9TE TIH FT FH FH H | A
#rf wreee foar omar @, gEw w6
HIEHT AT A7 S99 qIeaEl afefhae
AT wraT f 4 w0 FY areadr |
ag g U A ¥ €1 B AT F AB
FETgRT SR AT AT ? 2w
981 fFaew gy Fwame #¢ faur smar
21| 9TEH W FEEAT F WHe H
faw mar a1 Fg7 fas mw ? 2981
feaes gy Feq-Amag € W4T 1 waEv
T @ 7 FrE dgar & T e,
#r% wga @ we feam, 1§ wEar @
% faar 1 2081 fEew g@ &1 v
o awam & ag 991 Aven =fgw
X X forad & wdwe § | oz W g
2 | Touw SHMVE & A 9T, /I
gae A 9T, fge 1w 97 fawr o
T v, ga% faw gav feem e
# | gawrqur @ W i e #

12 =@, fredt #7115 @ma | TF FETEA
we1 Tt e g g g graTe-
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Motion 1724

qifear e & | o afe &7 et
1 T ot 7@ wwm, = 1w
T, faeT v A @, aw vy A,
I wrefaat & I w1 2 far me
g AT T9AT &7 | T A qg qq
AT IEE g T |

Gfafrem @ o & ==
FFAT | WV OF WAL a9 e qv
T 7T w1 9 fF g amrae # %
Y & 1@ g 3 FEan v Avmee
¥ gw wa § 9 g A6 ¥ S9m g
F qre, g AEAY & O AT 98 AW
£ FETATITE ANMH S TE-He are /T
Tad & fir 39w w1 3o w9aT AT @Y
At ®e JERT g1 ATEAT 1 98 dFW
TET I AEED F1 A ARG F 24T
qSA } | O AT § T §W EAET
oW ¥ ogF Wt afgm ww
w2 @, A ow @ e
3 37 e g wE T ¥ A

‘| gf TEedNe TEY S @Ear

TE RN FgaTefFFewr ?
T T oo AfEr A & e
AT et § guA wfsa &7 faam ar
werge gare fav o aedt & gw oWy
FIEAAAAATAL 2 | HTSHALE F
defufmiomm == & 7 7w @1
7z 7= ¢ 7 w1+ # wooom F
& T wwaT | A §gEg ©F AR
AT | FEFT 10 TAMT TIGT TTHT 2 0
TEHE I FAT 2 1 10 I AT FIE
¥ AAT & | 9@ IIG O AT F AR
faar w2 | cw aEdtFEAT R fF 5 AY
AT 9 aF Agl AW TERTT TH EATC
wqaT AgT AR 1 SEET A AR
FCT ATAT AEN E 1 TZ AT A gL
Mz & oefafwdem &1 & w8 T

@ A% A€ ¢ ag aE 7@ A
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ﬁm,m:mhﬁm@:
aittg, g7 qATEAT il # T AE
wggz i fe o gFrATfEE § qHe Qo
&, a8 o Qo ar st agl T E |
gt & T A FOR GorA A §
R ATET ATal FY oAy § WK I
T amt & AW A awre & w7
AR &1 TE 2 | IH ARG o X ¢
e § | wraw Wi S gom da &
o€ 2, 3% & OATT F@F | AG |
[ wrA wEH gE & T, I
ga 1 rar & an wgrg o wa Fraad
& 9 | HITRY SOAT ¥ a3 | ARy
o TS Ay IZAT 2 | T AT FEd
2 f mre st Y @ Afea & Faar
gframadi G L . (wEw)

O% AT VI : T @i, AL
4T G |

ot 3o qo Pt : ag gaT A
¥E 2 7, A A T 9 F0dq, Aqiq
gt @ FAm AT 27

zaTe 7% AT FaA £ AT A9T F
Frgfaee F3F WAX g, IR THRATHY
1 of fagry 2, gawr fagrrar g 7
wT AET A F2I9 Y | AT G TEAHE
F g1 § Wl | OF ATE a1 S ArHAT Y
o F7% & v 23 5700329 3¢ @0
2 o oF av% Faa £ f ardy Sl o7
FZ Q0 | Adrn w1 g o g 7
ATEH TFOEIA FIEIAE a1 | T
SR gaT | AEEd F ATAR weny
FTAT I &, FI AT FgA § | VoW
a0F & @I "I FT IAW AT
wqar FE w1, wy o, e sam,
FART | TATT gH AT HZIT FiE
g7 ¥ & | qg A ATEE SR
& TOAT 47 | WO gAY FAIEA
TATY | FIEROA Jd dqq 7 ar
fFT g as gw ag wraq ¥ fx wafer
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Motion 1726
g, MEANE & g9 ¥ arg arddfy, ofeew
gfefed %t T &, 37 ofews gfefeet
# At F A wred AFQ w6 oag
ot fmg § w1 S gw @ AR
9T 3™ W@ § | Fr g ? wae sfear
¥ geare &1 ©r & 1 few aefimt £y
gEat Y @ & ? wd ¥ wrd Faw A
ST, FAT TG ST, O ALY g AT |
F o geaw F @ € 7 A g
qTETg G4 A, 3 gET qetg
q T, @ g TeATE 91X A
geaT X W@ § W TEW W AT
&t 8T 9 T FT AR FT R E )
@ 3 fa@ el @A ST @ E
iferm ngTAREET FTOIREA § geare |
T # fose 397 T £ 130 ®F
eng A fer we K ag soo fere @Y
al 130 %o TTEATE SUH! fa=dt
dfe ffer  qatamgw STEIm w1
s fe W i 16 e 33 A 3w
300 ¥ aTeaTg faadt § | w7 ag
FEATH FLAT @, 94 T FHAT I
SATET 95 W § | U WiOE ge-
fafreges 3, waidz #1 defufrg
g

Mr. Chairman: The hon. Member
has already taken 24 minutes. The
total time for his party is 30 minutes.

Shri U, M, Trivedi: I am the spokes-
man of my Party. I have been allow=-
ed 30 minutes by the Speaker. I had
a talk with the Speaier.

16 hrs,

gﬁmaﬁ'ﬁﬂrgﬁ'qod’roﬁ
Y | IO IIW F TG FAA
ZEATH H & 43 T, TAAHE F ATA
FTH 39 E T | ;T AT HquA faw
9% 1Y T FT FE G5 &, A A& H
qea g, F1 fafre A aed fedlf o
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[ 32 7o fradt]

T @ FT Fg 757 § v g sqmen
AF Y

st Ao Wo FANA  (WHAF) ¢
feor & ar gg W@

st Fo Fo frddt : = WY woEy
aqEey 3F 8 ) woAmy ¥ sgEedr
FCT FY wiwm € 2 A1 W0 /T T
afay fx Sife wad F1 ) @ =
¥ faod @Y * 9 0w FT @ 2,
w1 faear 7 727 & i gw =Y o137,
TEY & faqw w2 q30, A § @ @,
AT wifg e AR 9T qRm,
iz ¥ fags FT AT AE S WS |
AT ST AT , A AT 99 a5y,
I AT ¢ A FET AT AHAT | A
s Fas #T 78 72 awa ST sy
1 3F TE @ A% 1 fa mmafat
F 919 TFEAT S 3 T@A & ol
T & T waw oy e s
ifgd | WTOFY SHAEAT FT A AT E,
AT FT qAA &, TAEN LT AT GG,
AETY 9ET T3W F AR FHAfAy §
FIATH HT AT A a8 gAT fF T
fedt & a7 "HIOHT FHAT /T KT A>T
[T g7 qg, d9q g, fET @
AT A 9 TG GF g5 | gafaq §
oY ¥ ag FAE 5wy sa=weqr-
wfe w1 gr f &, fad st @
SYeam & g3 |

ot TR WgE I W e
g ?

st go 7 faddt : g w1 Ffex
o ¥ Fgar § B A o =G @
frme =9 o2 3 & 71 Y w31 2,
A TTYHT F q7 AT AT —FErC A,
HIMTIEE 78, [ACH 75, T79% a7,
FHHAT TF, T AR FT TaA § ?
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Motion

UF FA{A ' WT N a

g1 ar Agt ?

st Fo o ot : & A av A
§AT, ARFT WY WIEHT WA qH AwST
oz fear faar | s A &= gy, S
£z T B 7, ST AL I, AT T,
IAFT HTYA 773 7T, FAFF fEeetr ary
& avg 7T ¥ el o N AE TwE|rg,
ST AEF FToaETs, IEF1 A9y T TE
|YAT | ATaT ag AT g af § i geny
a2 AT F&T 9 AL ST R, G a7
A TAT )

TH THIT FT A9¥ G AT 9@ §,
gg W& @ AEF AT | ooy 2w
@ & i mma oo § ot ww @ 3, Afew
wEr werE ¥ At ¥ gw s A
rgey, AT FE T FEAT RAT R )

AT @RI A7 oavw afgd, w@rE
oW F avw 2fEy, 3z 2o e e
2\ AT W FEE T4 A A
IHY TACT &, AT At wrafadt wy
AT 34, gATy Ifew amer &7 AT 3,
gx @t g & T FwE @z amw
EVETS FEATHT, HTHET TUT FE gATTr
gfem arear FraY aom Y w25, @
arr & w17 faar, owst gfam aer
Y fear @Fi FT WO O 2 v
g fafree< aga a3t o 33 7Y &
# I TG qEd FET AEA E
w1 fray dga fad ofew & smafal
1 a5 w¢ fa7r, wifF SR "
F=T7 AT, oo a=TE # A aw g v
forer st T wTos @@t 9T @ g &,
T woAT feemy & o wr agr g
T AE AT gEAT, Fi6 AT AZ
sy e & R oo ATy #y A
fear oY guTt 8 AW T 1 OF WY
AT ATAw T ], 9 TR §, W

‘Ips
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WY 37 & A1 A& § FW G q0—
AfFT =17 gt F T4 T ALY AR
qIX W19 g ¥ FTH AL AT AR,
N Agq, FAAEA, SEE, w
ot & fawer sEn

TF HAAY &2 : IqE a2 F1A
g ?

ot 3o qo fadd : HFAR AW E,
wmiogaa wa?

Mr, Chairman; The hon. Member
may kindly address the Chair.

Shri U. M, Trivedi: It was their in-
terruptions which made me address
them. They must not interrupt me.

&< frewrd wey (st =&l fag)
uTg wEr g1 ar fFy F Ay

W I> qo faddt : 2@ A1 NS
e g £

ol wgeg, & oF T 77 7T
g g Az gfE . L.

Mr. Chairman:
time is up.

The hon, Member

Shri U, M. Trivedi: Time is always
up.

qF &1 FTH AT AT g AR A
ag & f ava =3 gu, fa=rana, afemm
TTTHY AT G873 F3@1 & | T q9T
@Y §U 9@ TE WA a1 IEFT e
T g

S WHEATT ANH AT AT

Y @ g

st Fo qo Faddt : Fraw arr Wi
oY g WA | AT THE g, Far A
HITHT §9G & T@T §, I Far ¥ A
®, WEATE FOFA |

Mr, Chairman: The hon. Member’s
time is up.

Shri U, M. Trivedi: As soon as my
time is up, I shall sit down. But let
me give them this final warhing.

WITHT THA 9F TH7 § /T IFF g
v oF 51 F, 3afAa § &5 amy
gu Y #3 T1HM, &8 £ AT ©/I U
o9 AgT ¥ AG AT, q1 TEY A FT
WHT I |

st WRER WT AW ;. FHR
WEIET, 9T 9C AfawEry wery
qw FH g fAOT aw F ol qwet
FAAmFcFamo i 3w A
faam @ifg oiv mfgs @AfF & -
q=AT F—Fgfaee qEf F wFET
q, T T F U9 § gL #7
mifas difs 1 qwEET oAk
oA St A T &, Fai fa=Er #7r
9 9 43 & 7 31 1@ @b W)
Hidsl 9 Ararie Afawe F y==
T g% A1 T fAR $X 1 TR wer
f& gwrer fagw Aifa = §, gwTQ
wrfgs Aifaar oo § 7T garl o=
oy difwat ma § ) Ffae ad
& WaFT & w9 3 gy g ofewme
e # ATz faem W w7 FF dto
Hlo To T F FATT FRTL TuTT FAT
¥ o 7 TFRFT OF % 3w & oy
Higa ¥ foar & ot famga e 80
TEA [EI-Go UFo GWIIRAT FI A
az femg o

T OTET & AT ¥ O 71 awg
¥ ady gl w wné fr 9 gear
qw ¥ At gt fed 1 3R ag W
gt & AT T T, Frorar wfwaT
#Y arg q, AT X FrE Sfowew TE
g wnfed, fadelt goft Fr amarg =y &,
famrr et g2 &, 2w % W @t s oY
T 5w AW ¥ R o A g2
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T @ 1 ¥ § fagr aa 9T
o gATY 9T | wfawmtg & ywe
1 AW FAT TR ) o T ) B
w0 2 ¥ forelt st o oY sferareg A8 €1,
T 97 Ffoa T2 &), sEd AT
= 30 ¥ falel ot R e A A,
X9 W ¥ A7 7 @, T T8 3,
AT HFAHETH T A AW FA F ¥
1w & &t & ag AT fii ¥ wayefea
qifeat g 1T guI WY AfEEE ¥
ST W A g g% 1T g wEh
f& ga DA FA0ET, 2T AN AW F
niat F o0 T S, g gy
WA A qT wfaFw FIAA, gw
o aw H fadei s F1 sy w A
& A I, a7 &Y Wi I F fagar
1 g¥ AEAWEFAT § HIY I A wifgw
waeqT F1 WA F F A9 1w
sq Afawry NEQT F AN F gy
fagr= & A AT AT A[GIITT wETTT F
IrEA A ¥ A & wfgeams yea
M & T ofcomy @ar 1 e
zq gz ¥ mfawm seaw T3 @51
oF W9 45 BT & fE gwmar e
T 7z waw< foAar g, q@ar w7
[Lr ATHIT F1 A II1 FT A1FT Faaar
g fegs gyamm 99T 33 @R
foas1 JMIgAT™ 1 T A F Wgq
agt & git fzar «, | IEE BT AT
feer ot wfasfaa 2T *1 faFm &
99 97 HawT F F (99 72 Haws §
fa 39 o T Q=97 31, IT W w@T
AT FAET 21, I9 W F e
¥ faiy o Gar §o g1 fir forg 9o &
ST I 39 FT Iq g1 1 g FeqrT
Iq 3w F felt @ 77 ¥ gra ¥ 7 9w,
afer 37 2w & fafow St #1, fafwwr
" it #Y JaE AW GG @ aife mA

FTer ast # gfas w7 & FEEOn, Feaa-

W TS S ATfaE oAt uvR §F A AT |
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i o @ ¥ W fagr
g Y s & 5 gw T A AT I
wfawrg ¥ 77T 9 B T/ TG
wxd | & ag vy w5, aanfy agear,
& siiw ol foad 7§ sk Raga ¥
3 &, 99T |47 9 ZH A AT qGS
Hife A = T g A 1 AR
s, gt g ¥ faw §, R g
¥ fafvex & ol ong-Tm@ ©
HAqleT (SRwE) fFar §
W ¥ar war 7 ofews ¥R F
FC ATl 1 W T AT AT | IAH
IFI T AT, IFT wee Wl wYr
fF zm? ofews ¥ ¥ w1 Ffoamgt
g wgidm g 7 oga FI4 ITAT FY
IF 8, AT 34 AT AAT AT g7 AT
F A T4 IEW TT AAT B GETA
& forr & of, Fash #7 feamasy & &
o8 WSS WeRl #1 49 FT AT AEA
T g —"T 7% ez 7Y §, T T way
Fox ) azgamEA F eI ¥
T8 FT 347 74 & | ofqrT qar 7 9femE
BFET FT AT FT AT JATH F1 A56T
ferar a1 za¥ faq =T I TIOSEAT |
A AT a Al AR AR
Fgd &1 fawa ¢ 3z & wag= el
¥ &g F mA@y, W1 fr 9§ Gw
TS §, g7 4IFAT 7 &9, I F
FgH & WAL gw fader qu 9 wfa-
FU 7 T, IT F AT gH FAE
ATl 9T fAgEw 7 #T | @d e
F 4 97 q°% F WY 57 I F F9QT
F fad adf 2, 39 & ag AG IT ¢
afadi & frd § fra & deft daawag T
ST qar £ a2 T A § G FAAC
¥ arg q¥ 1 3 w1 f ngrenfafae
ol dawT €, I wEr fF wre
dro Fo HiZTo dTo 1T st uwmdawe
t 1 SRR T fe g ¥ AR
AT WT AET 4% &% | arienres
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ey #1 awen wfed fF g
W ¥ faded Goft Y, NI A WA
gt g, #1€ o g @), waT w9 X
TEL WA &

w 3w # gu fafesw @gean
Tigd € | &8 q W FfenE F a6t
¥ gg@ar &, wHdEr ) AE €9
o forardf ) &rer O & fod wrehws
aut #§ ®ig § W@ qiEr 0@ gt wik
IAT HH F T F qIET Ty &
AAOET KT Ag AG wAAT AIEd |
9 UFIT Fg & qaeg og § i fdy
1 Afawfaw 3w N AT wo-apae
1 afawls F & o7 fRedr qoi
SETA FIT §, W Wi & fade g
T4 FH7 far & @t F1E T ww
 fear | afFr o oag & fF s
I H g ag A GOt €1 e w
T &Y, iR g ot B wE ofesy
qeit 2Y, foret Y Gt #1 agr aRT
TEET FAT ®CF A4 WH AT
™ o W gw ¥ oot sifgs T
F1 wfaar€ A aggw fFr o Tae
guTe & o gwer frar Y g
T FW TG AT |

™ ¥z # fedquem 1 ==t 5@
Y AT R Sl ¥ ag wer e g
wo AW A 9 faam o
16.13 hrs.

[MRr. DEPUTY-SPEAKER in the Chair]

7 AW FT vy foeer a6t
H 3o e § wwdr g g gud
%« fagr i gfoues 7@ frar faad
AT A9 AW F q-smaeq w1 afe-
TEFAR H A% F A 9 #7
T FXEF I FT €7 qge
F Hay AMF F T W @ AT
1., .. (Taem) & wmE GwEw
Q¥ Frnd T 1 W A {E T FE
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Motion 1734
9 @19 a1 §9 FF & g AL |
A sere wmy g W @ § dew
TT SR 2 GFATE, A Tl A |

# qg g @ a1 fF faRw o wr
Wrfaamsm g & & oaw
WY 2 F G-qqwqT T T 4T T
%, wiit a8 v det frws el &
AT qT 3w F wrET 1 T AW & wifew
fawra #1 fre¥ wgreg awt # shww
oF T vRdfciz w1 sfew &, oF T
Ffemré &1 gfagra 2 1 ag 9@ aA }
ot F ¥ o 7 wrAT & 1w o g
W WA H Ay w9 oWl & TEw
oIS A &1 FHA =E W 2
YT gAY ST qe ¥ AT @ 3w A
FT | W9 &Y B A AT HT FgA ATH §
fF v A F afz A gl | 99
o7 wEn, il g w5 adE
Ao ¥ 3w @ st wafy fad o
g A g% a1 A9 A I A, gL
FgA 9T gHTY AG qfsd @RS
gE 7 wgEwiAn FAEr fazart |
et Wt A B g w0 F o
mME FEA WA, gL FE W
FUF 9ET ¥ AT e fasaa
Afer wad Fw w7 A TE R
IEFT wfa & | AT S #@
W e 2 e Fifan a@ gh
Tt Gz 9fgd | wew ag & R oA
A AT T gW T TEd § | wiEe
T W ¥ FgT T AoA« ¥ |
o 1§ /G A9 AGE &Y @Ry Ay w4
o wrasirorr & sdare & fe g o=t
#Y T¢ | Tg gArdr FsaArd wifaw w0
¥ FOET @Y & | IW 97 gHTQ WA
D MF AT AT F
miigs wfeard & fase= 1 =T |0
qgrigg W ava R asar ¢ & o
wiias wfeagar & faaea & folr
U & wEed F Saewdn Ad) 41,
dtar fF 7y Fga & 1 Afea et @
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mfeF sgaear & 9, 9« a8 oAt
FfoarE & X ¥ A gAY agA ¥
weeAfed W@ § | 99 ¥ ¥ &Y wagens
W UF Seedfed 9T | gE Heed (24
7 a1 fome! $eie @ qurHfa fax
ORI FgaT ¢ | 9 WA § qa< qae-
FE TN iy # 3% ayreiya
FEA§ | T T weeAfeqw & ¥ ¥
T A AT FY AT )

S I I5a1 & f 5w wamgeaw
¥ % g ;1 T S AGifEd aqr )
1% fedwum &t feama #Y 98 wwar
g fow § 99 & afifesw o A
g 2 for 7 s @ wnfed 1 e
oo =ifed qr fF owmw agery fe
TAHEA § AT FT FET AT 97 0
WX EHTY TwET Fgl 9C 41 Y "/
e f& Fgr @ g T @ WK
foa o waqem & A gedt &
faisr D v 2 | W ¥ @
ad T T WA [ F 02 TER
IBAT | FW TET F A= A woAd
qET & A 59 93T $Y UF Agl aW
g W 5 9ud ae a@R & @
T AET | HYF A Fifdee \w=
HqT FIA F 9gA gAA aaanar fF w=
ArawFar 78 g f& weea F A
qw ¥ get w1 ferdaer g 1 ga-
et T WW ¥ w4 w7
wraeT gafad 3o fF agr w1 wigw
sgaeyy faRelt o & @y wome O
ﬁﬂmmﬁﬁn‘a’lﬁfmﬁm
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gaar § 1 fadet g@t Y ag F@arn
g ar 5 foe TR gn wam '
FT TFS & | TTR! AT TAATT AMEH
a1 {5 foaramemm o s §
AW 9T FE-FW GT F=AT AT W
YA TgT A F | SfE a9 9w &
o = & wyiq gar A T F
1§ qEer =Ggar § 5 -
ael &1 weEar facer g el
T R AT A FAGIET F A A =
gl wgr | Afew W ool ogw oW
%% qg & 5 Fiow e Toeer A aret
21 A 9 & Jar 9t ¥ 45
aferafes ¥ 45 #<, gl a1 g
& o g9 o7 faar ww £ Sfew
T e ¥ ag gt & fF waiw e
& ot gorTTeTEE ¥, WX I
ot #g faar ag 9@ a7 @ 0 g
mﬁﬁmwﬁ%tﬁﬁ&ma—@
FA TG A o, wWE Hgar S
#E A § T FA G AT qT

U% WA Fe€q © FHIA T
FgAT A FA B I OE 1

oY ATET W AT AT FH-
A F AT TS & | FEOS A¥
T I W v A f
g qEt § M QomriodYedto W
&5 FT FTATHS T GF A FTATIAT
B & 1 FfFT mesr ol ¥ A A
Fg &1 T A W9 X FAAT
feg ag &Y 9%l & | TRl TAT A
R F7E WIAAT AT | HEA AT TG
gy uEY £ AT A OgH
ar =rzy & 3w ¥ wvw wE F a9m
AT FTHIT 7 T | AT A A9 A
Tor “freer a fawer sl 1w
fraer Ay Eafr dw o fr oo &
feey wifafoma &, s & faaely
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Shri Mohammed Koya (Kozhikode):
The Britishers said the same thing.

Wt 3 on A few @
sy |

= AWM W TR 0 qF T
forteld | o @R Al A T
(=axamr) wa gfad, 3@ Sfed, 18
= ffsd 1| AT a9 wd Ox
Nr AR AT | F I E A F
T WA TN AHT AT qFAT
WO I9 AT s ar g o
A qFWl 7 w@aw qE &
¥ fooet ool & 39 ¥ gar Iw@ar
fr fooe omas § adE e AW
wda aEt a3 ft S gt
famme a&= €1 1 9T # g
T OF T H A AT A A
a9 F @A A aw AR
AT H FoF F AT

- S

449 3 »

“My Lord, here is the hon. plea-
der on the other side. He speaks
nothing but falsehood, ‘nothing but

untruth, nothing but idiocy.”

And the other pleader said:

“My Lord, here is the hon. plea-
der who is nothing but an incarna-
tion of untruth.”

After this, the Judge said,

“After this mutual introduction,
let us proceed with the case.”

I AT FreTeE F ai@ § agam
f& & @t o g i gy aoE
It {E g0 AW A ST 42w
Frog wfew fear & 5 @0 @
29 FT WET q90F | F IrET A FEr
T isasww § Fmw
Trar gt w5 fe & 7 (saw)

it gortrr fag : w9 F @ Ad
qHT |
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st ATAA W "W@AE 0 ag afed
T Mower JrEt w1 fagfame 1 wmE
IT & T F wwa § qioAr 98 7
1@ ag AW T aEd o Afaw ew
FT guAAT 91fgd % Ty § sdfaa
&1 WY FA T HZ TR FOO AMEA
o7 gy Bt a1 T oFwAT q0fgy o
¥ S| a1 <gr § | AfET TAT AR
g 3 fF dew oT foe 37 7 TR
oy @Y 1 T fow gaar £
wEer g 1 Fe @ At @) @i
A FF TEY AT § 1 qg 99 3% &
dfer fe it oo gAY o 1w
Ao I fean &, ST R T Y &
&1 7o ar ey draer TfEd o

M A wAfas ofeer @
39 oifeat i & g wrEEar #
2 g wmife o o
o wfgs AfFar § @ foaa
wrd agar wifgd Ar @ & € )
N &g ar@T Fgr g, eWe NEE
Wt 7 HY qIeETT FET &, W {1 A WY
Fg1 & o oo 3w & ard 99 a¥ g7
Y A A WY FT FE e
& et WY a99 7 q W 7 FT A
#gT & fF 3w & @3 =Y woiT @ fae
w & 7 g swmd faftex ¥
Mg sgrdfFaaaraEvzsa §
foq FweT fawr @1 & ) wET Wt A
@a I v H ag wgr & fw gwrt oA
wfoareai & | Far ®W Sy feeEr
T At feman §? @7 §5 g FW
FFET AW AT ATgE A Fay fF ug
aeae etarfadie gy qfeqr &0 A
&1 gAafaq @t I 51 faar dfe
oy & fr fraw s=iv w g ?
I wgr f gawt Trerfomy aERE
faer & | " @ =T fgfEw
W ¥ fram & fag gand o et
2 wfew =i w2 far e =t -
firgw deTee & femr so 1 T AW
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[t wrre & weR}] -

& oY TR § W 4 fedy safade
% foe & fou derfmaw  aAE
SoFEE &% 1§ 3W &7 SWar 94
g7 favama w34 )

TITATT IAHT T0F & Figl a0 @I
g fF W @ ¥ gw /W AT
T T A W @z Tw@/OE
wfF saaT & AT FgaT § WK A
TR T v g R g foew werg
gt § gar<r sifas Afa F weaE @
g Sas faera &% @ fear 0
gAThr wfearemi ¥ O 7 TmEr Ew
Fgar fed T TR g FAT Tfed
FFgar Efm gm AW ¥ W agT @
=feat F1 68 9% U9 421 faAx €
T g a1q gETT TR wE A, gurdy
TR 7 a1 ey aewm ¥ wE 7
gq wAn § fe wrandr guw faenrd @
9 3 Avg femd g @9 A F ¥
EE An o§9 oW T F oW
I W W AT g R ogR W
F & ade qrat 9 7 gt fawd
# ag ot wrar g 5 gm § afemr §
X g & mafqmig @ wfe
W g9 F qIa9E WY ;T WG FEAS
# fr FET F1 SLFE FTASN, WA
¥ gt ey areh et wifed ¥ @
W FY AgAA & qwAl §, W AW W
FEATT E GFAT & 7 T9 I FY EW
Y=E! THILS &FA £ |

mifgs Afa & X & M Afas
7 g 7T & w9 Al fadw Afifs @
AT E | gATE I qHNT HIER A
X U HAl I TS AGFAT F
§ fw Atfq &1 95T | IEH a7 &
fF wam "t 7 fagmamn & w9 w1
¥y U wor feafa st ag=r
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2 % muwar g fr dar #1€ we
e g e g famamw @
T wET ¥ & fv e A
ag & fs fagaam 1 fafeed qream

BT WEE Hdr W7 g I A

ag r &gr § i fagaamy o wedaT
THEATG  qTa q" g ATfEr 4
AR]FT BT AGT TS FEAT G
T w7 Afed 1 g Afo genr
gy At W AR e @ &
AT ¥ET WAT A ez w@F §odwar
1 ¢ f5 fass @t w1 oW
TRUHT 21O F@ FwATd FA ¥ AG
frss aear &, SO A€ amafes
T A ¥, TEH UF WA EA
ST FAGNA F ST AR GEE
Wi FY I3 & ary A7 F7T & e
AT oAFar g 1 & qear =wEan g fF
fagaara & arv & g gwmQ afa &
ofeada gor & 7 w2 aftada
FA¥ ATHHT ATHIATE 7

og arq & § 9 W9 gy § fF
oS F SO gET AifEd
afdw w9 3G fF dmi A A &
qreas & & 1 fegea & wam
HAT § W ATHAE F AT T
gt RegETa ¥ WA A4 T 98 Fer
f& 737 TR F Awpdd qeag ant
FT T g W FAOF FEAT I
S A & mre F AT Fgar g 6 vaw
qeT, Ty g Wy Py faae
o7 ®19 &T g gl g 7 Faqaaar g
fi fizrgea ™ & ST /eft A |RITH 7AW
feen€ & f wwr ot oF AW S AT
A FHOFT Y A FHATD AR T

‘Ffauss @y AR FAIwT w4

g mR g
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W9 FAIC TA HAl FT F@ ATQ
* forg o axAT FY E 5 AT
g i T8 ¥ F WA qEeH
w1 g7 frfaeee ¥ a1q 97 g+ fem
g | F quw § 5 oww fegmm
Y war Fay ag Fadl a1 9w A fAw
o gg mFfag & TE "aww Wi
*faq 7z oF gl v am g
FT A7 E AT § o s i
¥ ey # 37 qrgEq F IMAF
fegr @ &y faggaw ¥ IO
Iz w4 fegfy st 7 arrEd W
T A Efreadm I Ok Tm
§qT FY 2w 47 F fEAR wdw &
OF I AT F WIHG F1 AR A
AT qg F fEAIT 9T qET 97 |
T TS AT A AT A =L AR
#T faar g1, gffearsy 7% faar qr
wY w7 frarzey o dar< oY AfF
fggeaTa & qume war g St T4
T FE T I4 FZ S US| A
2 fgrgmam &7 9arm w47, 3o SAT8
AT AgE T AT T AW F AT g
Faaqqerg) wHErFT )
W fagaara ¥ ave ffamew F 1T
9 I IR FEH 99 & at arg ey
THAHT F aHE W IA G ghAr
& AT /19 wig HT WY 3w AW H =
AT T arw § AR IEAT 9form
ag g1 w%a1 g f& @1 ww< favagg
%ﬁr(%m%wqgﬁrsﬂﬁqim
R 98T St § f gurdt fadw Aifr
T F17 A @t argw gE g W
AW 5 [ASICH ¥ WG AT §
a ans muw Wy 1 AT @
HEIgN #1 At ¥ ard &1 ard
fragars & fify garerEaT s oATg
F L AT ag facgw T 0 @w
o & fw Fmaar & svaa § gardr
HIFIT & S Aify ogy woArdr oY q@y
i s st FTan
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B #R WX WY v\ ™ agw
HISy w1 e g EIX ATt
agT & w7 & 5 frgm & wa
Tt ¥ g 9 garor war 7 o
¥Tx M IO ATE AWOET QT
¥ T2T HHAFA GO F F AEA A
Fafger s & &gl 3 & 41
g a9 faega 79q &1 & wwwar
g fr g7 2w & Gt 1€ aq & gd
%1 W O wrE ara gE A aw
HFT T FHET AT AT | FEAET
FT T 7 78 TOT TaT FF g9 "
& 5 =0 3w ¥ ofy =71 vangT @ W
¥ foo g 2w ¥ fefige de -
Wy U g% gr rimfret sk 9
uty srax g1 8 ogwd T e &
TH TETS FT AL ATAT | AE WEAR
w2 o a2

oT EEge  THo  HrSTENA
7 ==t | &1 & | "red gEer fadw
ar @z & fFar, 1o & oz T w0
qrff ¥ s faim wefim w< fan
a7 | W § qgT 9T gAIR w=iE
F W Fg I9-T0 QHo  HIIIWA
#t =9 W= 4 @ w09 s
RES

¥ | SO 39 W 9T g99 9T
faare syam fd, saf € g9 9w 9¢
o & faa = fodr md. | (T
o) I gAT A GEY | WE W™
sma & & fF fige uvo -
2w qEET H 9T GATR ) W A
3« AW F =TT AT SmAT § Y swey
oF vd ¥ | § wadeEm aEEm v
fadet a1 § 1 W wEdwT &
AT B FUT & 81T X gER
W & felY @@ %23 F1 77 & fag
T ¢ W g gt A agT ¥ Ow
¥R A fdag Fzarg fo oW
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[ worm &7 wwe]
R IueT gefafmifes agw o
Mo W fF gz o
1 eI § R T gnd dw W
A SERT @E W @ IEE
wefafregfer #3m awreara ¥ 41

T A AT 3 fr oAy wifew
ffa &1 AFT 37T 3T A WIA
farw Hify =1 7 77, felt AT AT 3
TEg ¥ A IF e 2 F gfgeEre
F TET &1 919 F4A F fAw qiex
faegm ot #qf & 1 gwy T A
5 gard sifes Afi & a9
afat § | wd sdmr wmx §
g Aify & gard wwefar & o
LTS TAFT ATTH GTHY ATATE WY 147
Fom =T wmaR ¥ @ fR e
HTHTT AT wrigT ifq F qgrafadq
FC A & | I9 ofEda F A
T AW T ATy A% ¥ Ay L
w1 =1 fafaas For =g £ M say
/Y ATY A9A W H AreEIdEE #
sfas Fr =z & 1 3@ Aift
A AT g4 waEard ¥ faaar
g w1 AfEr Fw dw g 7
& a3 & 5 A gm A w1 & AT
Iq Tt F afx facga wwAr w
oz ¥ § 9= Ot g% g2 ¥ wrfaw &

= femR qzAme  (FFAAR)
wifeeaT g =fEd |

= AMAT WTARE : FH ATOH
sfa® T amr # F=y § 1§56
gaar 2 e fas faeary € afe
g9 qI9T § WYT J1F ' F@ AT E |

#F woAt gfww a@ 9T Aq|r g |
g g9 ug §fs ag wimmma v
seTa 9@ gwa sy 4w g fwa www
f& Tga1 w7 9T qrRAE A AT
fegraY Afs 99 @ & 1 et
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T waft wga T wer & 5 waw
Wt A S @ ow@ fopg fem 7 @
I8 7g 93T AgTE fF F 99
741 ag wedt fr A qer Wil WK
TI0T wegr AvLArd qw 27 faw
ATHTIATEY 1T &7 gAR Rig g
ﬁ““ﬁ:ﬁﬁﬁwﬁﬁqn
& FT A gu waT 7T ? gd g
A &1 § 5w wia A o
T q & A19% T ot ag awT
MmEENF 337 99 amg
q1T 9F gL W G WO fwaT 4t
A AT o 5@ N FT F 19 AR
FET 9 TR A6 F FIALAT 97 T2
@ &, " 99 fF FvrT i aogal 7
qifFEart SigEt &1 9w 67 & wAr
AT &, W w4 ff arfens da7 e
A fzv &F ww s fRr E sard
FIOHAT I TIET I AIE FAT A05A
&, o 5@ fr e w1 qaf § o)
1AM 1T ITAFHT F fHC & ag
fear a1 @1 £ fFaw v Qg
T4, 99 G99 W g e
qUETT F T GO T T AAA FA
& o, wfgerd & T guTe
areA @ g 1 g8 wligas &1 $ESE
9 WHY AT TAv g fom gwy AW A
oifas saTEqT /1T g qgAnT Qg
g mIF Fd F T AwEA &
YISV & Ageq g9 gfqward qeqma
1 3T qHT A &, 79 FF AT Tanasat
Fwre # A1 vy U SR A
% fagaata # wadey Aify #1
frrfrg AR ez w7 &1 Far g fo
@ 9T FEATEY KT FE F AM-
furefew Zaa 9T ArATT Y A )

ara ¥ A F fad gF ana
F1 s fam 2 dfs gig wdF § I
a7 o1 @ %, g7 fA A faard
F gar § B T g4 § ATH I5A

¥
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& fo ag wfawars sema & 9
#feq fegeam & wFar smrEs 2
g gawar & fF oaf o 9t &
Afat #1 §, Ffew we gm ardt @y
agwa 7 faam, @ 5 &w F muw
gRr 1 & qear SR g i s
¥ F17 #17 & Agrawma & faT v et
Farf@y & srefy v 94 & 9 g9
F fagmafa fdizzag?

# wugan g % ag afqwa geams
faega od7 79, 19T AF T,
T9q Tl 97, A9 q9T H AT 0947

soferdi & gra TaTr AT &\ 4
faw & za @1 fadg s g1
Shri Hem Barua (Gauhati): The

irony of fate is that this no confidence
motion against Mrs. Indira Gandhi's
Government has been tabled by the
Communist Party of India some of
whose Members were very active and
offered their support to Mrs. Indira
Gandhi at the time of the tussle for
the Prime Ministership of India. This
is the most unkindest cut of all, I
would say.

Shrimati Renu Chakravartty: You
would have supported Mr. Morarji
Desai?

Shri Hem Barua: No, not that. Let
me divulge a secret. When certain
Members of the Communist Party
came and told me: Mr, Barua, you
should Be acfive in seeing that she be-
comes fhe Prime Minister of India I
said: I have nothing to do about it be-
cause it is the Congress Party which
should elect its leader and he or she

would become the Prime Minister of_

India. We have that sort of a moral
standard and moral strength also.
Whatever that might be, we do mnot
try to divide the Congress Party into
group of reactionaries and progres-
sives.

Congress Party is a party as a whole
for us and we criticise that party or
Government, we criticise it as a whole;
we do not try to draw a line of dis-
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tinction like that. But the very fact
that the Communist Party, some of
whose Members offered active support
to Mrs. Indira Gandhi at the time of
her election to Prime Ministership
have tabled this motion shows how
her government has deteriorated be-
yond redemption. Or else, why
should her own friends have turned
their backs against her?

Shri Khadilkar (Khed): Their sup-
port was not solicited.

Shri Hem Barua: It might not have
been; Mr. Khadilkar knows better. I
listened with patience to Mr. Azad's
speech. The total impression that I
have got is this. When a foreign
power, Britain, ruled us for about 150
years, there was a psychology in the:
mind of every white man in this
country as if it belonged to them and
he conducted himself in that particular
way. [ remember what an Irish poet
has said about the characteristics of
Englishmen in general; this is what he
said:

1746

Pride in their port and defiance
in their eyes, I see the lords of hu-
mankind pass by.

That was the psychology that operat-
ed in this country when Britain ruled
us; every blooming white man in
India considered himself to be a part
of the British Empire and a custodian
of that empire. When [ listened to
Mr. Azad it was my impression that
he also suffers from the same psycho-
logy: he is the custodian of the de:-
tiny of India; every congressman is
the custodian of ffie deéstiny of India.
That is the impression 1 get from his
speech.

The Minister of Commerce
Manubhai Shah): What |is
about it?

(Shri
wrong

Shri Hem Barua: Every Indian
should feel that this country belongs
to him and he belongs to this country
and he must make all sacrifices for
‘the country.

Shri Manubhai Shah: There is no
contradiction.
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Shri ‘Hem Barea: He must not think
that ‘he is the ruler, and therefore he
must enjoy certain privileges, whe-
ther he commits a wrong or he does
not cemmit a wrong, and that under
whatever circumstances, he must en=
joy the privilege because he is g ruler.
That psychology is to be demolished.

An hon. Member: The
that they are only to serve,

privilege

Shri Hem Barma: That is what they

say, but instead of serving others,
they serve themselves. That is the
trouble in this country. That is the

bane which Indian society suffers from
today. ' The ‘social mind that was
created under the leadership of
Gandhiji and was growing under his
leadership is today experiencing a
slow death, and in the face of that,
individual aspirations have come to
the surfaee, and these individua] as-
pirations, when they come into con-
fliet with national good, lead to a bad
situation; the situation is degrading
today only because of the fact that the
social mind that was created under
the leadership of Gandhiji is experi-
encing a -slow death. That does not
exist today, and only individual aspi-
ration exists today, and that is why
the cowntry is going to the dogs day
by day. There is no doubt about it.
It'is with agony that I say this.

This is what Mr, Nehru, the first
Prime Minister of India, said on the
19t} September, 1947:—

“I am.not satisfied with anything

in India, and had not been for thirly.

years. Of course, we must meet
the situation in every way we can,
partly by psychology and partly by
force.”

The most unfortunate thing is that
nobody has tried so far to meet the
deferiorating situation in this country
either by psychology or by force. No-
body has made any serious attempt
to stabilise India or to put India on
a solid foundation; that is the trouble
in this country. Whether it is in the
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field of economics or in the field of
politics, whatever that might be these
19 years of Congress rule in this
country have been a failure in every
avenue of national and international
life—failure in the economic field,
failure in the political field, failure in
the moral cum spiritual field. That is
what has been happening throughout
the 19 years of Congress rule.

An hom. Member: Misrule.

Shri Hem Barua: Yes, misrule. We
must not forget one thing. At least
our leaders should not forget one
thing: that it is only on the capacity
to canalise the nation’s energies into
channels of creative response that the
success of leadership in this country
lies, and this is more true in the case
of India, because India is only recent-
ly emerging into the sunshine of
freedom.

India has suffered an epoch of eco-
nomic travail and forpor under alien
rule. To be honest, has our leader-
ship succeeded in sizing itself up to
the compulsions of time? It has not.
Have they succeeded in generating
the dynamo of social mobility as soon
as we became free? What happened
after we became ffee? The intoxi-
cation of power became a psychologi-
cal obsession with our leaders, and
therefore no attempt was made to
ignite or to generate the dynamp of
socia] mobility in this country. We
talk of China. What about China? In
China, the capture of political power
was not an end in itself. That was
the beginning of a process for econo~
mic re-generation. We are in conflict
with China today. That is bad. But
I would say that the struggle for
supremacy between India and China

. would be decided not in defence mat-

ters but in the economic field. If our
economic conditions progress, possibly
we shall be able to defeat China more
easily than we can expect.

‘What is the position of Chinese
agriculture? Chinese agriculture dur=
ing the last four years hag doubled its
output. What about Chinese steel?



1749  No-Conmfidence
China’s stee] production has increased
by four times. Like that, China has
gone much ahead of us.

An. hon, Member: How does he
know? ..

Am hon, Memher: Slave labour,

sit vy fomd © o1 gW FET #

Wi §ET € |

Shri Hem Barua: I have the figures.
If he cannot rely upon these figures,
let him verify. The Government may
come with their figures. (Interrup-
tion) We have the democratic system
or whatever that be, But the fact re-
jnains that China has progressed com-
pared to us even in the field of eco-
nomics. That is what I say.

Shrimati Renuka Ray
First class propagandists.

(Malda):

Shri Hem Barua:; I am being dub-
bed as a first class....

Shrimati Renuka Ray: Not you, but
the Chinese.

Shri Hem -Barua: Mr. Asoka Mehta
said in that meeting that we should
adopt the Chinese method of propa-
ganda and he ecited some instances
also.

A few streamlined administrative
buildings or steel plants cannot be the
real barumeters of progress. The
most glaring fact is that India's pover-
ty is profound and pervasive. It still
remains and increases in the broad
chunk of our community. Despite
huge borrowings and huge spendings,
there has been no .appreciable rise in
our living standerd. The Five Year
Plans - invariably miss the
Industrial progress is tardy and out
agriculture is in the doldrums. Now
there is almost famine condition all
over the country. I had the privilege
of touring the rural areas of Assam
thoroughly. T Tournd that people have
gone without food for three or four
days and at the same time there are
floods. This is how Indian people are
starving today due to floods in certain
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places and drought conditions in other
places.

We talk of the resurgence of this
country. Where is the resurgence ex-
cept in the production of children—8
million babies a year....

Shri Mohammeq Koya: What about
the loop?

Shri Hem Barua: 1 know the loops
are being distributed in the villages
like prasad from the Hanuman Mandir
here. But the vilagers are not taught

the art of using them. Our Health
Minister, Dr. Sushila Nayar, should
instruct her doctors to go to the

villages, ask every woman how many
children she has and if she has three
children immediately fix the loop.
‘That is the way to prevent India from
becoming over-populated.

In spite of the much-publicised five
year plans, there is 3 chronic shortage
of food and consumer goods also.
Besides, unemployment remains a
problem ang is getting stabilised at
a dismal level. During the plan period
between March 1961 and September
1963 it has been pointed out that there
has been an incredse of employment
to the extent of 14.4 lakhs people. But
should he forget that out of these 14.4
lakhs people, 7.2 lakhs are abserbed
in the administrative branches of
Government, which are not produc-
tive? That means, they are simply

.increasing the strength of Parkinson’s

army.

Where are the signs of buoyancy?
Even the Deputy Chairman of the
Planning Commission has admitted in
August 1964 that,—

“While the fact of Plan implemen-
tation being defective was ‘being
increasingly realised, it had equally
to be recognised that planning itself
was defective.”

I would say, it is a tragic confession,
and that too after spending astrono-
mical sums of money on the plans., In
terms of price, the national . wesalth
has hardly shown any sign of increase.
On the other hand, wealth has got
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[Shri Hem Barua]

concentrated in the hands of a few
monopolists.

Our ecom:;my, under the steward-
ship of the Congress Governmerit, is
almost on the breaking point.

I will tell you why I say like that.
The recent decision to devalue the
rupee is an official recognition of a
naked fact. The naked fact is that
our economy is on the breaking point
and this drastic measure has been
taken to rejuvenate our ecoaomy.
Our foreign exchange reserve has
been declining from 1964. Unfortu-
nately, nothing was done to replenish
it or to stop this decline in foreign ex-
change reserves. Since 1964 nothing
was done. All of a sudden this dras-
tic measure was announced. How
‘could they have replenished it? ‘They
could have replenished it by promot-
ing exports, putting a check on im-
ports, putting a check on non-project
adventures and so on. By all these
measures they could have done it
They have not done it,

On the other hand, while this foreign
exchange reserve®was declining our
Government has been indulging in
all sorts of things. Would the Gov-
ernment tell us the number of lim-
ousines imported from abroad and
which they possess? Could 'hey tell
us the amount of money spent on
lipsticks for ugly women? These are
the two things that | want to know.
It is the ugly women who use it, not
the pretty ones—that is my experi-
ence.

Shri Manubhai Shah: I do not
mean to interrupt the hon. Member,
but I may tell him that both the im-
ports are nil.

Shri Hem Barua: That s very
good. But what about the cars that
the ministers have?

Shri Manubhai Shah: They are no*
imported. They come with the foreign
nationals and are passed on to us.
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They are not paid for in foreign ex-
change.

Shri Hem Barua: But
paps for them are imported from
America. When these cars go wrong
you have to spend money on the spare
parts.

the spare

Very recently our Prime Minister
said that she had decided to ride in a
small car like Ambassador or some-
thing like that. Why do Government
try to indulge in such petty slogans?
In the present system of our economy,
the Prime Minister driving in a small
car like an Ambassador must not be
any news at all, It ig not at all in-
spiring. When millions of Indians go
without cars, for the Prime Minister
to say that she would be using a small
car makes no sense at all. Therefore,
it is better not to indulge in this sort
of cheap strategy because the clec-
tions are approaching.

Tax evasion has become chroniz in
our economy. More than Rs. 200
crores of tax is annually dodged in
this country. What steps have Gov-
ernment taken to mop up these tax~s
that are dodged by certain un-patrio-
tic Indians? 1 remember Collin
Clerks saying: “If these taxes could
have been mopped up, the taxes that
are evaded, the budgets in India
could have been balanced without any
serious difficulty and that too within
a short period” What has Govern-
ment done about it? The Govern-
ment has done nothing about it.

Devaluation is a drastic measure to
rejuvenate our ailing economy. It
cannot yield the desired results un-
less and until the follow-up steps are
taken. What about the follow-up
steps? The Government are moving
in a very lethargic way so far asg the
follow-up steps are concerned. , The
exports and imports trade must forta-
with be nationalised. Such an action
will help the Government to rejuve-
nate our economy by eliminating
black money and back-door profits
and by putting a check on corrupt
practices and monopolistic tendencies
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in our country. These are 'he ugiy
features of our present day oconomy
under the auspices of this Govern-
ment,

About this economy I may say that
there is food shortage, there & un-
employment in the country, there are
50 many social evils in this country
and, unfortunately, nothing has been
done, Not even Shrimati I[ndira
Gandhi has tried to do anything to
put the house in order. She has in-
herited so many things. Her success
would depend on the degree of atten-
tion she pays to these urgent probiems
that face our country today. But she
has not been doing that.

Coming to our foreign policy, it is
a matter on which our Govarnmeni
pays a good lot of attention. They
think that because of the foreign policy
pursued by India, our image has gone
up very high all over the world. Now
what has happened is this preoccup:-
tion with foreign policy, even &ai the
risk of neglecting our national atfairs,
has resulted ip the focus being lop-
sided. But no foreign policy, much
less non-alignment, is destined to suc-
ceed unless it is sustained by a base
of sound economic and  military
strength at home. In this connec'ion,
I would like to invite attention o the
utterance of President Radhakrishnan
when China attacked India. Tt was
Dr, Radhakrishnan who said then
that India must be strong both mili-
tarily and economically. These are
the two sectors in which India must
be wvery strong.

Our debacle during the Chinese
aggression in 1962 is a turning point
in the position that we enjoyed in
international affairs, Never was India
humiliated before as she had been
humiliated in 1962 in the eyes of the
world. China had not only occupied
by forze 14,500 sq. miles of our terri-
tory in Ladakh but compelled India
to demilitarise NEFA also and there-
by succeeded in building up the image
of a 10 foot man casting his ominous
shadow on Asia and Africa. That
is what China has succeeded in doing
in NEFA., There was unilateral cease-
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fire but China ordered us not to send
Indian troops to NEFA and, somehow,
like a pack of good boys, our Govern-
ment has listened to that order of
China, and we have not so far sent
our troops to NEFA not even to guard
NEFA.

Now do you have any friends in the
world, whatever Shri Swaran Singh
may say? The Chinese aggresrion in
1962 has pin-pointed one fact, that we
do not have any friends in Asia or
Africa. Then, the Pakistani aggres-
sion of 1965 has pin-pointed the fact,
into a very lurid light as never
before. No country in the world ex-
cept Yugoslavia has called Pakijstani
aggression on India as aggression.

An hon. Member:
Malaysia?

What about

Shri Hem Barua: I have gone to
Malaysia. Shall I narrate what hap-
pened there? I can do it. T know it.
Whatever that might be, I ran under-
stand the psychology of U.S.A. US.A.
has offered military aid to Pakistan
to fight China. So, 1 can understand
the psychology of US.A. But what
about the psychology of our other
friend, the Soviet Union? Because
she was developing friendsnip with
Pakistan, she did not describe the
Pakistani aggression of 1865 on India
as aggression. In order to side-track
her own responsibility, sne proposed
the Tashkent Conference, And what
happened in the Tashkent Conference?
A pact was signed under the auspices
of Soviet Russia which is disgraceful
to India, both in letter and in spirit.

An hon, Member: Do not say sn.

Shri Hem Barua: I will prove how
it is disgraceful.

Shri Joachim Alva (Kanara): Db
you under-estimate the veto exercis-
ed. by Soviet Russia repeatedly?

Shri Hem Barua: [ will deal with
that also. We as a people are thank-
ful to Soviet Russia for her wveto in
the Security Council. Now, because
of the developing friendship with
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Pakistan Russia could not come out
and give open support fo India as
against Pakistan, At the same time,
she had to save her face. In crder
to do that, she proposed the peace
conference at Tashkent. The Tash-
kent agreement is a big hoax; it is a
fraud perpetrated on India, jointly
by Boviet Russia and Pakistan. 1
know what happened there; Shri
Swaran Singh alsg knows it, how Mr.
Kosygin went about flattering our
Prime Minister. 1 would tell you
this much also. Shri Lal Bahadur
Shastri has left us, which is an un-
fortunate and tragic thing for the
nation, But, at the same time, I
would say that Shri Lal Bahadur
Shastri did not die of physical strain.
Being an honest man, he died of emo-
tional strain because, after signing
- the Tashkent Agreement, he knew
that it was against the interests of
India.

Shri Bhagwat Jha Agzad: This is
all fantastic nonsense.

Sthri Hem Barua: You may des-
cribe it in any way you like.

Shrimati Renmka Ray: Why drag
him in?

Shri Hem Barua:
Prime Minister had wvisited Soviet
-Russia, There she had issued a joint
statement. What about that joint
statement? There she has described
certain countries in a vague way as
imperialists,; When she came back
here and when a question was put
here whether she had China in her
mind, she gave a very vague reply.

Recently our

Then, she has created another in-
ternational problem by going against
the policy pursued by India so far
as two Germanies are concerned. If
‘the Government had reversed their
policy and then she had signed that
joint communique, [ could have wun-
derstood the psychology; but she has
not done that. Why is it that she left
for Soviet Russia in order to sign on
the dotted line of a communigue
drafted by the Russian leaders? 1
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do not understand that. That is what
happened. Read the language of the
Indo-Soviet Communique . and you
would know that that is a language
of Sowiet Russia; that is not the lan-
guage of India which is projected in
that joint communique. I say, by do-
ing this Shrimati Indira Gandhi has
brought down not anly her own image
but also the image of India as a whole.

Shri Bhagwat Jha Azad: Are there
no imperialists in the world tuday?
Do you mean to say that?

Shri Hem Barua:
to say like that.

I do not want

Shri Bhagwat Jha Azad: That is
a general reference to imperialism.

Shri Hemn Barua: For me this is
certain—I have said on mere than one °
occasion in this House—that if our
policy of non-alignment is really to
be non-aligned it must not suffer from
any emotional or psychological bias
towards this bloc or that bloc. The
attack on Suez is as much reprehen-
sible, is as much a criminal attack as
the rape of Hungary by Soviet Russia.
The trouble about us is that while we
go eloguent in condemning the attack
on Suez we condone the rape of Hun-
gary by silence, That is the trouble.
Here also, there are imperialist pow-
ers in this world. For me any coun-
try that"wants to expand its frontiers,
like China, is an imperiaiist country.
America is an imperialist country.

Shri Bhagwat Jha Aszad: There

are imperialist countries in the world.

Shri Hem Barma: There are. My
idea is that not only America is an
imperialist country, China.is also an
imperialist country and we must have
the courage to say so because we cail
ourselves a mnon-aligned nation. That
is my contention.

Shri Bhagwat Jha Azad: We agrec;
both are imperialist, as you say.

Shri Hem Barpa: That is what T
have been saying because we are
truly non-aligned. ° We _have not
pinned our faith to the apronstrings



1757 No-Confidence

of this bloc power or that bloc power,
When we criticize Soviet Russia,.we
criticize Soviet Russia becaus: we
know that Soviet Russia is failing in
certain things. When we criticize
America, we know that America is
failing ip certain things. We have
tried to maintain a balanced mind
between these different powers in the
world. We know those people who
would condone a minister for indulg-
ing in corrupt practices simply be-
cause he happens to call himself a
socialist, a progressive or a Gandhiite.
My own contention is that if a Gan-
dhiite does a wrong thing, he is as
much a bad character as any other
man who is not a Gandhiite but who
indulges in the same wrong ‘thing.

Shri Kamalnayan Bajaj: He is
much more a bad character if he calls
himself a Gandhiite and does ‘he same
wrong.

Shri Hem Barua: You have under-
stood it. You are right; you are ab-
solutely right. ] am very happy that
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a senior Member like him has agreed
with me. I am very thankful to him.
But I do not understand this. There
are people who say that such-and-
such a person or minister is a progres-
sive person, he is a Gandhiite, why
do you go against him even if he in-
dulges in a sort of a corrupt thing?
I make np distinction between man
and man. That is why I brought to
yvour notice times without number the
fact of some Members of Parliament,
both men and women, renting their
flats or servant quarters. We are the
elected representatives of the people
and if we do not have character, we
do not have the right to criticize this
Government for not having character.

17.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 2, 1966/Sravana 11, 1886
(Saka).
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